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CHHATTISGARH ACT
(No. 2 of 2005)

The Chhattisgarh Value Added Sales Tax Act, 2005
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CHHATTISGARH ACT
( No. 2 of 2005)

THE CHHATTISGARH VALUE ADDED SALES TAX ACT, 2005

An Act to levy tax on Sales and Purchases of goods in the State of Chhattisgarh

Be it enacted by the Chihgttiszarh Legislature in the fifty fourth vear of the Repubilic
of India as follows :

CHAPTER-1 PRELIMINARY

- (1)  This Act may be called the Chhattisgarh Valie Added Sales Tax Act. 2003 Short Tithe, Exiont
and Conunenveinent,
(2) It extends te the whole of Chhattisgarh.

(3) It shall come in to force on such date as the State Government may, by
notification, appoint.

=]

In this Act, unless there is anything repugnant in the subject of context- Definitions.
(a)  “Appellate Deputy Commissioner” means an Appellate Deputy Commissioner

of Sales Tax appointed under section 3 and includes an Additional Appellate

Deputy Commissioner of Sales Tax;

(b) “Assistant Commissioner” means an Assistant Commissioner of Sales Tax

appointed under section 3 and includes an Additional Assistant Commissioner
of Sales Tax;

(c)  “Board” means Board of Revenue constituied under the Chhattisgarh Land
Revenue Code 1959 (No. 20 of 1959).

(d) “Business” includes. -

(i) any trade, commerce, manufacture or any adventure or concern in the nature
of trade, commerce or manufacture, whether or not such trade, comnierce,
manufacture, adventure or concern is carried on with a mative to nake
gain or profit and whether or not any gain or profit accrues from such
trade. commerce, mapufacture, adventure or concern and irrespective of
the volume, frequency, continuity or regularity of such trade, commerce.
manufacture, adventure or congern; and

(i) Any transaction of sale or purchase of goods in connection with or
incidental or ancillary to the trade. commerce. manufacture. adventure or
concern referred to in clause (1), that is to say -

(a) Goods whether or not they are in their original form or in the form of
second hand goods, unserviceable goods. obsolete or discarded goods,
mere scrap or waste material; and

(b) goods which are obtained as waste products or by-products in the
course of manufacture or processing of other goods or mining or

generation of or distribution of elecirical energy or any other form of
power:

(e)  “Capital Goods” means plants. machinery and equipment directly used in the
process of manufacture excluding such civil works as may be prescribed;

(H  “Commissioner” means the Commissioner of Sales Tax appointed under section
£
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“Dealer” means any person who carries on the business of buying, selling,
supplying or distributing goods, directly or otherwise, whether for cash, or for
deferred payment or for commission, remuneration or other valuable
consideration and includes -

(1) a local authority, a company, an undivided Hindu family or any society
(including a co-operative society), club, firm or association which carries
on such business:

{il) a society (including a co-operative society), club, firm or association, which
buys goods from, or sells, supplies or distributes goods to its members;

(i) acommission agent. broker. a del-credere agent, an auctioneer or any other
mercantile agent, by whatever name called, who carrics on the business of
buying. selling, supplying or distributing goods on behalf of the principal;

(iv) any person who transfers the right to use any goods including leasing
thereof for any purpose, (whether or not for a specified period) in the
course of business to any other person;

Explanation I - Every persor who acts as an agent of a non- resident dealer,
that is as an agent on behalf of a dealer residing outside the State and
buys. sells, supplies or distribuies goods in the: State or acts on behaif of
such dealer as -

(1) a mercantile agent as defined in the Sale of Goods Act, 1930 (II1 of 1930):
or

(i) an agent for handling goods or documents of title relating to goods; or

(iif) an agent for the collection or the payment of the sale price of goods or as
a guarantor for such collection or payment. and every local branch of a
firm or company situated outside the State.

shall be deemed fo be a dealer for the purpose of this Act.

Explanation IT - The Central or a State Government or any of their departments
or offices which, whether or not in the course of business, buy, sell,
supply or distribute_goods, directly or otherwise, for cash or for deferred
payment, or for cammission, remuneration or for other Valuable
consideration, shall be deemed to be a dealer for the purpose of this Act.

Explanation IlI - Any non-trading, commercial or financial establishment
including a bank, an insurance company. a transport company and the like
which whether or not in the course of business buys, sells, supplies.or
distributes goods, directly or otherwise, for cash or for deferred payment,
commission, remuneration or for other valuable consideration, shall be
deemed to be a dealer for the purposes of this Act.

The expression “declared goods” shall have the meaning assigned to it in the
Central Sales Tax Act, 1956 (No.74 of 1956);

“Deputy Commissioner” means a Deputy Commissioner of Sales Tax appointed
under section 3 and includes an Additional Deputy Commissioner of Sales Tax;

“Document” means title deeds, writings or inscriptions and includes “electronic
record” and “electronic form” as defined in the Information Technocogy Act,
2000 (No.21 of 2000) and the like that furnishes evidence; y

1
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“Goods” means il kinds of movable property including computer software but

exciuding actionable claims, newspapers, stocks, shares, securities or Government
stamps and includes all materials, articles and commodities, whether or not to
be used in the construction, fitting out, improvement or repair of movable or
immovable property, and also includes all growing crops, grass, trecs, plants
and things attached to, or forming part of the land which are agreed to be severed
before the sale or under the contract of sale:

“Import” means the bringing or causing to be brought of goods in to the State
of Chhattisgarh from any place outside the State:

“Input tax” means an amount paid or payable by way of tax under clause (i) of
section 8 by a registered dealer in respect of the purchase of any goods specified
in schedule 11, to a selling registered dealer and who is liable to pay tax under
the said clause on the sale of such goods:

“Manufacture” includss any activity that brings out a change in an article or
articles as a result of some process. treatment, labour and results in tran sformation
into a new and different article so understood in commercial parlance having a

"distinct name, character use, but does not include such activity of manufacture

as may be notified,

“Place of business” means any place where a dealer purchiases or seils any goods
or stores goods or keeps documents or accounts of his purchases or sales
or both and also includes -

(i) the place of business of an agent where a dealer carries on business through
an agent;

(i) any place or building whether any business is carried on therein or not, in
which the person carrying on the business, keeps any of his books of
accounts. documents, stocks or other things, relating to his business;

“Prescribed” means prescribed by rules made under this Act;
“Purchase price” shall comprise of-

(i) the amonnt payable by a dealer as valuable consideration for the purchase
of goods’ simplicitor ;

Provided that where goods are purchased together with the packing material
or container, then notwithstanding anything contained in this Act, the
purchase price of such goods shall be inclusive of the price or cost or
value of such packing material or container, whether such price or cost or
value is paid separately or not as if such packing material or container
were the goods purchased: '

(ii) - transport costs. if amy:

(i) trade commission, if any, by whatever name called;

_(iv) forwarding and handling charges, if any:

(v) insurance charges, if any;
{vi) local taxes, if any;

{vii) excise duty, if any, leviable under the Central Excise Act, 1944 (No.l of
1944);
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(viii) cost of packing, if any, and

(ix) any other charges or costs other than those specified above, .f incurred or
paid in respect of goods so purchased:

Explanation -For the purpose of this clause “transport cost” includes such
expenses as are incurred by the dealer on transportation of goods after
taking delivery from the seller;

(r)  “Registered dealer” means a dealer registered under this Act:

(s)  “Sale” with all its grammatical variations and cognate expressions means amy
transfer of property in goods for cash or deferred payment or for other valuable
consideration and includes -

(i) a transfer, otherwise than in pursuance of a contract, of property in any
goods for cash, deferred payment or other valuable consideration:

(i) a transfer of property in goods whether as goods or in some other form,
involved in the execution of works coniract;

(i) a delivery of goods on hire purchase or any system of payment by
~ installments; ' 3

(iv) a supply of goods by any unincorporated association or body of persons
to a member thereof for cash. deferred payment or other valuable
consideration:

(v) @ supply, by way of or as part of any service or in any other manner
whatsaever, of goods being food or any other article for human
consumption or any drink (whether or not intoxicati ng) where such supply
or service is for cash, deferred payment or other valuable consideration;

(vi) a transfer of the right to use any goods including leasing thereof for any
purpose (whether or not for a specified period) for cash, deferred payment
or ather valuable consideration.

and such transfer, delivery or supply of any goods shall be deemed to be a
sale of those goods by the person making the transfer. delivery or supply
and purchase of those goods by the person to whom such tzansfer. delivery
or supply is made, but does not include a mortgage, hypothecation, charge
or pledge:

Explanation -

(@) Notwithstanding anything contained in the Sale of Goods Agt, 1930 (T
of 1930). where a sale or purchase of goods takes place in pursuance of a
contract of sale, such sale or purchase shall be deemed for the purposes of
this Act to have taken place in the State of Chhattisgarh irrespective of the
place where the contract of sale or purchase might heve been made. if the
goods are within the State <

(1) in the case of specific or ascertained goods. at the time the contract
of sale or purchase is made; and

(i) in the case of unascertained or future goods. at the time of their
appropriation to the contract of sale or purchase by the seller or by
the purchaser, whether the assent of the other party is prior or
subsequent to such appropriation: and

W20 B BN BN BN B N N NN NN NNNENNNENNNNNNENENNNNENENN X
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1) Where there is a single contract of sale or purchase of goods situated at
morz places than one. the provisions of clause (a) shall apply as if there
were separate contracts 1n respsct of the goods at cach of such places:

(t “Sale price” means the amount or am other consideration payable to a dealer a8
-aluable consideration for the saie of any goads less any sum altowed as cash
Jiscount according to ordinary trade praciice bul inchusive of any sum charged
for anythung done by the dealer in respect of the goods at the time of or before
delivery thereof other than the cost of freight or delivery or the 2ost of instaliation
when such cost is separately charged
Fxplanation - (1) Where goods are sold on hire purchase or any system of
payment by installments. the sale price of such goods shall be exclusive
of nsurance charges. interest and hire charges and such other charges as
may be prescribed. :

(i) Where goods are sold by way of transfer of fight to use such goods, the
sale price thereof shall be the amount of valuable consideration received

or tecéivable by the transfer or for such transfer;

(u)  “Sales Tax Officer” means a sales tax officer appoinied uinder section 3 and
includes an Additional Sales Tax Officer.

(v) “Tax” means the tax paydble under this Act;

(w) “Taxable turnover” -in telation to a dealer for any period means that par of
dealer’s turnover which rémains after deduction therefrom -

(1) the sale price of goods declared tax free iinder section 15:
(3) i fespect of goods on which tax is payable under clatise (i) of section 8-

(i) the sale price of goods in relationt 6 which deduction is provided
undef the Act

(i) the amount arfived at by applying the following formula:- :

fite of tax ufidef section 8(i) X aggregate of sile prices
100+ fate of tax under section 8(i)

(3y  ifi respect of goods on which tax is pavable under clause (if) of section 8:-

(i) 1he sale price of such goods witich are in the nature of 1ax paid goods
it thie hands of such dealer.

(i) the sale ]mee of goods in relation to which deduction is provided

(iil) the amoani arrived 21 by applying the following formula-

rate of tax under soction 8(ii) X aggregate of sale pnees arfived at after
allowing deduction uiider paragraph (ii) of sub-clause (2)
100+ rate of tax under section 8(i1)

Provided fhat -

@) fic deduction on the basis of the above formils under paragraph (i) of
sub- clause (2) of patagraph (iii) of sub-clause (3) shall be fade if the
amount 6f {ax winder clatise (i) or clause (i) of section 8 collected by a
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Taximg Awthorities
mmd other Officers.

3.

registered dealer in accordance with the provisions of the Act, has been
otherwise deducted from the aggregate of sale prices;

(b) where the turnover of a dealer is taxable under clause (i) or clause (ii) of
section 8 at different rates, the formula under paragraph (ii) of sub-clause
(2) or paragraph (iii) of sub-clause (3) shall be applied separately in respect
of such part of the turnover liable to a different rate of tax,

Explanation - For the purpose of levy of tax under clause (i) and tax under clause (ii)

x)

)

of section 8 the taxable turnover shall be determined separately.

“Tax paid goods” in relation to goods specified in parts I1I and IV of schedule
I on which tax is payable under clause (if) of section 8, means any such goods .
which have been purchased by a dealer from a registered dealer inside the State
of Chhattisgarh within the meaning of section 4 of the Central Sales Tax Act,
1956 (No.74 of 1956);

“Turnover” in relation to any period means the aggregate of the amount of sale
prices received and receivable by a dealer in respect of any sale or supply or
distribution of goods made during that period, whether or not the whole or any

. portion of such turnover is liable to tax but after deducting the amount, if any,

refunded by the dealer to,a purchaser, in respect of any goods purchased and
returned by the purchaser within six months from the date of such sale:

Provided that -

@

(€Y)

(1) in the case of sale by bonafide agriculturist as defined in clause (e) of sub-
section (1) of section 2 of the Chhattisgarh Land Revenue Code, 1959
(No.20 of 1959), of ghee produced by himself: or

(i) in case of sale by a person of agricultural or horticultural produce grown
by himself or grown on any land in which he has an interest whether as
owner, usufructuary mortgagee, tenant or otherwise, when such produce
is sold in the form in which it was produced, withont being subjected to
any physical, chemical or other process for being made fit for consumption
save mere dehusking, cleaning, grading or sorting, the amount of
consideration relating to such sales,
shall be excluded from his turnover:

“Value added sales Tax” means a tax on sale or purchase of goods payable
under this Act.

(a-1) “Year’ means the twelve months ending on the 31st day of March.

CHAPTER - I TAXING AUTHORITIES

There may be appointed a person to be the commissioner of ‘Sales Tax and the
following category of officers to assist him, namely:

(a) Additional Commissioner of Sales Tax:

(b) Appellate Deputy Commissioner or Additional Appellate Deputy
Commissioner of Sales Tax; '

(¢©) Deputy Commissioner or Additional Deputy Commissioner of Sales Tax;

(d) Assistant Commissioner or Additional Assistant Commissioner of Sales
Tax;
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(C))

(1)

2

(1)

(2)

(8]

(e) Sales Tax Officer or Additional Sales Tax Officer;
(f) Assistant Sales Tax Officer; and
(g) Inspector of Sales Tax,

The Commissioner ¢f Sales Tax and the Additional Commissioner of Sales Tax
shall be appointed by the State Governinent and the other officers referred to in
sub-section (1) shall be appointed by the State Gevernment or such other
authority as it may direct.

The Commissioner of Sales Tax and the Additional Commissioner of Sales Tax
shall exercise all the powers and perform all the duties conferred or imposed on
the Commissioner by or under this Act throughout the State and for this purpose
any reference to the Cominissioner in this Act. shall be construed as a reference
to the Additional Commissioner of Sales Tax.

Other officers referred to in sub-section (2) shall, within such areas as the
appointing authority may, by general or special order specify, exercise such
powers as may be conferred and perform such duties as may be imposed by or
under this Act.

CHAPTER — IIl INCIDENCE OF TAX

Every dealer whose turnover during a period of twelve months immediately
preceding the commencement of this Act exceeds the prescribed limits which
shall not exceed rupees five lacs, shall from such commencement be liable {o
pay tax under this Act in respect of sales or supplies of goods effected by him
in Chhattisgarh. Different limits may be prescribed for different category of
dealers,

Every dealer to whom sub-section (1) does not apply shall be liable to pay tax
under this Act in respect of sales or supplies of goods effected by him in
Chhattisgarh with effect from the date on which his turnover in a year first
exceeds the limit prescribed under in the said sub-section but for the purpose of
assessment of the tax for that year, only so much of his turnover as is in excess
of such limit. shall be taken into consideration.

The commissioner shall, in the prescribed manner, institute proceedings for the
purpaese of determining the liability of a dealer to pay tax under this Act. Such
liability shall be determined by an order and such determination shall be made
within a period of twelve months from the date of institution of such proceedings.

Notwithstanding anything contained in sub-section (2) of section 4, liability of
a dealer to pay tax under this Act shall not be determined from a date earlier
than five years prior to -

()  the date of institution of proceedings under sub-section (1); or
(i) the date of validity of the registration certificate. whichever is earlier.

(@) Where a dealer who carries on the business of supplying goods in the
course of execution of a works contract entered into by him (hereinafier
referred to as a contractor) through another such dealer (hereinafter referred
to as a sub-contractor) directly or otherwise, and the sub-contractor executes
such works contract and each or either of them is liable to pay tax under
this Act, then notwithstanding anything contained in this Act, the contractor
and ihe sub-contractor shall be jointly and severally liable to pay tax in

Incidence of tax.

Determination  of
liability to pay tax.

Joint and several li-
ability of certain class
of dealers.
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Liability of a dealer
registerd under Cen-
tral Act No. 74 of 1956
to pay tax,

Levy of tax.

7.

(2)

@)

respect of transfer of property in goods whether as goods or in some other
form involved in the execution of such works contract.

(b) Ifthe contractor proves ini the prescribed manner to the satisfaction of the
commissioner that the tax has been paid by the sub-contractor on the
turnover of the goods supplied in the course of execution of the works
contract. the contractor shall not be liable to pay tax again on the turnover
of such goods.

(@) Where a dealer who bonafidely buys or sells for an agreed consideration
(hereinafter referred to as the commission agent) any goods specified in
schedule 11 on behalf of his principal, such commission agent and his
principal shall both be jointly and severally liable to pay tax under this
Act,

(®) (i) If the principal on whose behalf the commission agent has sold the
goods proves in the prescribed manner to the satisfaction of the
commissioner that tax has been paid or payable by his comimission
agent on such goods , the principal shall not be liable to pay tax in
respect of the sale of such. goods.

(i) If the commission agent who has sold goods on behalf of the principal
proves in the prescribed manner to the satisfaction of the commissioner
that the tax has been paid by his principal on such goods, the
commission agent shall not be liable to pay tax in respect of the sale
of such goods, :

Wherte any dealer or person with a view to evade payment of tax or in ordet to
claim any input tax rebate which he otherwise is not eligible for or was carrying
on business in the name of or in association with any other ‘person either directly
or indirectly, whether as an agent, employee, manager, partner or power of
attorney holder, guarantor. relative or sister concern or any other capacity, such
person and the dealer in whose name the registration certificate was obtained
shall jointly and severally be liable for the payment of tax assessed, reassessed,

_ interest payable and penalty imposed under the Act and such tax, interest and
- penalty shall be recovered fromm att-or any of such persons as if such-pesson or

(0]

(@)

There

®

(i)

persons are dealer under the Act, .

A dealer registered under the Central Sales Tax Act, 1956 (No.74 of 1956)
who is not liable to pay tax under section 4 shall nevertheless be liable to pay
tax at the rate specified in section 8 on his sales of any goods in respect of the
purchases of which he has fornished a declaration under sub-section (4) of section
8 of the said Act or on the sales of any goods in the manufacture of which such
goods have been used, '

Every dealer to whom sub-section (1) applies shall for the purposes of section
19, 21, 25, and 41 be deemed to be a registered dealer.

CHAPTER - IV LEVY OF TAX
shall be levied on goods specified in, -

patts I, I, IV and V of Schedule II, a tax at the rate mentioned in the
corresponding entry in column (3) thereof on the taxable.tumover : and

parts 11l and IV of the said schedule, a tax at the rate mentioned in the
corresponding entry in column (4) thereof on the taxable turnover,.and such tax
shall be levied on the taxable turnover of a dealer liable to pay tax under this
Act.

.

n
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@

3)

(H

Every dealer who in the course of his business purchases any goods specified
in schedule Il from any person other than a registered dealer or from a registered
dealer in the circumstances in which no tax under section 8 is pavable by that
registered dealer on the sale price of such goods except where the goods are
tax- paid goods within the meaning of clause (x) of section 2, shall be liable to
pay tax on the purchase price of such goods if -

(a) after their purchase, the goods are not sold within the State of Chhattisgarh
or in the course of inter-state trade or commerce or in the course of export
out of the territory of India but are sold or disposed of otherwise, or
consumed or used in the manufacture of goods declared tax~free under
section 15; or

(b) such goods covered by schedule IIT are used or consumed in the
manufacture of goods; or

(c) such goods not covered by schedule II1, after use or consumption in the
manufacture of any goods specified in schedule 11,

(i) the manufactured goods are disposed of otherwise than by way of
sale in the State of Chhattisgarh or in the course of inter-state trade
or commerce or in the course of export out of the territory of India;

(i) the manufactured goods are sold in the State of Chhattisgarh or in the
course of inter-state trade or commerce or in the course of export out
of the territory of India: and such tax shall be levied. -

(a) in respect of goods referred to in clause (a), clause (b) and
sub-clause (i) of clause (c) at the rate specified in column (3)
and (4) of schedule 1I; and

(b)  in respect of goods referred to in sub- clause (i) of clause (c)
at the rate specified in column (4) of the said schedule, at the
rate at which tax would have been levied on the sales of such
goods within the State on the date of such purchase.

No tax under this section shall be levied in respect of any year on -

(a) a dealer whose turnover in a year does not exceed the limit prescribed
under sub-section (1) of section 4,

(b) any other dealer whe has no turnover, if his aggregate of purchase prices
of all the goods dogcs not exceed such amount as may be prescribed.

Every dealer who has no turnover and is liable to pay tax under sub-section (1)
shall, for the purpose of sections 19, 21, 22, 25, 26 and 41 be deemed o be a
registered dealer.

(a) The commissioner may, subject to such restrictions and conditions as may
be prescribed, permit any registered dealer whe carries on wholly or partly
the business of supplying goods in the course of execution of works contract
entered into by him, to pay in liu of tax payable by him under this Act a
lumpsum at such rate not exceeding 15 percent, as may be prescribed,
determined in the prescribed manner, by way of composition,

() For the purpase of determination of the lumpsum by way of compesition
under clause (a) the state Government may prescribe different rates for
different kinds of contracts.

Levy of Purchase tax.

Compositien of Tax.
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(2) (@ A registered dealer purchasing goods specified in schedule II from an other
such dealer within the state afier payment of tax under clause (1) of sections
8 and/or purchasing goods specified in schedule I, and whose turnover in
a year dose not ordinarily exceed rupees fifieen lac may opt, in the
prescribed form within one month of the commencement of the vear, for
payment in liv of tax payable by him under clause (1) of section § a
lumpsum at such rate, in such manner and subject (o such restrictions and
conditions as may be prescribed.

(b) 1If a registered dealer during the vear forwhich an option has been given
by him contravenes any of the restrictions and conditions prescribed under
clause (a) of this section. the option given by him shall stand revoked

(€) A registered dealer who opts for composition of tax under clause (1) of
this section shall not be eligible to any input tax rebate in respect of the
£oods sold during the year in relation to which such eption is exercised by
the dealcr.

(3)  The provisions of sections 19, 21. 41 and 42 shall not apply to a registered
dealer to whom permission to pay a lumpsum by way of composition has been
granted under sub-section (1) in relation to the period for and the goods in
respect of which such composition has been granted and to such dealer who has

opted for compasition of tax under such-section (2) for the period for which

such option has been exercised. .

Dealer not to pass in- 11

cidence of tax to agri-
culturists and horti-
culturists under cer-
tain circumstances.

Rate of tax on Con- 12.

tainer or packing ma-
terial. !

Rebate of Input tax. 13

No deaicr shall collect any amount, by way of tax, from a person who sells agricultural
or herticuitural produce grown by himself or grown on any land in which he has an

interest, whether as owner- usufructuary morigagee, tenant or otherwise, when such

produce is sold in the form in which it was produced, without being subjected to any
pliysical, chemical or other process for being made fit for consumption save mere
dehusking, cleaning, grading or sorting.
Notwithstanding anything contained 1n section 8 or section 9 where any goods packed
in any container or packing material are sold or purchased. the container or packing
material in which such goods are so packed shall be deemed to have becn sold or
purchased along with such goods and the tax under section 8 or section 9 shall be
levied on the sale or purchase of such container or packing material at the rate of tax.
if any, applicable to the sale, or as the case may be, the purchase of the goods
themselves :

Provided that no tax under section 8 or section 9 shall be levied where the container or

packing maierial is sold or purchased along with the goods declared tax-free under
section 15, :

(1)  Subject to the provisions of sub-section (5) and such restrictions and conditions
as may be prescribed, a rebate of input tax as provided in this section shall be

claimed by or be allowed to a registered dealer in the circumstances specified
below, -

(@) When a registered dealer purchases any goods specified in schedule 11,
within the State of Chhattisgarh from another such dealer for sale within
the State of Chhattisgarh or in the course of inter-state trade or commerce
or in the course of export out of the territory of India, afier payment to
him of the tax under clause (i) of section 8, he shali claim or be allowed in
such manner and within such period as may be prescribed, input tax rebate
of the amount of such tax.

(b When a registered dealer purchases any goods specified in schedule 11
other than those specified in schedule 111 within the State of Chhattisgarh

|
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3)

(c)

(a}

)

from another such dealer after payment to him of the tax under clause (i)
of section &; for use or consumption of such goods including capital goods
for / in the manufacture or for/ in mining of any goods specified in schedule
II for sale within the State of Chhattisgarh or in the course of inter-state
trade or commerce and any goods specified in schedule 1 or schedule II
for sale in the course of export out of the territory of India. he shall claim
or be allowed, in such manner and within such period as may be prescribed,
input tax rebate of the amount of such tax.

Where a dealer makes an application for grant of a registration certificate
under clause (a) or clause (c) of sub-section (2) of section 16 on or afier
the commencement of the Act. he shall in respect of.-

(1) Goods specified in schedule IT purchased on or after such
commencement by him within the State of Chhattisgarh from another
such dealer after payment to him of tax under clause (1) of section 8
for the purpose specified in clause (a); or

(2) Goods specified in schedule II other than those specified in schedule
111, purchased on or after such commencement by him within the
State of Chhattisgarh after payment to him of tax under clause (i} of
section 8 for tize purpose specified in clause (b),

and held in stock by him on the date 7 validity of the registration
certificate issied (o him under clause {a) of sub-section (2) of section

16, claim: or be allowed.-

(1) in respect of goods referred to in clause (a). an input tax rebate
under the said clause, the amount of such tax.

(ii)  in respect of goods referrsd to in clause (b). an input tax rebate
under the said clause of the amount of such tax, in such manner
and within sach period as may be prescribed,

Notwithstanding anything contained in sub-section (1), where a registered
dealer purchases any goods specified in schedule 1 in the circumstances
stated in clauses (a) and (b) of the said sub-section and dispatches such
goods or. the goods mamifactured by him, to a commniission agent registered
under the Act for sale, - the input tax rebate in respeci of such goods
purchased for the purpase of sale within the State of Chhattisgarh shall be
claimed by or bé allowed to the registered dealer who receives the goods
for sale on commission,

No input tax rebate shall be claimed by or be allowed to the dealer
(principal) who dispatches such gocds for the said purpose.

The input tax rebate by a registered dealer under sub-section (1) or sub-section
(2) shall be adjusted in such manner as may be prescribed towards the tax payable
by him under this Act or under Central Sales Tax Act, 1956 (No. 74 of 1956)
2nd the balance, if any, shall be carried over for adjustment towards tax payable
in the subssquent year.

i he amount of input tax rebate, to which a registered dealer is entitled in respect
of purchase of goods made by him for sale in the course of export out of the
territory of India or for sale to a registered dealer in Special Economic Zone as
per the provisions of clause (iv) of sub-section (1) of section 38, which is not
adjustable towards any tax payable by him in accordance with the provisions of

sub-section (3). shall be granied to himn by way of refund.
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(6)

(a)

()

(i) Where a registered dealer having purchased any goods referred to in
clause (a) of sub-section (1), from another such dealer for the purpose
of sale has claimed input tax rebate in respect of such goods under
clause (a) or sub-clause (i) of clause (c) of the said sub-section and
adjusted such rebate towards the tax payable by him according to his
return or returns, such dealer shall. in the event of disposal of such
goods otherwise than by way of sale within the State of Chhattisgarh
or in the course of inter-state trade or commerce or in the course of
export out of the territory of India, be liable to pay the amount of tax
towards which input tax rebate in respect of the aforesaid goods was
adjusted by him.

(i) Where a registered dealer having purchased any goods referred to in
clause (b) or sub-clause (ii) of clause (c) of sub-section (1) from
another such dealer for the purpose of use or consumption of such
goods for/in the manufacture or mining of any goods specified in
schedule II has claimed input tax rebate in respect of such goods
under clause (b) or clause (c) of the said sub-section, and adjusted
such rebate towards the tax payable by him according to his return or
returns, such dealer shall, in the ovent of the disposal of goods
manufactured or mined, in a manner otherwise than by way of sale in
the State "of Chhattisgarh or in the course of inter-state trade or
commierce or in the course of export out of territory of India, be liable
to pay the amount of tax towards which the aforesaid input tax rebate
relating to such goods was ddjusted by him.

(i) Where the registration certificate of a registered dealer who having
purchased any goods referred to in clause (a) or clause (b) of sub-
section (1) and having claimed input tax rebate in respect of the said
goods under the said clauses, is cancelled under sub-section (10) of
section 16, such dealer shall pay the amount claimed by way of input
tax rebate under the said clauses in respect of the goods held in stock
by him on the date the order of cancellation of the registration
certificaie takes effect. i

Where the amount of tax or the amount of input tax rebate which a
registered dealer is liable to pay under clause (a) is not adjustable towards
any input tax rebate to his credit, such dealer shall b¢ liable to pay on the
amount of tax so payable interest at the rate of one percent per month for
the period commencing from the date of disposal of the goods in the manner
stated in sub- clause (i) or sub-clause (ii) of clause (a) to the date of its
payment.

No input tax rebate under sub-section (1) shall be claimed or be allowed to a
registered dealer,-

@

(i)

(iif)

in respect of any goods specified in schedule II purchased by Kim from
another such dealer for sale but given away by him by way of free sample
or gift or given to or received by him by way of replacement;

in respect of goods specified in schedule IT for use or consumption for
manufacture or mining of goods but the goods manufactured or mined are
given away by him by way of free sample or gift or given to or received
by him by way of replacement.

in respect of goodé purchased by a dealer who opts for the composition of
tax under the provisions of section 10.
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15.

16:

(7)

(@)

o)

The State Government, if it deems fit, may, by notification specify any
goods mentioned in part ITI of schedule II for the purpose of claiming or
allowing input tax rebate under this section, when such goods are purchased
by a registered dealer from another such dealer within the State of
Chhattisgarh,-

()  after payment to him of tax under clause (i1) of section 8. or

(i) which are tax paid goods at the hands of the sclling re gistered dealer.
for use or consumption of such goods for / in the manufacture or for/
in mining of any goods specified in schedule I for sale within the

_State of Chhattisgarh or in the course of interstate trade or commerce
or in the course of export out of the territory of India and thereupon
the input tax rebate in respect of such goods shall be claimed or be
allowed in such manner, to such extent, within such period and subject
to such restrictions and conditions as may be specified in the
notification.

The provisions of sub-clause (ii) of clause (c) of sub-section (1) and sub-
sections (2) to (5) shall apply to input tax rebate that may be claimed or
allowed in respect of goods referred in clause (a).

The burden of proving that any sale or purchase effected by a dealer is not liable to tax
under section 8 or section 9 as the case may be, or that he is eligible for an input tax
rebate under section 13 shall be on the dealer.

No tax shail be payable on the sale or purchase of goods specified in Schedule-l,
subject to the conditions and exceptions, if any, set out in the corresponding entry in
the third column thereof,

1)

(2)

3

CHAPTER - V REGISTRATION OF DEALERS

Every dealer whose turnover during the tweive months immediately preceding
the commencement of this Act exceeds the limits specified in sib-section (1) of
section 4 shall get himself registered in the prescribed manner within thirty
days of the commenvement of this-Act—

(@

{v)

)

(a)

Every dealer other than a dealer to whom sub-section (1) appiies shall get
himself registered within the prescribed period from the datc on which his
turnover in a year first exceeds the limits specified in sub- section (1) of
section 4.

Every person who is required to obtain a registration certificate in pursuatice
of the provisions of sub-section (6) of section 17 shall get himself registered
with in the period specified in the said sub-section.

Every dealer being a transferce of a business within the meaning of sub-
section (1) of section 30 shall get himself registered within thirty days
from the date of transfer of the business of which he is a transferce.

Every dealer required to get himself registered under sub-section (1) or
sub-section (2), shall make an application to the commissioner in such
form and manner as may be prescribed, giving correct and complete
particulars therein. Such application shall be accompanied by an affidavit
in support of the particulars given in the application and also a satisfactory

proof of payment of a registration fee of five hundred rupees in that behalf -

in the prescribed manner to the commissioner.

Burden of proof.

Tax [ree goods.

Registraticn of deal-
eFs.




108 (102 ) BT a9, AT 24 v 2005

(®) A dealer or person who though not liable to pay tax under section 4 desires
to obtain a registration certificate voluntarily, may make an application to
" the commissioner in such form and manner as may be prescribed giving
correct and complete particulars therein. Such application shall be
accompanied by an affidavit in support of the particulars given in the
application and also a satisfactory proof of payment of registration fee of
five hundred rupee, in that behalf, Where a dealer or person undérl"ﬂsing
works contract makes the application a copy of award of (he contracts
shall also accompany the application.

Provided that no registration fee shall be payable under clause {a) where
the application is made by a person holding a provisional registration
ceriificate under section 17.

#) (@ Ontheday the application for grant of a regisiration certificate as required
by sub-section (1) or section (2) is received, the said authority . shall grant
the applicant a temporary registration certificate in the preseribed form,

1]

(b)  After issue of the temporary registration certificate on application referred
to in clause (a) , the commissioner shail require the applicant to produce
before him evidence and document in respect of the particulars given in _
the application as also the accounts relating to the business for verification,
On production of the evidence. documents and accounts the commissioner
shall verify the particulars given in the application. On being satisfied
about the correctness of the particulars, the commissioner shall issue to
the applicant a permanent registration certificate in the prescribed form
not fater than thirty days of the date of receipt of the application for grant
of & = ~ist-ation certificate.

(¢)  If the commissioner is satisfied that the particulars given by the applicant
in his application are incorrect or that the applicant has misrepresented
certain facts, he shall, after gving the applicant an opportunity of being
heard and recording the reasons in writing reject the application and caricel
the temporary registration certificate issued to the applicant under clause
(a) from the date of its issue. not later than thirty days of the date of
receipt of the application.

(5)  The registration certificate granted tinder sub-section () shail take effect from-

(a) inacase where a dealer required {o get himself registered under clause (a)
or clause (b) of sub-section (2) within the period prescribed under clause
(a) or specified in clause (b) of the said sub-section, the date on which his

turnover in a year first exceeds the fimiits specified in sub- section (1) of
section 4.

Ll

(b) in a case where a dealer required to get himself registered under sub-
section (2) has applied for registration after the expiry of the prescribed or
specified period as the case may be, the date on which he -applies for
registration.

(€) inacase where a dealer required to apply for registration under clause (c)
of sub-section (2) has applied for registration within thirty days of the
transfer of business. the date of transfer of the business.

(d) in acase where a dealer requured to get himself registered under clause (c)
of sub-section (2). has apphied for registration after the expiry of thirts
days of the transfer of business iie date on which he applies for registration.
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dsaler has

applicd 107 registration voluntarily undst spb-Clanse

My of cub-section {31, the date of such applicaiion

(5)  Withow prejudice 10 the provisions ~f sub-section: (6) of section 21 when a
dexler has without reasonablie cause.
nrescribed time as required by

SOIMMISSIONET May. after giving

eited to get himself registered within the
1} or sub-sectiot (2). the
asonable opportinity of being

such

fieard. direct lum 10 pay by wa , additon to the fee payavsc, a sum

Aol exceeding TUpees five hun

(7) - Every dealer who at the commencei=it of 1his Act holds 4
under the provisions of the Act repealed by this shall, on such
commencement, be deemed, for all pul] of this Act, tobe & dcaler registered

and Leiding @ registration centificate under this section

Sojstrasion certificate
A

(8y Ifany registered dealer o ioaler whe is required 1o Syrnish returns under

sub-section (1) of section LY.

(ay sells or otherwise disposes Aff his business of any nart or place of lis

business or effects or cOmes to know cf any other change in the gwnership
of the business, oI

(b) discontinues his business or changes his place of busingss 0f opens 4 new
place of business, or

(¢} changes the name or nature of his business, he 0r if he dies, his legal
representative shall within the prescribed timie. inform the prescribed
authority accordingly.

9 @ The coMmmissioner shall-

(i) onan application made by 2 registered dealer for amendment of his
registration certificate in pursuance of the provisiens of sub-section
(8) or otherwise, amend the registration certificate of the dealer or
reject the application within 30 days of the date of receipt of such
application, after making such enquiry as he deems fit: and

(i) on being satisfied that the registration certificate issued to @ dealer
requires amendment with regard 10 certain particulars specified therein,
amend the registration certificate after gving the dealer an opportunity

of beine heard.

E

®

2

2

. () When the registration certificate is amended under sub-clause (1) of clause
{a) in puTSuUance of any of the eyvents specified in sub-section (3), such

@ amendment shall take effect from the date such event has taken place and
in all other cases falling under the said sub-clause the amendment shall

® take effect from the daie of application. An amendment made under sub-

. clause (1i) of clause (2) shall take effect from the date of order for making
such amendment

®

@

L=

®

&

=

(10) When-
(a) a registered deales discontinues OF transfers his business; O

(by the liability of & registered dealer 1o pay {ax Ceases. OF

(c) a registered dealer has been granied a 1¢
or

sistration ceruificate by mistake:




Provisional registra-
tion of intending

manufacturers,

17. (1)

the comniissioner may either on lis own motion or on the appiication ¢f
the dealer in this behalf cancel the registration cerfificate bui
notwithstandu 4 eancellation the dealer shall be liable

10
ihe period during which hiis registration certificate remained in force.

; pay iax for

that where the commisSIONeEr propeses 1o cancel the registration
cortificate under this sub-section, he shall give the dedler an opportunity
of being heard.

Any deaier,-

(i) whose application for registration is rejected under clause (€) of sub-section

(4). or

(ii) whose registration certificate is cancelled under clause (& or clause (e) ef
sub-section (10);

shall for the purpose of sub-section (6) of section 2} be deemed to be @
dealer. who has failed to apply for registration bui shall not be liable to
pay any penalty under the said sub-sectiomn.

Any person intending (o establish a business in the state for the purpose of
manufacturing goods for sale of value exceeding rupees one lac in a year and
who is registered with the Indusfries Department of the state Government for
establishing a small scale industrial unit in the state or who is issued a license
wherever necessary or has sent 2 memorandum of information to the Central
Government to establish a new indust rial undertaking in the State under the
provision of the Industries (Development and Regulation) Act. 1951 (No. 65 of
1951) may, notwithstanding that he 1s not liable for registration under section
1¢: make an application to the commiissioner in-such form and manner as may
be prescribed. accompanied by a satisfactory proof of payment of registration
fee of rupees five hundred in (hat behalf for grant of a provisional registration
certificate under this Act

e e
CCOIVED

the said anthority shall grant ths applicant

tion 4 every pe 3 been granted

ration certificate er this section shall. during the penod

A provisional registration Gertificate granted under this section shall be in force
for such period as may be specified therein and the provisions of sub- sections

(9) and (11) of scction 16, shall. so far as may be, apply in respect thereto.

Provided that the commissioner on an application made by the holder of such
certificate before the expiry of the period of validity mentioned in the certificate,
may for reasons to be recorded in writing, extend the period specified in the
provisional registration certificate by a further period not exceeding six months
on each occasion.
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Explanation - in this section the expression ‘Industrial Und

meaning assigned to it w clauss (d) of section 3 of the n

ment and RL.,E__,IIH'I.O 1) Act, 1931 (Ng, 635 of 1931),

18. (1)  Every person, liable for deduction of tax at source under section 27. shall obtain
a certificate of registration from the connmissicnet in such manner and form as
may be prescribead.

(2} Every person required to obtain a ceriificate of registration under sub-section
(1), shall. within 30 days of his becoming liable to pay tax under this Act, appiy
for the certificate of registration 1o the cominissioner, in the prescribed form
and that authority shall. after such inguiry s il considers necessary.-within 30
days of tiic receipt of appiicaiion, if the application is in order, grant certificale
of registration

(3)  Where a person liable for registration has faiied to apply for sach certificate.
within the time specifl d in sub-section (2). the conmissioner may. after gIving
him a reasonable opportunity of being heard, impose penalty not exceeding one

: hundred rupees for each day of delay subject to 4 maximum of five theusand
rnupees

(43 Vhere a person liable for registration has given false information in any
application submitted under this section, the commissiener may, after giving
him a reasonable opportunity of being heard, impose a penalty rot exceeding
five hundred rupees.

CHAPTER - VI RETURNS, ASSESSMENT, PAYMENT AND RECOVERY OF TAX

15 (1} (ay () Every such dealer as may be required so to do by the commissioner

by notice served in the prescribed manne;

(it} everv registered dealer. ang
(iii) every dealer svhose registration certificate lins been cancelled under

clause (o) or clause () of sab=scction (10) of section 16,

shall furnish return in such formi, 10 such manner. for such period, by
such dates and to such authority as may be prescribed :

Provided that the commissioner may. subject fo such terms and
conditions as may be prescribed. exempl anyv such dealer from
furnishing such returns and statement or permit any such dealer to

Registration of per
sons luble for tax de

dictiogn Of Source.

Returns.
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(2)

i4)

furnish the return for such different period. in such other form and to
such other authority, as he may direct.

(b) Every dealer required to furnish returns, under clause (a), shall farnish a
statement in such forms and manner for such peried. by such date and to
such autherify a3 may be preseribed

{c} Every dealer requirzd 1o furnish audit report under sub-section (2) of section
41 shall send such report of audit along with the statement referred to in
clause (b)

If any dealer discovers any omission. errer or wrong statement in any return
furnished by him under clause (a) of sub-secticn (1) he may furnish a revised
return i (he prescribed manner and within the prescribed time.

Every dealer required to file retum under sub-section (1) shall pay the full amount
cf tax payable according to the retumn as required by sub-section (2) of section
25 or the difference of the amcunt of tax payable according to the revised return
as required by sub-section (3) of the said section and the full amount of interest,
if any. pavable under clause (a) or clause (b) of sub-section (4) and shall furnish
the proof of such payment along with the return or the revised return, as the
case may be

(a) If a dealer required to furnish return under sub-section (1), -

(1) fails to pay the amount of tax payable according to a return for any
period in the manner prescribed under sub-section (2) of section 25:
or :

(ii) furnishes a revised return. under sub-section (2) showing a higher
amount of tax to be due than was shown by him in the original return;

or

(iii) fails to furnish return, such dealer shall be liable to pay interest in
respect of .-

(1)  the tax payable by him according to the return; or

(2 the difference of the amount of tax payable accerding to the
- 1§ o &
revised return, or

Lad

) thetax payable for the period for which he has failed to furnish
return, i

at the rate of 1.25 per cent per month from the date the tax so
pavable had become due to the date’of its payment or to the
date of order of assessment, whichever is earlier.

Explanation - For the purpose of this clause.-

(1) where the period of defavlt covers a period less than a month the
interest payable in.respect of such period shall be computed
proportionately.

(2) ‘“month’ shall mean thirty days.
(b) If a registered dealer having furnished a return under sub-section (1) ar 2
revised return under sub-section (2) for any period and pad ihe tax pavahiz
according to such return or revised return after the time preseribea hera
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fails to pay inicrest along with such return or revised return in accordance
with the provisions of clause (a). the commissionershall levy the interest
liable to be paid by the dealer and after giving the dealer a reasonable
oppertunity of being heard. may direct him to pay in addition to the tax
payable or paid and the interest payable by him. by way of penalty a sum
equal 10 two per cent per month of the amount of interest from the date
such interest had become due to the date of ils payment or 10 the date of
order of assessment. whichever is earlier

(c) Ifadealer fails without suifi
notice issued under sub-section (1), the commissioner may afler giving

ino heard, direct him to pay, in

1. by way of penalty a sum of

ient cause to comply with the requirement of

i : the dealer a reasonable ocppo
addition to any fax payable or paid

one hundred rupees per day of default subject 10 a maximum of rupees

five thousand

(d) Where,-.

.......00.00-.’..Q.....Qiﬁ..........

(i) no tax is payable by a registered dealer commitling a default under
sub-clause (iii) of clause (a), or

(i) a registered dealer having-paid the tax payable according 1o a return
in iime fails to furnish the return in time;

The commissioner may after giving such dealer a reasonable
opportunity of being heard direct him to pay by way of penalty a
sum of rupees fifty per day of default subject to a maximum of
rupees one thousand.

1) Every person registered under section 18 shall furnish a return in such from, in = Returns to be fur-

such manner. for such period by such dates and to such-authority as may be uished byaperson -
: . : ‘ able for tax deduction

prescribed. at source.

20.

—

(2) = Every such return shall be accompanied by a treasury challan in proof of payment a
of full amount of tax due according to the refurn A return without such proof
of payment shall not be deemed to have been duly filed.

(3) Where a person has without reasonable cause failed to file such a return with in
the prescribed (ime, the commissioner may, after giving him a reasonable
opportunity of being heard, 1mpose upon him a penalty not exceeding one

hundred rupees for each day of delay.

(4) The State Governmeut 1iay, subject to such conditions as may be specified.
exempl any person o class of persons from furnishing returns.
21. {1} 'The asscssment of eyery registered dealer shall be made separately for every Assessment of tax.
year :

Provided that,

f4) the commissionet, may, subject to such conditions and restrictions as may be
prescribed assess the tax due from any dealer for any part of a year,

F]

() aregistered dealer who claims a refund of input tax rebate under the provisions
af sub-section (4) of section 13,- .

4) in his return for any quarter of 4 year and makes an application for that
purpose, along with such return or before the date on which the return for
the subsequent quarter becomes due, ot
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(1) in his returns for a year and makes an application for tha mirpese befors
the date on which the return for the first quarter of the stbsequent sear
becomes due.
the assessment of such dealer for that quarter or year, as the case may be
shall be made in accordance with the provisions of sub-seztion (4) within

a period of ihree months from the date of receipt of the application
(2} Where 4 registered dealer other than the registered dealer referred to in the

piov

150 1o sub-section (1) has farnished -

(1)  all the returns for a vear and/ or

(1) revised return for any quarter or quarters of such year. in the prescribe
manner and within the prescribed time or before the date on which the
return for the first quarter of the subsequent vear becomes due,

i

(111) has paid the tax pavable according to such returns or revised returns as
also interest payable. if any. and

(iv) has farnished the statement under clause (b) of sub-section (1) of section
19, within the prescribed time

the returns furnished or revised returns. furnished by such dealer for that
vear shall be accepted and his assessment shall be deemed to have been
made for the purpose of sub-section (1),

Provided that the assessment under this sub-section of every such registered
dealer who is required to furnish audit report under sub- section (2) of
section 41 shall be deemed to have been made if such dealer has furnished
the audit report along with the statement referred to. in sub-clause (iv).

(3)  Notwithstanding the provisions of sub-section (2). the commissioner shall select
for re-assessment a number of such dealers as he deems fit whose assessment
for a year is deemed to have been made under sub-section (1) in accordance
with the provisions of sub-section (2) and such selection shall be made during
the year immediately following the said year. )

(4) (8} The commissioner shall serve on a registered dealer referred to in the
proviso to sub-section (1) or in sub-section (3) or a registered dealer who
is not eligible for assessment under sub-section (2) with a notice in the
prescribed form appointing a place and day aud directing him,-

(1)  to appear in person or by an agent entitled to appear in  accordance
with the provisions of section 24 : or

(ii) to produce evidence or have it produced in support of the refurns, or

(iii) 10 produce or cause to be produced accounts. registers, cash
memoranda or other documents relating to his business;

(b) The commissioner, after hearing the registered dealer or his agent and:
examining the evidence produced in compliance with the requirements of
sub-clause (ii) or sub-clause (iii) of clause (a) and such further evidence
as he may require, shall assess or re-assess him to tax.

(3) If a registered dealer referred 1o in clause (a) of sub-section (4). —

(@) has net furnished returns and statement in respect of any period by the

prescribed dase: or
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(6)

has knocwingly furnished incompiete or i TSt fnr far
anv period; or
having furnished such retnmns has G thia if the terms

of 2 notice issued ander clause {(a) o
(i} has not maintained any accounts. or

fit) the accounts maintained by him are net 18 accordange wit
provisicas of sub-section (1) of section 41, or

{iii) has not regutarly employed any method of accounting, or

(iv) the method employed is such that in the opinion of the commissioner
assessment cannot properly be made on the basis thereof,

the commissioner, shall after issug of a notice in the prescribed form
and in the prescr 1bcc'1 manner. assess the dealer to ihe best of his
judgment.

If upon any information which has come into his possession. the
commissioner is satisfied that any dealer. being liable to pay tax in respect
of any period has failed to apply for registration, the conumissioner shali

within one calendar year from the date of completion of the pm'“-udl'ws
under sub-section (_,: of section 5 proceed. in such manner as may be
prescribed. fo assess such dealer and assess him to {ax to the best of his
judgment in respect of the whole of such period and shall impose upon
hlm_ by way of penalty, @ sum two times ofifhe amount of tax so assessed.

In respect of periods. subsequent to the period re ferred tp in clause {(a).
during which the dealer has failed to apply for regis stratton, the amount of
tax due from him referred to in the said clause shall be 2
for each year.

:he assessinent in respect of a re f_;m ered deater fcr'-crrn'..‘._ i
sub-section (4) m’ih be made within & period of one cale M ir year from

the end of the period for which the assessment is to be

referred to i clauss (D) of 5

spect of o des

wde withi a period of one calendir yeu

2rovided that -

(3) where a fresh assessment has o be mide'to give effect to any finding
or dirsction coniained in any order under sections 48, 49 and 53 orte
any order of the Civil Court, High Couri or Supreme Court. such
assessmient shall be made within 2 period of one calendar year from
the date of the order containing such finding or dizection or the order
of the Civil Court. High Court or Supreme Court. as the case may be:

(b) where an order of ex-parte assessment of a registered deaicr referred
to in clause (a) of sub-section (4) is set-aside and case reopened undes
section 36 for making a fresh assessment, such fresh assessment shall

be made within a period of six calendar months from the date of
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Assessment/reassess-
ment of tax in certain
circumstances.

2

~

P4

(8)

(9)

(1)

setting aside the ex-parie order of assessment or within {he period
laid dewn in clause (i) whichever is later; and

{ ¢ ) nothing contained in this sub-section shall apply to proceedings
initiated under section 22 or any proceeding other than assessment or
re-assessment of tax that may be instituted under any other provisions
of this Act.

Notwithstanding anything contained in sub-section (7), where assessment or
re-assessment proceedings in respect of any dealer relating to any period cannoi
be completed before the expiry of the period specified herefore in the said sub-
section. the State Gove nt. may by notification, for reasons to be recorded
In writing, extend the peried for the completion of such assessment proceedings
in respect of such dealers by such further period as may be specified in such
notification.

(@) where. a registered dealer claims refund of tax or input tax rebate in his
return for any quarter or return or returns for any year and makes an
application for his assessment for that quarter or that year but his assessment
is not completed within the time specified in the proviso to sub-section (1)
the claim made in the return or returns for that quarter or year shall stand
accepted and such dealer shall be entitled to the refund of the amount of
the tax or input tax rebate.

(b) where the assessment for any year of a registered dealer ,

(1) other than a registered dealer referred to in the proviso to sub-section
(1), and
L
(i1) «a registered dealer who has not furnished any return or returns for
that year, is to be made under the provisions of sub-section (4) or
sub-section (5) is not made within the time provided in sub-section
(7) or within the time extended under sub-section (8), then,-

(a) the returns furnished by the registered dealer in (i) above shall
stand accepted and he shall be deemed to have been assessed
for the purpose of the Act.

(b) the assessment of the registered dealer in (ii) above shall
become time-barred.

Where an assessment or re-assessment of a dealer has been made under this Act
or the Act repealed by this Act and for any reason any sale or purchase of
goods liable to tax under this Act or the Act repealed by this Act during any
period ,—

(@) has been under assessed or has escaped assessment. or
(b) has been assessed at a lower rate, or
(¢) any wrong deduction has been made while making the assessment. or

(d) a rebate of input tax has incorrectly been allowed while making ths
assessment, '

(e) is rendered erroneous and prejudicial to the intersst of revenis conss i1

to or in the light of any judgment or order of any Cour or Board, whick
has become final.

.........i..O.........O......'......

1
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(2)

the commussioner may. at any {im= ythan a period of three calendar years
from: the date of order of asszssmisid. p

prescribed, 1o assess or e

roceed in such inanner as may be
as ihe gise may be the tax payable by
such dealer afier making such enguiry as he considers necessary, and assess

QT Fe-a55es8s 19 X

The commissioner shall. where the on

S50 Sadme 1o assessment or re-
assessment made under sub-secticn (1] is anrbutable Lo the dealer. impose upon

sed

him a penalty not exceading twice the amoynt of tax so assessed, or Te-ass
but shall not be less than the amount of tax assessed.

The asscesmerit or re-assessment ander sub-section (1) shall be made within a
period of two calendar vears from the dale of commencement of the proceedings
under the said sub-section.

In computing the period of limaitation prescribed for assessment or reassessment as the
case may be, under section 21 or section 22. the time during which any assessment or
reassessment proceedings remained stayed under the order of any civil or other
competent court, or under the special or general order of the commissioner issued
under section 47. shall be excluded.

(1

(2)

(4)

Any dealer who 1s enfitled or required to attend or appear before any officer
appointed under section 3 in connection with any proceedings under this Act,
otherwise than when required under section 45 to attend personally for
examination on oath or affirmation, may authorize in writing to attend or appear
on his behalf, a person being a relative of or a person regularly employed by the
dealer. or a legal practitioner or a chartered accountant or a tax practitioner.

For the purpose of sub-section (1) any person who -
(a) before coming into force of this Act. had been enrolled as a sales tax
practitioner/ tax practitioner, or

(b) holds a degree in law or commerce or the d?grec of bachelor of arts with
economics as one of his subjects conferred by any Indian university
incorporated by any law for the time being in force or by any-other
university as the State Government may. from time Lo time by notification,
specify; or

(c) does not possess any of the qualifications referred to in sub-clause (b) but
has held a post, in the Sales/Commercial Tax Department, not below the
rank of an assistant sales tax officer / assistant commercial tax officer for
at least ten years and is granted a certificate by the commissioner haying
regard to his record of service in the depariment as being a fit and proper
person to appear in any proceeding under this Act, shall be entitled to
appear as a tax practitioner.

Every person referred to in clause (b) or clause (¢) of sub-section (2) who is
eligible to appear as a tax practitioner in any proceedings under this Act shall
get himself enrolled on payment of such fee as may be preseribed.

If the commissioner is satisfied that the applicaticn for enrollment is 1n order.
he shall 1ssue to the applicant an enrollment certificate in the prescribed form, If
the commissioner, after making such enquiry as he deems fit. and after giving
the applicant a reasonable opportunity of being heard is not so satisfied, he
shall, for reasons to be recorded in writing, reject the application.

Notwithstanding anything contained in sub-sections (1) and (2) no person who
has held any post in the commiercial/sales tax department not below the rank of

Exclusion of time in
asessment proceed-
ings.

Appearance before
taxing authorities.
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¢ [ispector shall be entitled to represent anv dealer in any

1S Acl -

(i)  If he has at any time, passed ans order in snch proceeding, while he was

holding any sost in the depanmeni:

(i) if the pluce of business of the desizr whom he desires to represent is in the
district or circle within the termiterial jurisdiction of which the head duarter
of the office of the commercial tax department in which he had held such
post was located. unless a period of twe vears has elapsed since he ceased
10 hold that post

Provided that nothing in clause (ii) shall apply to such person if the
representation is to be made before an officer holding a rank higher than
the rank last held by such person.

No person who has been dismissed from Government service shall be qualified
to represent any dealer under sub-section (1).

Il any tax practitioner is found guilty of misconduct by the commissicner in
connection with any proceeding nunder this Act or the Central Sales Tax Act.
1956 (No. 74 of 1956) or the Act repealed by this Act, the commissioner may
pass any order for awarding him punishment including disqualification from
appearing as a tax practitioner in any proceeding under the aforesaid Acts. as he
deems fit ;

Provided that no such order shall be passed unless he is given a reasonable
opportunity of being heard. ;
Any [ax practitioner whose application for enrollment is ielected under sub-
section (4) or who is disqualified under sub-section (7) may within sixty days
of the direction rglating thereto, appeal to the Board.

If any advocate or chartered accountant is found guilty of misconduct in
connection with any proceeding under this Act or the Act repealed by this Act,
the commissioner shall refer the maiter to the authority empowered 1o take
disciplinary action #zainst the persons of these professions for taking appropriate

The tax payable for each year shall be paid in the manner hereinafier provided
at such intervals as mav be prescribed

Befere any registered dealer furnishes anv refurn as required by sub-section {1)
of sectiot 19, he shall pay in the prescribed manner and 1ime. the full amount of
tax payable according to such return and the amonnt of intzrest under sub-section

(4) of section 19, if any payable by him

If the statement to be furnished under clause (b) of sub-scction (1) of section 19
or a revised return furnished-by-a registered dealer in accordance with the
provisions of sub-section (2) of the said section shows 2 higher amount of tax
to be due than was shown in the original return or returns. he shall pay the
difference and the interest payable, if any, under sub-section {4) of section 19 in
such manner and lime as may be prescribed.

Notwithstanding anything contained in sub-section (2) or sub-section (3), where
the registered dealer is the Central Government or a State Government or any
of their departments, the commissioner may, subject to such terms and conditions
as may be prescribed, permit such dealer to pay the amount of tax by book
adjustment,
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(8)

(i)  The amount of tax -
(a) due svhere the returns were fumished without full payment of tax, or

(b) assessed or fe-assessed unaer sub-sections (4) and (3) of section 21
e sum, if any.alreadv paid by (he dealer or person in respect of
ue said year together with interest. i any. required to be paid-and the

peniaity if any. ¢ on (4]

2d 10 b2 paid unrder

(K ag 'j]- b |_3|_1_.

{C) (1) assessed under cub-section {6) of sectien 21 6r sscnion 22 iogether

with the interest and/ of penalty. if any directzd 10 Be piaid therennder,

el
il

(it} the amount of penalty if anv impesed or direcied to be paid undar any
provisions of this Act not covered under sub-clanse (b) and (c).

shall be paid by the dealer or person in the prescribed nmianner by such
date as may be specified in a notice in the prescribed form o be issucd by
the commissiener for this purpose and the date to be so specified shall-
ordinarily be not less than thirty days froin the date of service of such
notice,

Where o an admission of a first appeal or @ sccond appeal. the appellate authority
stays the recovery of any amount of tax assessed or penaliy impesed and on a
decision in such appeal by it the amount of tax or penalty so stayed has been
maintained in whole oz in part by it, the dealer shall be liable to pay interes!
under sub-section (4). of section 19 on such amount at the rate of 1.25 per cent
per mionth for the period from the date on whizh the recovery of such amount
was stayed by the appeilate authority to the date of its payvment afier the decision
in appeal,

If, for any reason, a dealer or person, is unable 1o pay the tax assessed , ‘nterest
payable or levied or the penalty imposed on him under this Act or the tax payable
by him in advance of assessment within the time specified therefor in the notice
of demand. he may apply to the commissioner in writing to grani him further
time for payment of such amount or to permit him to pay such amount in
installments. Subject to such conditions and restriction as may be prescribed.
the commissioner may grant further time to such dealer or person or aliow him
to pay such amount in installments on such conditions as he may deem fit to
impose. Where any extension of time or permission to pay by installments is
granted, the dealer or person shall'be liable to pay interest on such amount from
the last date on which the amount was duc to be paid in accordance with such
notice of demand. The interest shall be paid at fifteen per cent per annum for
the period commencing from such last date.

Where a dealer or person does not pay the tax assessed or the interest levied or
the penalty imposed on him or any other amount due from him under this Act
within the time specified therefor in the notice of demand and the dealer or
person, has not obtained any order under sub-section (7) or has failed to pay the
amount in accordance with the order passed by the commissioner under sub=
section (7). the commissioner shall. after giving the dealer or person a reasonable
opportunity of being heard, direct that such dealer or person shall. in addition
1o the amount due, payv by way of penalty a sum equal to 1.25 per cent of such
amount of tax, penalty or any other amount due, for every month. for the period
for which payment has been delayed by him after the last date on which such
amount was due to be paid.
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(10)

(11

(a) Where the State Government after such enquiry as it may deem fit, is of
the opinion that genuine hardship is being caused 1o a dealer or person
due to any proceedings initiated for recovery of any amount outstanding
against him, the State Government may, subject to such restrictions and
conditions as may be prescribed, grant to the dealer or person additional
time to pay such-amount or may grant facility to pay such amount in
installments and pending the completion of such enquiry, the State
Government may stay the recovery of the dues. In respect of every such
facility the dealer or person shall be liable to pay.interest at the rate specified
1m sub-section (7):

Provided that no such facility shall be granted to the dealer or person
unless he has in the first instance applied in this behalfto the commissioner
under sub-section (7).

(b) If the dealer or person does not comply with any order passed by the State
Government. the commissioner shall impose on.him penalty under
sub-section (8)

Where the commissioner is of the opinion that interest payable by a dealer to
whom any facility has been given under sub-section (7) or sub-section (9) has
caused him hardship, the commissioner may remit such portion of the interest
pavable on the dues or on the penalty imposed in accordance with the order of
assessment cr the order imposing penalty, as is in excess of the tax or the penalty
paid or pavable:

Provided that the commissioner shall not remit the interest unless the dealer has
paid m full the amount of tax and/or penalty required to be paid by him.

(@) If any amount of tax, interest. penalty, or any other amount due under this
Act or the Acts repealed by section 52 of Act No.2 of 1959 or the Act
repealed by section 81 of Act No. 5 of 1995 or the Act repealed by this
Act (hereinafter referred to as the repealed Act) remains unpaid on the
expiry of the period prescribed for the payment thereof by or under this
Act or the repealed Act or on the expiry of the period specified in any
notice of demand or order issued or made under this Act or the repealed
Act or the rules made thereunder, for the payment thereof, the dealer or
person liable to pay such amount shail be deemed to be in default as to the
~whole of the amount then outstanding;

(b) When a dealer or person is in default or is deemed to be in default under
clause (a), the amount outstanding shall be recoverable as an arrear of
land revenue according to the provisions-of Chhattisgarh Land Revenue
Code, 1959 (No. 2 of 1959) and for the purpose of effecting the recovery
of such amount -

(1) the commissioner of sales tax shall have and exercise all the powers
and perform ali the duties of the commissioner under the Chhattisgarh
Land Revenue Code, 1959 (No. 20 of 1959);

(ii) an additional commissioner of sales tax shall have and exercise all
the powers and perform all the duties of the Additional Commissioner
under the said code;

(1i1) a deputy commissioner of sales tax shall have and exercise all the
powers and perform all the duties of the coliector under the said code;

T

]



wedteme TeTA, AT 24 6T 2005

108 (115 )

26.

(1)

(iv) an assistant commissioner of sales tax shall have and exercise all the
powers and perform all the duties of the assistant or a deputy collector
under the said code;

(v) a sales tax officer and assistant sales tax officer shall have and EXercise
all the powers and perform all the dutics of the tahsildar under the
said code. :

(¢) Every notice issued or order passed in exercise of the powers conferred
by clause (b). shall for the purpese of sections 48. 49. 5556 and 66 of
this Acl be deemed to be a notice issued or an order passed under this
Act.

Where in pursuance of sub-section (11) any proceedings for the recovery as an
arrears of land revenue of any tax, penalty, interest or parl thereof or any other
amount remaining unpaid, have been commenced and the amount of tax. penalty,
interest. or any other amount is subsequently modified, enhanced or reduced in
consequence of any assessment made or order passed in appeal under section
48 or revision under section 49 or rectification of mistake under section 36, the
commissioner shall, in such manner and within such period as may be prescribed.
inform accordingly the dealer or person and the authority hy whom or under
whose order the recovery is 10 be made an son such proceedings may be
continued as if the amount of tax, penlty. mierest or any other amount as modified,
enhanced or reduced. had been substituted for the tax, penalty, interest or any
other amount which was to be recovered under sub-section (11).

Is

Where any registered dealer fails to furnish any return for any period as required
by sub-section (1) of section 19 and fails to pay the tax payable for such period,

(a) the commissioner may, if the 1ax payable by such dealer in a year does not
ordinarily exceed ten thousand rupees; and

(b) the commissioner shall, if the tax payable by such dealer in a year exceeds
rupees fen thousand, require such dealer to pay such tax, in the manner
laid down in the following sub-sections, in advance of an assessment which
may be made under section 21.

The amount of tax payable in advance under sub-section (1) shall be computed
by the commissioner as under -

(a) Where a registered dealer has been assessed te tax for any previous year
or part thereof, the tax payable in advance shall be an amount which bears
to the amount of tax assessed in respect of the latest previous year or part
thereof the same proportion as the peried for which the tax payable in
advance bears to the period for which the Iatest assessment was made.

(b) Where a registered dealer has not been assessed to tax for any previous
year or part thereof but has furnished the return as required by sub- section
(1) of section 19 for any period. the tax payable in advance shall be an
amount which bears to the maximum amount of tax payable according to
any such return the same proportion as the period for which the tax payable
in advance bears 1o the period for which such maximum amount of tax
was payable accerding to such return.

(¢} Where a registered dealer has not been assessed 1o tax under this Act for
any previous vear and no returns have been furnished by him for such
year or where a registered dealer has no previous year, the tax pavable in
advance shall be such amount as the comsmissioner may determine to the
best of his judgment.

Payment of tax in ad-
vance of assessment on
failure to furnish re-
turns.
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(3)

(4)

()

After the expiry of the date by which the return has become due, the
commissioner may issue 4 notice in the prescribed form to a registered dealer
who has failed to furnish such return requiring ham to pay in the prescribed
manner and within the preseribed time the tax payable in advance computed in
accordance with sub=section (2).

If any registersd dealer who is required under sub-section (3) 1o pay the tax in
agvance furnishes the return under sub-section (1) of section 19 und pays the
atmount of tax in accordance with the provisions of sub-section (2) of section
25 on or before (he date specified in the notice issued under sub-section (3) or
satisfics the commissioner that the return had already been furnished by himi by
ihe date by which it was due. the said notice shall stand cancelled.

The tax pavable in advance or any part thereof lefi unpaid within the time
specificd in the notice issued under sub-section (3) shall be recoverable as an
arrear of land revenue for which purpose the provisions of sub-sections (11)
and (12) of section'¥5 shall mutatis mutandis apply

The tax paid under this section shall be adjusted towards the tax assessed or re-
assessed under section 19

Any person responsible for making pavment of any sum to any deaier as a
consideration for the sale or supply of any goods in pursuance of a contract
between such dealer and the Central Government or a State Government
(hereinafter referred to in this section as the purchaser), shall before crediting
such sum to the account of the dealer or before payment thereof in cash or by
issue of a cheque or draft or by any other mode. deduct an amount equal to he
amount payable by the purchaser to the dealer by way of tax, where the total
amount of the bill exceeds rupees five thousand and shal] pay it to the State
Government in such manner as may be prescribed. :

Notwithstanding anything contained in any other provision of this Act, any person
letting out a works contract of value exceeding rupees three lac to a contractor
mvolying sale of any goads in the course of execution thereof by the contractor
shall before makingsthe pavment of aiy amount fowards: the value of such
contract to him, deduct at the rate of tivo percent an amount towards the tax
payable by the contractor under this Act.

On deduction of the amount under sub-section (1), or sub-section (2) the person
making such deduction shall issue to the dealer or the conlractor, as the case
may be. a certificate therefor in the prescribed form .and shall deposit such
amount in (o the Government Treasury in such manner and within such period

as may be prescribed.

Any person making the payment under sub-section (1) or sub-section (2) shall
be deemed to have made the payment on the authority and on behalf of the
dealer or the contractor and the receipt for such payment. shall constitute a good
and sufficient discharge of the liability of the purchaser to the dealer or the
contractor to the extent of the amount specified in the receipt

Where any payment under subssection (1) or sub-section (2) is made By a
purchaser or the person letting out the contract, on behalf of (he dealer ¢r the
=enizactor such payment shall constitute 3 good and sufficient dig Harge of the
iabulity of the dealer or the contractor to pay tax in respect of such traisaction
asd the amount so paid shall be adjusted by him in such manner as may be
Pr=sanbad

Where a person contravenes the provisiens of sub-section (1), sub-section (2).
or sub-section (3) the commissioner may impose upon such person by way of




such lime as may be prescribed.

Explazation - For the purpose of sub-section

i) Department of the Central or
7ii) Public Sector Undertaking, :

(iii) Municipality and Municipal Corporation

fiy) Authority constituted under any law for the tima d being in force

i¥)  Limited company,

28.  Notwahstanding anything contained in section 27 no deduction lowards tax unde: the
provisisas of the said sections shall h;: made from any consideratien p 3
dealer or person, if such dealer or person furpishes (o the persen respon

any aimount in respect of the sale or \1[].'I|J11 of goods & certificate In wriling 1n g'_r-:n

form oy such authoritv in such manner as may be prescribed

tien of ax at source.

2¢. (1) Nouwvithstanding anything centatned in section 25 #f mode of re-
contrary, the comniissioner 9

slanse (g)

- officer other than 2 6

y of sub-section (1) of secton 3, may at .'-\m' m-

by & notice in the prescribed ferim a copy of which -
person, at his last address knewn to the officer issuing the ng

1) Ay person fron

i
or persen who has fadied

E
duz under this Act

Explanation - Fos the
person or wwney fzld for or oa actel
person shall be compuited after taky
may have fallen dug for payment by sur.;h L‘.’,‘.e_'\lr:;' o 1',-.-'-5:;:1 to such parsoi.

as may awfully subsisting.

2

of this sub-section fe amount dus toa de

(2) “he Officer issuing a notice under sub-section (1) may at any tizme or from lime
ta time amend or revoke any such notice or extend the time for making any
;ayment in pursuance thersof.
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Any person making any payment in compliance with a notice issned under sub-
section (1) shall be deemed to have made the payment under the authority of
the dealer or person and the treasury receipt for such payment shall constitute a
good and sufficient discharge of the liability of such a person to the dealer to
the extent of the amount specified in the receipt,

Any person discharging any liability to the dealer or person after service on hir
of the notice issued under sub-section (1) shall be personally liable to the State
Government to the extent of the liability discharged or to the extent of the liability
of the dealer or person for tax or penalty or both, whichever is less,

Where a person on whom a notice is served under sub-section (1) proves to the
satisfaction of the officer who issued the notice that the sum demanded or any
part thercof was not due 1o the dealer or person or that he did not hold any
money for or on account of the dealer or person. at the time the notice was
served on him, thien nothing contained in this section shall be deemed to require
such person to pay to the Government any such money or part thereof, as the
case may be.

Any amount of money, which a person is required to pay under sub-section (1)
or for which he is personally liable to the State Government under sub-section
(#4), shall, if it remains unpaid, be recoverable as an arrear of land revenue.

The provisions of this section shall be without prejudice to any action that may
be taken for recovery of the arrears of tax, interest and penalty, if any, due from
the dealer or person.

When the ownership of the business of a dealer liable to pay tax under this Act
is entirely transferred. the transferor and the transferee shall jointly and severally
be liable to pay the tax together with penalty, if any. or interest or penalty
payable in respect of such business for any year or relatable to a part of any
vear and remaining unpaid at the time of the transfer and the transferee shall
also be liable to pay the tax on the sales or purchases of goods effected by him
with effect from the date of such transfer and shall within thirty days of the
transfer apply for registration unless he already holds a registration cerificate.
When a dealer is a firm or association of persons. or a joint Hindu Family and
such firm, association or family has discontinued business -

(a) the tax payable under this Act by such firm, association or family for the
period upto the date of such discontinuance may be assessed and determined
as if no such discontinuance had taken place; and

(b) every person who was at the time of such discontinuance a partner of such
firm or a member of such association or fa mily shall notwithstanding such
d;’sconlinuance? be liable severally and Jointly for the payment of the tax
payable by such firm, association or family, whether such assessment is
made prior to or afier such discontinuance and, subject as aforesaid the
provisions of this Act shall apply as if every such persen or partner were
himself a dealer : o

Provided that when it is found that a change has occurred in the constitution
of the firm or association or that such firm or association has transferred
ils business and the tax payable by a bartner or member as aforesaid cannot
be recovered from him, it may be recovered from the firm or association
as/reconstituted or from the transferee

i

i
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Explanation - The disselution or reconstitution of a firni or association of
persons or partition of Joint Hindu family shall be deemed to be
dizcontinuance of business within the meaning of this sub-section

(3)  The provisions of this section shall sutatis mutandis apply 1o any arrears of tax
payable under the Act repealed by section 81 of Act No. 5 of 1995 or the Act
repealed by this Act and duz for any vear cr relatable 1o a part ofany year prior
to such transfer of business, discontinuance or dissolution ¢f the partnership ot
the partition of undivided Hindu femitly. as the case may be.

Notwithstanding any contract 1o the contrary, where any firm 1s liable o pay tax under
ihis Act. the firm and each of the parnars of the firm shall be jointly and severally
liable for such pavment: y

Provided that where any such partner retires from the firm. he shall also be hable to
pay the tax. interest and the penalty. if any remaining unpaid at the time of his retirement
and any tas due upto the dats of retirement though un-assessed on that date.

Where during the pendency of any proceeding under this Act or under the Act repealed
by seciion 81 of Act No. 5 of 1995 or the Act repealed by this Act or under the
Chhattisgarh Land Revenue Code. 1939 {No. 20 of 1939) any dealer creates a charge
on or parts with the possession by way of sale. mortzage. gift. exchange or any other
mode of transfer whatsoever of any cf his assets in favour of any other person with the
intention to defraud revenue. such charze or transfer shall be void as against any claim
in respect of any tax or any other sum pavable by the dealer as a result of the completion
of such proceeding under this Act or under the Act repealed by section 81 of Act No.
5 of 1995 or the Act repealed by this Act or in pursuance of such proceeding under the
Chhattisgarh Land Revenue Code. 1939 (No. 20 of 1939).

Where a dealer dies. his executor. admimstrater. or other legal representative shall be
deemed (0 be a dealer for the purposes of this Act and thie provisions of this Act shall
apply to him in respect of the business of the said deceased dealer:

Provided that in respect of any tax assessed‘re-assessed or any penalty imposed or any
interest pavable by the deceased dealer or any tax, or penalty or interest. which would
have been payable by him under this Act. if he had not died. the executor, administrator
or other legal representative shall be liable to the extent of the assets of the deccased
in his hands.

In the case of any guardian. trustee or agent of any minor or other incapacitated person
carrying on business on behalf of and for the benefit of such minor or other incapacitated
person, the tax shall be levied upon and recoverable from such guardian, trustee or
agent. as the case may be. in the like manner and to the: same extent as it would be
leviable on. and recoverable from. any such minor or other incapacitated person. if he
were of full age and sound mind and if he were conducting the business himself and
all the proyisions of this Act and rules made therennder shall apply accordingly

Notwithstanding anything to the contrary. contained in any law for the time being in
force and subject to the provisions of section 530 of the Companies Act, 1956 (No. |
of 1956), any amount of tax and/ or penalty or interest. if any. payable by a dealer or
other person under this Act shall be first charge on the property of the dealer or such
person.

Where in the proceedings for assessmentreassessment of any dealer for any period an
order is passed ex-parte the dealer may —

(a)  if he had previous intimation of the date of hearing. within thirty days of date
of hearing: and :

Liability of firms,

Transfers to defrand
revenue void,

Assessmentireassess-
ment of legal repre-
sentatives.

Assessment in special
cases,

Tax to be ficst charge.

Power to set aside an
exparte order:
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(b)

(1)

(2)

)

4)

(5)

(6)

witon of the date of hearing, within thirty
‘i1 order. apply o the commissioner to set
or pnd reopest the case and if the commissioner is satisfied that the
v of was prevented by sufficient cause from
nay set aside the order and rcopen the case for

i the deaiet had o previous 1hils
davs fron;
aside th
applicant ¢
appearing on the date fixed. &

heanng -

e aaie of qepvics ol

gl nad rese

Providad that -

e un ex-parte assessment order shall be
mied by satisfactory proof of payment of
iy the dealer ;

(1} no zpplication for sciting asi

enterianoe

the ametis o @y

SRS 5

(i) such zu spoiicstion shail be onferiaied only once i the course of such

proces:

No person other thin.-
(i) a registered dexler. or

(i1) a person who is decined (o b & rozistored dealer under sub-section (9), or
(iit) a person required (o deduct anv amount by way of tax under the provisions
of the Act.
shall collect anv amount by svay of 1y under this Act. No collection of
tax shall be made by the person specified in (i) to (iii) above except in
accordance with the provisions of ihis Act and the rules made thereunder.

Any amount collected by any person in contravention of the provisions of
sub-section (1) or any amount roliccted by any person by way of tax or in any
other manner not pavable under any provision of this Act and nat refurned by
him to the person from whom it was collected shall be hable to forfiture 1o the
State Government.

If the commissioner, in the course of any proceeding under this Act or olherwise.
has reason to believe that any amount is liable for forfeiture under sub-section
(2). he shall serve, on the persen who has collect:d such amount, 4 notice in the
prescribed form requiring him 1o show cause why the said amounnt should not
be forfeited (o the State Government and on receipt of ihe repl. if nny, theieto.
the commuissioner shall make enquiry and shall make csch ordor mcliding an
order of forfeiture as he thinks fit, after giving such persen u reasonable
opportunity of being heard.

Where an order of forfeiture nnder sub-section (3) has been mude. the person
making the unauthorised collection shall forthwith pay the amount so forfeited
to the'State Government, if it has not already been paid and on his failure to do
so. such amount shall be recoverable fraom him as if it were g tax due from him.

Where an order for forfeiture is passed, the commissioner shail publish or cause
to be published i the prescribed manner a notice therefor for information of the
persons from whom the amount so forfeited had been collected giving such
details as may be prescribed.

On the publication of the notice under sub-section (5) a refund of such amount
or part thereof may be claimed from the State Government within one year
irom the date of publication of the said notice by the person from whom it was
unauthorisedly realised by way of tax and for this purpose the person claiming
the refund shall make an application in the prescribed form.

\-
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On receipt of an application under sub-section (6) the commissioner shall hold
such enquiry as he deems fit and if he is satisfied that the ciaim is valid and
admissible and that the amount so claimed as refund was actualiy paid 1o the
State Government and no.refand or remission in respect of that amount was
granted. the commissioner shall refund such ameount or any nart theraof 1o the
person cencerned.

Noiwithstanding anvihing contained in this Act or in cie sifior fas 07 fhe ime
being in force where any amount collected by uny persen s forcrcd o the
Siate Government under this section, such forfeiiure shall. i tiic wnoont firfeited
has been paid to the State Government, discharge him ef fic Lot o -otund
the amount te the person from whom 41 was so coliested

A dealer specified i sub-section (11) of section 16 shail B deciacd (0 50 a

registered dealer for the purpose of sub-section (1)

Notwithstanding anvthing contained in this Act. a tax on the sale or purchase of
goods shall not be imposed under this Aci -

(i)  where such sale or purchase takes place outside the State of Chhattisgarhy,
Or.

(i) where such sale or purchase takes place in the course of inter-State trade
Or COmMErce; of

(iii) where such sale or purchase takes place in the conrse of import of the
goods into, or export of the goods cut of the territory of India,

(tv) where sale is made to such registered dealer for the purpose of manufacture,
production, processing, assembling, repairing. reconditioning, re-
engineering, packaging or for use as trading or packing matenal or packing
accessorics in a unit located in any Special Economic Zone, who has been
authorized to establish such unit by the authority specified by the central
government in this behalf.

For the purpose of this section, whether a sale or purchase takes place, -
(1) outside the State of Chhattisgarh; or
(i1) in the course of inter-State trade or commerce; or

(i1)) in the course of the import of goods into the territory of India or the export
of goods out of such territory,

shall be determined in accordance with the principles specified in section
3. 4 and 3 of the Central Salcs Tax Act, 1956 (No.74 of 1956).

(iv) the expression ~Special Economic Zone™ shall have the meaning assigned
to it in clause (iii) to explanation 2 to the proviso to section 3 of the
Central Excise Act, 1944 (1 of 1944).

CHAPTER - VII REFUND

If the commissioner is satisfied that the tax or penalty or both or interest paid by
or on behalf of a dealer for any vear exceeds the amount of the tax 1o which he
has been assessed or the penalty imposed or the interest payable under this Act
for that vear or that a registered dealer is entitled to the refund of rebate under

Sales not liable to tax,

Refund.
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sub-sectionr: (3) of section 13, he shall. in the prescribed manner, refund any
amount found te have been paid in excess in cash or by adjustment of such
excess towards the amount of tax due in respect of any other year from him,

(2) If the commissioner is satisfied that duc to an error commitied by the dealer
while crediting any amount payable under this Act or tlie Act repealed by this
Act et the Central Sales Tax Act, 1956 (No.74 of 1956), into Government treasury
the amount so paid cannot be accounted for the pumose for which it is credited.
he shall subject to the provisions of sib-section (4) refund that amount in the
manner prescrived either in cash or by adjustment téwards the amount of tay
dug in respect of any other year from him,

(3)  If the appellate authonty or the commissioner is satisfied to the like effeci it
shall cause refund to be made of any amount found to have been wrongly paid
or paid in excess

[

(4)  Notwithstanding anything contained in sub-section (1) or sub-section {2) or sub-
section (3) the authonty empowered to grant refund shall apply the refundable
ameuni in resnect of any vear towards the recovery of any tax, penalty. interest
or pait thereof due under this Aci or under the Act repeaied by this Act or under
the Centrai Sales Tax Act. 1956 (No.74 of 1956) and shall then refund the
balance remzining. if any.

(3) Where a refund of any amount under sub-section (1Y or sub-section (3} is o
made or is not applied for the purpases mentioned in sub-section (4 withagn
sixty days from the date of passing of the order for refitnd, the dealer shnli b
entitled and be pald interest at the rate of one per cent per month on the amount
of refund for the period commencing from the date of expiry of the said perind
of sixty days and ending with the day on which the refund is made to him inder
sub-section (1) or sub-section (3) or is applied for the purposes mentioned in
sub-section (4), as the case may be,

Explanation -(i)  Under this sub-section where the period for which interest is
payable covers a period less than a month. the interest payable in
respect of such period shall be computed proporiionately.

(i)  For the purpose of this sub-section “month” chall mean thirty days.

Power to withhold re- 40, Where an order giving rise to a refund is passed and the commissioner is satisfied that

Sy ceotaly cuason, the grant of the refund is likely to be prejudicial to the interest of revenue and action
under snb-section (3) or sub-section (6) of section 49 is required to be initiaied or an
application to the Board to enhance the tax levied or penalty imposed is required to be
made or the said order is the subject matter of any proceeding under section 33, the
conimissioner may-withhold the refund till such time as the aforesaid procesdings are
finally decided :

Provided that the dealer shall be paid interest inder sub-section (5) of section 39 on
the amount of refund ultimately determined to be due as a result of the aforesaid
proceedings for the period commencing after the expiry of sixty days from the date of
receipt of the order giving rise to the refund.

. CHAPTER - VIIL ACCOUNTS AND ISSUE OF BILLS, INVOICE OR CASH
MEMORANDA

Acccumts. 4. (1)  Every registered dealer and every dealer lable to paytax under this Act shall
maintain correct account of his purchases, sales and stocks showing value, of
different kinds of goods subject to different rates of tax under this Act.
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(2) Every dealer whose turnover in a year exceeds rupees forty lac shall get his
accounts audited by a Chartered Accountant before the prescribed date and
furnish the report of such audit in such form and in such manner and within
such time as may be prescribed,

(3)  If the commissioner considers that the accounts maintained by any dealer or
any class of dealers do not sufficiently enable him to verify the returns referred
to in sub-section (1) of section 19 or the assessment cannot be made on the
basis thereof. he may by an order, require any dealer or by notification any
class of dealers, to keep such accounts including records of manufacture, sales,
purchases or transfers in such form and in such manner as he may, subject to
rules made under this Aet, direct.

(4)  If the commissioner considers that any class of dealers are not in a position to
maintain accounts in accordance with the provisions of sub-section (1), he may,’
for teasons to be recorded in writing, exempt such class of dealers from the
operation of the provisions of the said sub-scction.

(1) ~ Every registered dealer, for gach sale made by him shall issue to the purchaser,
a bill, invoice or a cash memorandum including machine generated bill, invoice
or a cash memorandum signed and dated by such dealer containing preseribed
particulars including the amount of tax collected, if collected separately. Every
such dealer shall also maintain a counterfoit or duplicate of each bill. invoice or
cash memorandum issued by him with signatv-e, date and all other aforesaid
particulars and shall preserve it for a period of not less than five years from
such date or till the completion of assessment whichever is earlier:

Provided that a bill. invoice or cash memorandum may not be issned where sale
of any goods of value not exceeding rupees five hundred is made to any person
other than a registered dealer .

(2) Tf a registered dealer contravenes 1he provisions of sub-section (1), the
commissioner may, after giving such dealer an opportunity of being heard. direct
him to pay by way of penalty a sum of rupees one hundred for each sale 1n
respect of which such contravertion has taken place subject to a maximum of
rupees five thousand.

CHAPTER - IX CERTAIN POWERS OF THE COMMISSIONER AND
DELEGATION BY THE COMMISSIONER OF HIS POWERS

Subieri to the provisions of this Act ané 1o such restrictions and conditions as may be
prescribed, the cominissioner may, by order in writing. delegate any of his powers and

_dutie~ under this Act except those under clause (b) of sub- section (2) of section 57

and uader sub-section (2), of section 64 tc any person appointed under section 3 to
assist him

Provided that powers under section 40 and 49 shall not be delegated to an officer
below the rank of a Deputy Commissioner of Sales Tax.

(1)  The commissioner may transfer any p:uceeding or class of proceedings under *

any provision of this Act from himself to any person appointed under section 3
to assist him and he may likewise transfer any such proceeding (including the
proceeding already transferred under this sub-section) from one such person
appointed under section 3 to assist him to another such person or to himself.
‘ntimation about the transfer of any such proceeding or proceedings shall be
<21t to the dealer. =

(2)  Where any proceeding or class of proceedings is transferred, the person to whom
such proceeding or class of proceedings is transferred shall proceed to dispose

Dealers to issue bills,
invoices or cash
memoranda.

Delegation of
Commissioner’s pow-
ers and duties.

Transfer of proceed-
ings.
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it off, as if it had been mitiated by the said person, irrespective of the local
limits of his junsdiction viransfer shall not render necessary the re-issue of
any notice alreads before the transfer and the person to whom the
proceeding or class of p is transferred may, continue it from the stage
at which it was left by the person from whom it was transferred.
Power of Commis- 45 ¢1)  The Board. the commissiones or oy person other than the officer referred to in
g h"‘_;:“ clause (g) of sub-section ¢1) of section 3 shall, for the purposes of this Act.
Ginis 0 Sike evidence . = e AT i i s " ~ (o
atthatlioate have the powers of Court of Civii jurisdiction under the Code of Civil Procedure,
1908 (V of 1908).-
1) to summon und enfirae the attendance of any person and examine him on
eaih or affirviaiion
{1} 1o comipel thie produtiion of documents or dccoumts and to impound or
detaiu then
(iil) to issue commiss 31 s examunation of witness: and
(v} 1o require or aceont pron? of fots by alfidavits: and
(v)  such further poswers a3 nie be preserbed
(2)  Every proceeding under (his Al befors the Board or the Commissioner or any

Power of Commis- 46.
sioner to call for infor-
mation in certain
cases.

Power of Commis- 47.
sioper tn stay proceed-
ings.

persen other than an ins peinted to assist the commissioner under sub-
section (1) of section 3 : -nied to be a judicial proceeding within the
meaning of sections 193 and 228 and for the purposes of section 196 of tlic
Indian Penal Code. 1860 (XLV of 186()

The commissioner may. for (i sarmoses of this Acl -

(@)

()

(c)

(d)

require any firm or s gudivis
names and addresses o s pagrnoes
of the manager and iv-wnbicis i sich Gamiiv. as the case niad he:

require any person swhioitt e lup feasnn fab Heve to be o arnster, i
manager or agent o furaich 4 st of tie pame and address of e ne
for whom he is a trustee, guardisn, susnaper or agent:

require any person whom hie has reason to believe to have purchased goods
from outside or within the State of Chhattisgarh to furnish a statement of the
name and address of the person from whom he has purchased such goods and
the description and price thereof and the manner in which they were delivered
to him;

require any person in respect of whom he has resson to believe that he has
despatched goods to any place outside or within the State of Chhattis
furnish a statement of the name and address of the person (o who
dispaiched such goods and of the description and price thereof

ari. to

The commissioner may by special or general order:-

1a)

pending examination of any question of law -
(i) before him. or

(i1) before the Board on an appeal under sub-section (1) of section 55. or

¢

¥

-
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48,

(b}

(1)

(4

(iii) before the High Court on an application under sub-section (2) of sectioh
35, or

for any other reason to be recorded in wrifineg.

stay any picceeding or proceedings wnder section 21 in respect of any dealer or
class of deaiers.

CHAPTER - X - APPEAL, REVISION AND RECTIFICATION

Any dealer or person aggrieved by an order of assessment under section 21
with or without penalty or by an order of reassessmient under section 22 with or
without penalty passed in respect of hini or by an order imposing penalty on
him or to an order resulting in the reduction of refund or the input tax rebate or
by any order passed under section 36 may. in the prescribed manner appeal
against sucki order (o the appellate deputy commissioner.

Provided that in a case where an application made wnder section 36 is rcjected,
such dealer or person may int the tike manner appeal against the ex parte order
of assessment and i1 -computing the penod of linitation for filing the appeal
the period from the date of filing the application under section 36 to the date of
service of order rejecting sich application shall be excluded.

Any degler or person aggrieved by an order passed in appeal filed under sub-
section (1) may. in tie prescribed manigr, appeal against such order to the Board :

Notwithstanding anything contained in the rules or the regulations framed by
the Board under anv law for the time bzing in force. any officer not below the
rank of deputy commissioner duly authie:ized by the commissioner in this behalf
shall also have the right to be hesrd at the hearing of the appeal under sub-
section (2).

- No appea! shall be admilied, -

£

(i) by the appellate depuiy coruicsaiener under sub-section (1). unless out of
ihe total balance duc fro Hic donier-

(2) where all the returis {5t ponod tawiich the order appealed against
relates have beer; filed sed tax pavable according to such returns has

been paid, ten percent of such balance !

(b) where one or more of the returns for the period for which the order
appealed against relates have not been filed and tax has not been paid
or where such return of returns have been filed but tax has not been
paid. such part of the balance which shall be equal to.-

(i) thirty three per cent, where the default relates to orie quarter;
(ii)  ffty per cent, where the default relates to two quarters, and

(i) seventy five per cent. where the dcfault relates to more than
{0 quarters.

(c) fifty per cent of such balance. where a penalty under section 34 has
been imposed:

(d) fifty percent of such balance where the order appealed against has
been passed under section 22 and a penalty has been impoesed under
the said section , and

Appeal.
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Power of revision by 49. (1)
Commissioner.

(e) twenty five per cent of such balance; in any other case, and

(1) by the Board under sub-section (2), unless out of the total balance due
from the dealer after the order passed by the appellate deputy commissioner
in appeal under sub-section (1), twenty percent of such balance, is paid
and the memorandum of appeal is accompanied by a satisfactory proof of
pavinent of such amount and thereupon the appellate deputy commissioner
or the Board . as the case may be, shall stay the recovery of the balance of
tax and/or penalty till the decision of appeal :

Provided that where in the case of an appeal being filed under sub- section
(1), a dealer is covered by more than one of the sub-clauses in clause (i)
the provisions of the sub-clause requiring the payment of the highest
amount, shall apply to such dealer and the appcal shall be admitted by
appellate deputy commissioner only after he has paid such amount;

Every appeal under sub-section (1) shall be filed within thirty days and every
appeal under sub-section (2) shall be filed within sixty days from the date of

. communication of the order against which the appeal is to be filed.

Subject to such procedure as may be prescribed and after such further inquiry
as it may think fit the appellate deputy commissioner or the Board in disposing
of any appeal under sub-section (1) or sub-section (2) as the case may be, may,-

(a) confirm, reduce, enhance or annual the assessment of tax or the umposition
of penalty or both; or

(b) set-aside the assessment or the imposition of penalty or both and direct
the officer whose assessment or penalty order or appellate order has been
appealed against to make a fresh assessment or to re-impose penalty after
such further enquiry as may be directed: or

(¢) pass such order, as it may think fit.

In the case of an order passed by the appellate deputy commissioner such order
subject to the provisions of sub-section (2) of this section or sub-section (1) of
section 49, as the case may be, shall be final, and in the case of an.order passed
by the Board, such order shall. subject to the provisions of section 55 be final,

The Commissioner-
(1)  in respect of any order passed by any officer specified in clauses (b) to (D
of sub-section (1) of section 3. may on his own motion; or

(i) in respect of any order passed by any officer specified in clauses (d) to ()
of sub-section (1) of section 3. on an application by a dealer or person
made within the prescribed period from the datc of order, shall;

call for the record of the proceeding in which such order was passed and
on receipt of the recorday make such enquiry or cause such enquiry to
be made, as he considers necessary and subject to the provisions of this
Act may, pass such order thereon, not being an order prejudicial to the
dealer or person as he thinks fit:

Provided that.- -

(@) the commissioner shall not revise any order under this sub-section, where
an appeal against the order is pending before the appellate deputy

{

§
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commissioner o the Board or where, if such appeal lies, the time within
which it may be filed has not expired:

(b) no revision shall lie ,-

(i) against an order determining the liability of a dealer to pay tax or
against a notice issued under this Act for assessment except after an
assessment order is passed: and

(ii) against an order passed under section 36.

Explanation - An order by the commissioner, declining interference shall not
be deemed to be an order prejudicial to the dealer or person

The commissioner may on his own motion call for the record of any proceeding
in which any order under sub-section (1) has been passed by an officer to whom
the commissioner has delegated his powers under this section in pursuance of
the provisions of section 43 and on receipt of the record, may make such enquiry
or cause such enquiry to be made as he considers necessary and subject to the
other provisions of this Act, may pass such order thereon not being an order
prejudicial to the dealer or person as he thinks fit.

The commissioner may on his own motion or on information received call for
and examine the record of any proceeding under this Act if he considers that
any order passed therein by any person appointed under section 3 to assist him
including any officer to whom he has delegated his powers under sub-section
(1) is erroneous in so far as it is prejudicial to the interest of the revenue, and he
may, after giving the dealer or person a reasonable opportunity of being heard,
and after making or causing to be made such enquiry as he deems necessary,
pass within onc calendar year from the date of initiation of proceeding such

order thercon as the circumstances of the case justify, including an order -

enhancing or modifying the assessment or canceling the assessment and directing
a fresh assessment:

Provided that.-

(@) no proceeding shall be initiated under this sub-section after the expiry of
three calendar years from the date of the order sought to be revised :

(b) no order shall be revised by the commissioner under this sub-section where
a second appeal against such order is pending before the Board or such
appeal has been decided by the Board on merits.

Any dealer or person objecting to an order passed by the commissioner under
sub-section (3) may appeal to the Board within sixty days of the date on which
the order is communicated to him.

The provisions of sub-section (4), (5) and (6) of section 48 shall, mutatis
mutandis, apply to appeals filed under sub-section (4).

Where the commissioner considers that any order passed under sub-section (1)
by his predecessor or any additional commissioner of sales tax in so far as it is
prejudicial to the interests of revenue he may file an appeal against such order
before Board within two years from the date of such erder. The provisions of
section 48 shall mutatis mutandis apply to the appeals filed under this sub-
section. -
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Additional evidence in
appesl or revision.

Court fee stamps on
memorindum of ap-
peai sud application
for revision.

Application of sections
4 and 12 of the Limi-
tation Act, 1963.
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limitation in certain
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Power of Commis-
sioner or Appellate
Deputy Conunissioner
or Board to hinpose
penalty in certain cir-
cumstances.

Statement of case to
. High
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52.
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54.

33

A dealer shall not be entitled to produce additional evidence whether oral or
documentary mn appeal before the appellate deputy commissioner of the Board or in
revision before the commissioner except where the evidence sought to be adduced is
evidence, which the assessing authority had wrongly refused to admit or which after
exercise of due diligence was not-within his knowledge or could not be produced by
him before the assessing authority or for the production of which adequate time was
not given by the asscssing authotity and in every such case upon the additional evidence

eing taken on record reasonable opportunity for challenge or rebuttal shall be given
to the commissioner,

A memorandum of appeal filed under section 48 or sub-section (4) or sub-section (5)
of section 48 and an application for revision made under sub-section (1) of section 49
shall bear court fee stamps of such value as may be prescribed.

In computing the period laid down under sections 48, 49 and 53 the provisions of
sections 4 and 12 of the Limitation Act, 1963 (No. 36 of 1963), so far as may be, shall
apply.

The provisions of section § ¢f - {he Limitation Act, 1963 (36 of 1963), so far as may
be, shall apply to appeals and applications for revision under this Act.

(1)  If the commissioner or the appellate deputy commissioner or the Board, in the
course of any proceedings under this Act is satisfied that a dealer has concealed
his turnover or the aggregate amount of purchase prices in respect of any goods
or has furnished false particulars of his sales or purchases, as the case may be,
in his return or returns for any year or part thereof or has furnished a false
return or returns for such period, the commissiorier oi the appellate deputy
commissioner or the Board as the case may be, may initiate proceeding separately
for imposition of penalty under this section.

(2)  The proceeding under sub-section (1) shall be initiated by the commissioner or
the appellate deputy commissioner or the Board, as the case mav be, by issue of
a notice in the prescribed form for giving the dealer an opportunity of being
heard. On hearing the dealer, the commissioner or the appellate deputy
commissioner or the Board as the case may be, shall pass an order net later than
one calendar year from the date of initiation of such proceeding, directing the
dealer that he shall in addition to the tax payable by him, pay by way of penalty
a sum which shall not be less than three times but shail not exceed five times of
the amount of tax evaded.

(3)  If the total tax shown as payable according to the return or returns and paid by
a dealer for any period or part thereof is less than eightv per cent of the total tax
assessed/re-assessed under scction 21 such dealer shaii be deemed to have
concealed his turnover or aggregate of his purchase prices or to have furnished
false particulars of his sales or purchases in his return or returns or to have
furnished a false return or returns for the purpose of sub-section (1) unless he
proves to the satisfaction of the commissioner or the appellate deputy
commissioner or the Beard | as the case may be, that the concealment of the
said lurnover or the aggregate of purchase prices or furnishing of particulars of
sales or purchases or furnishing of the faise return or returns was not due to any
fraud or gross negligence on his part.

(1)  With in sixty days from the date of communication by the Board of any order to
as dealer or to the commissioner under section 48 or section 49 or section 56
the dealer or the commissioner may. by application in writing accompanied,
where the application is made by a dealer by a fee of one hundred rupees,
require the Board to refer to High Court any question of law arising out of such
order and where the Board decides to make a reference to the High Court, it
shall draw up statement of the case and refer it accordingly.
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If for reasons to be recorded in swriting, the Board refuses to make a reference.
the applicant may within sixtv days from the date of communication of such
refusal-

(a) withdraw his application and if he does so, the fee paid shall be refunded,
or

(b) apply to the High Court to require the Boatd to make a reference,

If upon the receipt of an application under clause (b) of sub-section (2) the
High Court is satisfied that the refusal was not justified. it may require the
Board to siate case and refer it, and on receipt of such requisition, the Board
shall act accordingly.

If the High Court is satisfied that the case stated is not sufficient to enable it to
determine the question of law raised, it may c¢all upon the Board te make such
additions of alterations as the Court may direct in that behalf.

The High Court upon the hearing of a reference under this section shall decide
the question of law raised therein and shall deliver judgment thereon containing
the grounds of decision and shall send to the Board a copy of the judgment
under the seal of the Court and the signature of the Repistrar, and the Board
shall dispose of the case accordingly. ‘

Where an appeal against the judgment of the High Court under sub-section (5)
is entertained by the Supreme Court. the Board shall dispose of the case in
accordance with the judgment delivered by the Supreme Court and for this
purpose a copy of the judgment of this supreme court shall be sent to the Board
by the High Court under its seal and the signature of the Registrar.

The cost of reference under this section, including the disposal of the fee referred
to in sub-section (1) shall be in the discretion of the Court.

The tax ordered by the Board to be paid by an order in respect of which an
application has been made under sub-section (1) shall notwithstanding the making
of such application or any reference in.consequence thereof, be payable upon
the making of the order.

Where as a result of a reference under this section the tax due from any dealer
is reduced below the amount paid by him under sub-section (8), the difference
shall be refunded to him in accordance with the provisions of section 39.

Rectification means correcting any clerical or arithmetical mistake apparent from
the face of the record.

The commissicner may -

(i) on his own motion at any time within six month from the date of any
order passed by him: or

(i) on an application made by a dealer within six month from the date of
receipt of such application, rectify such order, in such manner as may be
prescribed, or pass such order as he deems fit.

Provided that, -

(i) the commissioner shall not entertain any application by the dealer
unless it is made within six month from the date of the order sought
to be rectified :

Rectification of mis-
takes.
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(ii) no such rectification shall be made if it has the effect of enhancing
the tax or reducing the amount of refund unless the commissioner
has given notice in the prescribed forin to the dealer of his intention
so to do and has allowed the dealer a reasonable opportunity of being
heard. 3

(3) (a) The provisions of sub-section (1) and sub-section (2) shall apply to the
rectification of a.mistake in any order passed by the Board or passed by

s the appellate deputy commissioner as they apply to the rectification of a
mistake by the commissioner.

(b) The Board may rectify any order passed by it-

(i) on its own motion at any time within six month from the date of
passing of such order; and

(ii) ,on an application made by the dealer'or the commissioner, at any
time within six month from the date of receipt of such application.

{

(4) vhere any such rectification has the effect of reducing the amount of tax, the
comumissioner shall in the prescribed manner refund any amount due to the dealer.

{3)  Wiere any such rectification has the effect of enhancing the amcunt of the 1ax
or reducing the amount of the refund, the commissioner shall recover the amount

due from the dealer in the manner provided in section 25.

CHAPTER - X1 BETECTION AND PREVENTION OF TAX EVASION

Constitutionofacom- 57 (1)  The State Government may constitute a committee for detection and investigation
;“j:;“c;’wf‘:in"::";‘:;‘v ‘:‘ of evasion of tax under this Act or the Act repealed by this Act. The committee
L V- . ~ = .
Sio o t6x by deslees shall consist of such number of members us 'l'h? State Governmerit may determine,
liable to pay tax and The committee shall be assisted by such officers specified in section 3 as the
power of the Conunis- State Covernment may appoint for the purpose. The auithority and the officers
e | SLAPCLRNE e appointed to assist it shall perform such functions as the State Government may
or apon the such com- i

mittee to investigate

into the tax evasion by

a dealer. (2) (a) Ifupon any irfornation which has come into. its possession the committee
has reason to believe that any dealer has evaded pavment of tax or is
indulging in evasion of tax under this Act or under the Act repealed by
this Act, it may draw its report in the matter and send it to the commissioner
io investigate into the tax evasion by such dealer.

() If in any emergent case, upon any information which has been received
by the commissioner he has reason to suspect that a dealer is attempting to
evade or has reason to belizve that a deaier has evaded payment of tax or
1s indulging in evasion of tax, he may, for reasons to be recorded in writing,
direct any of the officers referred to in clauses (¢) to (g) of sub- section
(1) of section 3 to proceed to investigate in {o the tax evasion by such
dealer. 1

(3)  On the receipt of the report from the committee in respect of a dealer or on his

own motion in pursuance of the provisions of clause (b) of sub-section (2), the
commissioner shall, subject to such conditions as may be prescribed :-

(a) require the dealer to produce before him any accounts, registers or
documents relevant o his business or to furnish such other information as
he may deemn fit for scraitiny, or
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(b) inspect the place of business of such dealer and for this purpose all accounts,
registers and documents relating 1o {he business of such dealer and all the
goods kept in such place of business shall be open to inspection by the
comumissioner.

If on scrutiny of the records produced by the dealer or on inspection of his
place of business under sub-section (3), the commissioner is satisfied that the
dealer has evaded payment of tax payable by him for any year he may for
reasons to be recorded in writing. se1zc such accounts, Tegisters or documents
relating to the busines$ of such dealer as he considers necessary. and grant 3
receipt therefor to the dealer and shall retain them only for so long as may be
necessary, for examination thereof or for assessment of ax of

.E;
-]
o

for prosecution.
For the purpose of clause (b) of sub-section (3). the commissioner may -

(a) enter and search any place of business of such dealer or any other place
whether such place be the place-of his business or not. where the
commissioner has reason to believe that the dealer keeps or is for the time
being keeping any accounts, fegisters or documents of his business or
stock of goods relating to his business and the commissioner may, for
exercising the powers under this clause, seal or break open the lock of any
door, box, locker, safe, almirah or any other receptacle where the keys
thereof are not produced on demand or are not available; and

() dlso search any person who leaves or is about to enter or is already in the
place referred to in clause (a), if the commissioner has reason 10 suspect
that such person has secreted about his person, books of accounis or other
documents relating to the business of such dealer.

(a) It in the gourse of scrutuy of accounts, registers or documents produced
by the dealer or in the course of inspection of the place of business of
such dealer, the commissioner has reason (o believe that the dealer has
stored or kept geods liable to tax, without accounting for them in books,
registers or accounts maintained by him in the course of his business, with
a view to their surreptitious sale in order to evade payment of tax, in any
building, place or vehicle under the ownership or control of ths dealer in
either case whether exclusively or in association with some other person
ot in any building, place or vehicle in each case belonging to some other
person with express or implied permission of such other person, the
commissioner may enter any such building. place or vehicle and inspect
and verify if the goods have been accounted for and in the event of his
reasonable belief that the dealer has not accounted for such goods with
the intention of evading tax, the commissioner may seize all such goods
and take all necessary steps for their removal, proper custody and
preservation : '

Provided that a list of all goods seized under this clause shall be prepared
. by the commissioner in presence of at least two respectable persons and a
copy thereof shall, on demand. be furnished to the dealer or. as the case
may be, to the person from whose possession or custedy they were seized.

(b) The commissioner shall as soon as possible, after seizure of the goods
under clause (a), serve upon the dealer, a notice in the prescribed form to

show cause within a period of thirty days of service of such notice as to
why a penalty equal to five times the amount of tax pavable and calculable
on the price which such goods would have fetched on their assumed sale
in Chhattisgarh, on the date of seizure, be not imposed on him for the
dealers default in not making entries in respect of such goods in his books
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of account or register or other documents, as the case may be, maintained
by him in the course of his business.

If the commissioner, after taking into considetation the explanation of the
dealer and after giving him an opportunity of being heard., is satisfied that
the entrics relating to the said goods were not made in the books of
accounts, registers or other documents of the dealer without any proper
Justification, the commissioner shall pass an order imposing a penalty not
less than three times but not exceeding five times of the amount of tax
referred to in clause (b); :

The commissionsr may, at any time afier the service of the notice under
clause (b) and before passing an order imposing penalty under clause (),
release the goods seized if the dealer or the person from whom the goods
were seized furnishes security in the form of cash securty or bank guarantee
to the satisfaction of the commissioner, in each case for such reasonable
amount as the commissioner may specify by order in writing with due
regard to the amount of penalty proposed. On payment by the dealer of
the penaity imposed upon him under clause (). if the security furnished is
in the form of bank guarantee, the bank guarantee shall be released and if
such security has been furnished in the form of cash security, it shall be
adjusted towards the penalty so mmposed and the balance, if any, shall be
refunded to the dealer.

Where no security is furnished under clause (d), the dealer shall pay the
amount of penalty, within thirty days of the service of the order imposing
penalty on him and on payment of such amount goods seized shall be
released forthwith.

I the dealer fails to pay within the period specified in clause () the penalty
imposed under clause (c), the commissioner shall, subject to other
provisions of this section, dispose of the goods by way of sale in such
manner as may be prescribed and apply the sale proceeds thereof towards
the penalty imposed and the expenses incurred on account of and incidental
to the custody, protection, preservation and sale of such goods and shall
refund the balance, if any, to the dealer or person entitled.

The penalty imposed under clause (c) shall be without prejudice to any
other action under any other provision of this Act.

Where any objection is made to the seizure of the goods seized under
clause (a) on the ground that such goods do not belong to the dealer or are
not otherwise liable to seizure, the commissioner shall proceed to decide
the objection : '

Provided that no such objection shall be entertained -

() where, before the objection is made, the goods seized had already
been sold, or

(i) where the commissioner considers that the objection was designedly
or unnecessatily made. :

All questions including question relating to right, title or interest in the
goods seized arising between the parties to such proceeding or their
representatives and relevant to the adjudication of the claim or objection,
shall be détermined by the commissioner dealing with the claim or
objection.

+
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{j) Upon the determination of the question referred to in clause (i), the
commissioner shall. in accordance with such determinaiion :-

(i) allow the claim or objection and release the seizad goods either wholly
or to such extgnt as he thinks fit, or

(i) disallow the claim or objection. or
(iii) pass such order as. in the circumstances of the casc. e deems fit.

k) where any claim or objection has beén adjudicated upon undes clause (3)
or where the commissioner refuses fo entertain a claim or objection under
the proviso to clause (h), any such order made shall be deemed to be an
order relating to assessment of tax against a dealer under section 21 and
shall be subject to the same condition as to appeal, revision or any other
remedy under this Act,

(7 Vhere the commissioner, apprehends any resistance to entry, search or seizure
of goods he may for reasons Lo be recorded in writing requisition the services of
any police officer of the State Government, having jurisdiction over the local
.rea in which such entry, search or seizure is to be made, 10 assist him for all or
.y of the purposes specified in sub-section (3) or clause {a) of sub-section (3)

¢ clause (a) of sub-section (6) and it shall be the dufy of such police officer to
~omply with such requirement,

(8) ‘he commissioner while making entry, search and seizure under this section
hall. unless otherwise expressly provided by or undsr this Act exercise the
same power and follow the same procedure as are exercised by and are required
1o be followed by a Police Officer in relation to entry, search and seizure under
the provisions of the Code of Criminal Procedure, 1973 (No. 2 of 1974).

s8. (1) The State government and or the commissioner if il or he is satisfied that it is
scessary so to do with a view to prevent or check evasion of tax under this Act
wiy, by notification, setup or erect check post or barriers at such place or places
ithin the State excluding railway premises, as may be specified in the
totifization !

~rovided that the commissioner shall not set up a.check post or erect a barrier
“r a period exceeding six months at a ime.

(2) »  An officer not below the rank of a sales fax officer shail be in-charge of
be assisted by the other category of the officers.

4} Subject to the other provisions of this section a check post officer shail
exercise all powers conferred on him under this section

L)

he owner or person in charge

) he driver or person in charge of any vehicle or
the goods carried in a vehicle (hereinafier referred to as the transporter )
-ansporting such goods as may be notified by the State Government in this
behalf (hereinafier referred to as the notified goods} shall carry with him an
.nvoice. bill or challan or any other document by whatever name called relating
to the notified goods being transported in the vehicle, issued by the consignor

-7 the goods giving such particulars as may be prescribed,

(4) ia) - Every transporter transporting aay notified goods shall, befere crossing
any check post or barrier set up or erected under sub-section (1), deliver
to the check post officer a declaration duly signed by the consignor in
such manner, in such form and containing such particulars as may be

Establishment of
cheek posts and erec-
tion of barriers,
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prescribed. A separate declaration shall be filed in respect of the
consignment or consignments relating to each consignee where the goods
are being imported into Chhattisgarh and of each consignor where the
goods are being sent outside the State. No declaration in relation to goods
to be deiivered in Chhattisgarh shall be accepted 1f the consignee in

hhattisgarh is shown or described as “self " unless the full particulars and
address of the person who will take delivery of the goods at the destination
in Chhattisgarh are furnished.

(b) The form of declaration specified in clause.(a) shall be obtained by a
registered dealer in the prescribed manner and on payment of the prescribed
- fee.

The transporter shall stop the vehicle at every check post or barrier and keep it
stationary for so long as may reasonably be required by the’check post officer
and allow him to search the vehicle and inspect the notified goods and document
referred to in sub-section (3) and shall. if so required, grve him his name and
address and the names and addresses of the owner of the vehicle and of the
consignor and the consignee of the goods.

The check post officer shall have the power to detain or seize such of the notified
goods or the vehicle along with the goods,-

(@)  in respect of which there is no declaration under sub-section (4) or any
such declaration filed is false or incorrect cither in respect of the kind of
goods or the quantity or value thereof: or

(b) as are not shown in the documents referred to insub-section (3) or in
respect whereof there are no such documents : or :

(¢)  in respect whereof the said documents are false or are réasonabl_v suspected
to be false : .

If the check post officer, after searching the vehicle and verifying the documents
or the declaration. finds any omissions referred to in sub-section (6), he may
presume, until contrary is proved that an attempt was being made to facilitate
the evasion of tax in respect of such goods and he may, afier recording the
reasons therefore in writing, seize such goods or the vehicle along with the
goods in-such manner as may be prescribed.

After seizing the notified goods under sub-section (7) the check post officet
shall prepare a list of all such goods bearing his own signature and signature of
the transporter and shall take all the measures for their safe custody.

The check post officer seizing the notified goods or the vehicle along with the

" goods under sub-section (7) shall also record the statement of the transperter on
. all facts of the case and also obtain the particulars about the consignor or

consignee of the goods and the vehicle seized. The reasons, if any, for violation
of any provision -of this section shall also be recorded.

If after considering the statement of the transporter ‘the check post officer is
satisfied that the explanatien is satisfactory and that there was no attempt to
evade payment of fax in respect of the goods seized, he shall record his findings
giving reasons therefor and release the goods or the vehicle alon g with the goods
to the transporter in such manner as may be prescribed. °

If the check post officer is not so satisfied, he shall serve on’ the transporter a
notice in the prescribed form requiring him to show cause ordinarily within
fifteen days of the service of the notice, why a penalty of a sum not exceeding

........'.......................-...
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(12)

(13)

(14)

(15)

(16)

amn

five times the amount of tax which would have been payable if the notified
goods were sold within the State on the date of such seizure , as-may be specified
in the notice, should not be imposed upon him.

The officer seizing the notified goods. at any time during the pendency of the
proceedings under sub-section (13). may on furnishing of security in the form
of cash security or irrevocabie bank guarantee for such amount being deposited
as, in his opinion, would be sufficient to cover the penalty likely to be imposed,
release the goods or/and the vehicle in favour of the transporter.

The check post officer after taking into consideration the explanation, if any, of
the transporter and giving him an opportunity of being heard, shall if he is
satisfied, for reasons to be recorded in writing with the explanation and the
statement of the transporter. discharge the notice and reiease the goods or the
vehicle with or without the goods seized. in favour of the transporter in such
manner as may be prescribed. If the said officer is not so satisfied. he shall
record his finding accordingly giving reasons therefor and shall pass an order

imposing such penalty not exceeding the sum specified in the notice, as he may
deem fit: -

Provided that the amount of penalty shall not be less than three times but not
exceeding five times: of the amount of tax which would have been payable if
the goods were sold within the State.

A copy of the order imposing penalty under sub-section (13) shall be served on
the transporter.

The penalty or such part thercof as remains after adjustment of any amount
deposited under sub-section (12) shall be deposited in the prescribed manner
within fifteen days of service of the copy of order impesing the penalty. In
default the check post officer shall cause the notified goods to be sold in such
manner as may be prescribed and apply the sale proceeds thercof towards the
penalty and refund the balance. if any, to the transporter, If the sale proceeds of
the goods are not sufficient to cover the amount of penalty or the goods cannot
be sold despite the efforts made for the same. the said officer shall cause the
vehicle to be sold in the aforesaid manner and apply the sale proceeds thereof
towards the balance of penalty and refund the balance of such “sale proceeds, if
any, to the dealer.

Where the officer seizing the goods, at any time during the pendency of the
proceeding under sub-section (11) or (13), is of the opinion that the notified
goods are subject to speedy and natural decay or when the expenses of keeping
them in custody are likely 1o exceed their value, he may cause them o be sold
in such manner as may be prescribed without waiting for the completion of the
proceedings relating to the imposition of penalty and keep the sale proceeds
thereof in deposit till the completion of said praceedings. The amount so kept
in deposit shall be applied towards such penalty, if any, as may be imposed and
the balance, if any, shall be refunded to the transporter according to the provisions
of sub-section (15). -

Every order under sub-section (13) shall. subject to the provisions of section 48
and 49, be finai.

(18) The consignor or the consignee shall preserve the copy of the declaration and

other documents relating to the goods covered by the declaration for such period

- as may be prescribed and produce them before the assessing authority whenever

demanded by it within that period.
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Power to check goods 6.

in transit.

(1)

(2)

When a vehicle coming from any place outside the State and bound for any
other place outside the State passes through the State, the driver or other person
u-charge of such vehicle (hereinafter referred to as transporter) shall obtain in
the prescribed form and manner. a transit pass from the check post officer of the
first check post after his entry in to the state and deliver it to the check posi
officer of the last check posi before his exit from the State. failing which it shall
be presumed that the goods carried in such vehicle have been sold within the
State by the transporier.

The check post officer at the entry point who issues the transit pass shall intimate
the infornmtion contained in the transit pass issued by him to the check post
officer of the check post or barrier near the point from which the transporter
declares that the goods shall be taken out of the State. If within a week of
receipt of the transit pass the vehicle or the goods covered by the transit pass do
not report at the exit point the check post officer of the check post or barrier at
the exit point shall bring immediately this fact to the notice of the check post
officer of the check post or barrier at the entry point. The later officer shall then
initiate action to recover the penalty which could have been levied under the
provisions of section 58 from the transporter.

The provisions of section 58 shall mutatis mutandis apply in relation fo any
goods or any vehicle alongwith the goods covered by the transit pass.

Any officer appointed under section 3, not below the rank of an assistant sales tax
officer may inspect the goods at the point of loading or unloading along with the
documents of title io such goods and the person owning or for the time being in-charge
of the vehicle in which such goods are transported, shall render all assistance to such
officer for-this purpose.

(1)

()

3)

(4)

Every transporter transporting any goods by road in the state of Chhattisgarh
shall carry with him an invoice, bill or challan or any other document, by
whatever name called,.issued by the consignor of the goods giving such
particulars as may be prescribed.

Any officer, not below the rank of a commercial tax officer, as may be authorized
by the commissioner, may, for the purposes of this Act, require the transporter
to stop the vehicle at any place and allow him, and other persons assisting him,
to search the vehicle and inspect the goods being carried. and to verify whether
the document relating to such goods, which are in the possession of the
transporter, are those as referred to in sub-section (1) and copy of the declaration
referred to in sub-seciici #4) of section 58 and also whether the dacutnent are
legible, correct and complete in all respects, The transporter, if so required by
the officer, shall also give his name and address and the names and addresses of
the owner of the vehicle, if the owner is different form the person in charge of
the vehicle, and the consignor and consignee of the goods and also their
registration certificate number if they are registered under this Act.

If the officer referred to in sub-section (2) finds, on the inspection of the vehicle,
that the transporter is not carrying the document referred to in sub- section (1)
or the document being carried are not in order or the transporter is not carrying
a copy of the declaration referred to in sub-section {2), he may direct the
transporter to take the vehicle along with the goods and the documents to the
nearest check post or the circle of the sub-circle office to be named by him, and
stop it and keep it stationary there till such time as may be required for action in
accordance with the provisions of section 58.

Thereupon the officer referred to in sub-section (2), may inifiate action for seizure
of the goods and/or the vehicle, and for imposition of penalty in accordance
with the provisions of section 58 and for that purpose.
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63.

(i) he shall exercise all the powers exercisable by the check post officer under
that section :

(i1) he shall follow the procedure laid down therein: and

(iii) the provisions of that section shall apply mutatis mutandis to such
procezdings

(1) Every clearing, forwarding or booking agent or broker er a person transporting
goods whe in the course of his business handles documents of title to goods ox
transports goods or takes delivery of goods for or on behalf of a deaier and
having his place of business in the state of Chihattisgarh shall. furnish information
about his place of business to such authority, within such time, in such form as
may be prescribed. :

(2)  Every such agent or person shall maintain true and complete accounts, registers
and documents in respect of the goods handled by him and the documents of
title relating thereto and shall furnish true and complete particulars and
information relating to the transaction of goods of any dealer to any officer
appointed under section 3, not below the rank of an assistant commercial tax
officer as and when required by him and shall produce the said accounts, registers
and documents before such officer as and when required by him.

(3)  Any.agent or person referred to in sub-section (1) who contravenes the provisions
of the said sub-section or sub-section (2), the commissioner may, after giving
such agent or person an oppertunity of being heard, direct him to pay by way of
penalty :-

(i) one thousand rupees if the contravention is of the provisions of sub-section
(1) on each occasion of inspection by any officer referred to in sub-section
(2). and

(i) not less than three times but not exceeding five times of the amount of tax
payable in respect of the goods involved in the transactions cf a dealer
which appears to have been evaded by such dealer, if the contravention
pertains to the provisions of sub-section (2).

Explanation :- For the purpose of this section,-

(i) “Clearing, forwarding, booking agent or broker” shall include a person
who renders his services for clearing, forwarding or booking of or
taking delivery of consignment of goods at railway premises, air cargo,
complex, containers depot, booking agency, goods transport company
office or any place of loading or unloading of goods or contrives,
makes and concludes, bargains and contracts for or on behalf of any
dealer for a fee,|reward, commission, remuneration or other valuabie
consideration of otherwise.

(i) “Person transporting goods” shall, besides the owner, include manager,
agent, driver, employee of the owner, a person in-charge of a place of
loading or unloading of goods or in charge of a goods carrier carrying
such goods for dispatch to other places or gives delivery of any
consignment of such goods to the consignee.

The commissioner or any other person appointed under saction 3 to assist him, not
below the rank of an assistant sales tax officer may, for carrying out the purposes of
this Act, require any banking or non banking financial companies or any officer thereof
to furnish any information or statement useful for or relevant to any proceeding under
this Act,

Control on clearing,
forwarding or book-
ingagent aitd any per-
son ifransperting
goods and furnishing
of information by
such agent or perscn.

Power to call for in-
formation from bank-
ing companies and
non-banking financiai
companies,
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(1)

CHAPTER - XII OFFENCES AND PENALTIES

Whoever -

(@)

®)

(c)

(d)

(e)

Ly

(&)

(h)

@

@

(k)

collects any amount by way of tax in contravention of the provisions of
ection 11 or sub-section (1) of section 37; or

claims input tax rebai> in cortravention of the provisions of sub-section
(1) of saction 13 ; or

() fails to get himself regisiered as required by sub-section (1) or sub-
section (2) of section 16: or

(1i) neglects to furnish any information as required by sub-section (8) of
section 16; or

fails, without sufficient cause, to submit any return as required by sub-
section (1) of section 19 or sutimits a false return or furnishes a false
statement; or

without reasonable cause fails to pay the tax due within the time allowed:
or

fails to keep accounts or records of sales or purchases in accordance with
any requirement made of him under section 41 or

fails or neglects to issue bill. invoice or cash memorandum or to keep or
preserve the counterfoil of the bill. invoice or cash memorandum as required
under section 42: or

knowingly produces incorrect accounts, registers or documents or
knowingly furnishes incorrect information; er

refuses or fails to comply with any requiremen made of him under section
46 or section 57; or

(i) fails to file a declaration under sectione 58;

(i) prevents or obstructs the interception or search of any vehicle or
obstructs inspection of any gocds under section 58: or

(i) prevents or obstructs the interruption or search of any vehicle or
obstructs terception of any goods under section 60 or 61, or

(iv) fails to furnish information or produce accounts, registers and
documents under section 62; or

(v) fails to furnish information or statements as required by section 63;
makes a false statement in a verification or declaration prescribed under
this Act which he either knows or believes 1o be false or does not believe
to be true, shall in case of default and subject te the provisions of section
67, be punishable with -

(i) (a)  imprisonment which may extend to six months and a fine which
may extend to two thousand rupees or equal to the amount of
tax remained (o be paid by the dealer whichever is hizher. in
respect of oifence under clavse () or (e): and
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66.

(b) imprisonment which may extend to six months and a fine which
may extend to two thousand rupees in respect of offence under
clause (d). (h) or (k); and

(i) imprisonment which may oxtend to three months or a fine which may
extend to one thousand rup<es or both in respect of offences not
covered by clause (i).
and where the offence in respect of which a iine has been imposed. 18
a continuing offence a further fine which may extend to rupees fifty
for every day the offence continugs.

Explanatior: - For the purpose of hiability to punishment under this
sub-section the expression dzaler or person shall mean -

(a)  the partners in relation to a partnership conceni

(a)  the presiden and secretary of the managing bedy in relation
to co-operative society:

(c)  the proprietor in relaticn to a nraprietorship concern:

(d) the karia or manager in relation to Hindu Undivided Family;
and

(¢)  the secretary, manager and directors 1n relation {0 a conipany
incorperated nnder the Companies Act, 1636 (No. 1 of 1956);

(2)  No court shall take cognizance of any offence punishable under this Act or any
rules made therennder except with the previous sanction of the commissioner
and no court inferior to that of a magistrate of the first class shall try any such
affence.

(3)  Noetwithstanding anything contained in the Code of Criminal Procedure, 1973
(Na. 2 of 1974), all offences punishable nnder this Act shall be cognizable and
bailable

(4y  Subject to euch conditicns as may be prescribed. the commissioner may authorize
any person appeinted under section 3 to assist him to invesuigate all 'offences
punishable under this Act,

(3} Every person authorised under sub-secticn (4) shall, in thie conduct of such
investigation exercise the powers conferred by the Code of Criminal Procedure,
1973 (Me. 2 of 1974) upon an officer-in-charge of a police station for the
investigation of a cogaisable offence.

CHAPTER - XITT MISCELLANEOUS

- Any deprrtment or office of the Centrai Government-or octher State Governments or

blic sector undertaking of such Gevernments situated in Chhattisgach or the
=mment or any local authosity or any public undertaking shall, before entering
into = contract with any dealer for the sale or supply of any goods by him exceeding
rupess three lac  in value requite such dealer to produce a tax clearance certificate in
sach frm, (o be issued by such authority, in such manner, for such period and within
such £me as may be prescribed.

Save as rwovided in section 35, no erder passed or proceeding initiated under this Act
or th mules made thereunder be cailed into question in any civil court and save as

Production of tax
cleapamee certificate.

Bar to certain pro-
ceedings.




SRR UST9, f&1eh 24 779 2005

Bar of prusecution in
certain cases.

Prutection of persons
acting in good faith
and limitation of suit
and prosecution,

Desclosare of informa-
o by pablic servant.

67,

68.

69,

provided in sections 48 and 49 no appeal or application for revision shall lie against

-any such assessment or order. .

No prosecution for contravention of any provision of this Act or of the rules made
thereunder shall be instituted in respect of the sanie facts on which a penalty has been
imposed under this Act or the said rules, as the case may be, if the penalty has been
paid within a period of six months from the date of service of the order imposing the
penalty.

(1)

(1

2)

No suit, prosecution or other proceedings shall lie against any officer or servant
of the State Government for any act done or purporting to be done under this
Act or the rules made thereunder without the previous sanction of the State
Government.

No officer or servant of the State Government shall be liable in respect of any
such act, in any civil or criminal proceeding if the act was done in good faith in
the course of the execution of duties imposed on him or the discharge of
functions entrusted to him by or under this Act,

No suit shall be instituted against the State Government and no prosecution or
suit shall be instituted against any servant of the State Government in respect of
anything done or intended to be done under this Act unless the suit or prosecution
has been instituted within three months from the date of the act complained of ;

Provided that in computing the period of limitation under this sub-section the
time taken for obtaining sanction under sub-section (1) shall be excluded.

All particulars contained in any statement made, return furnished or accounts or
documents produced in accordance with the provisions of this Act or in evidence
recorded under this Act other than evidence given before a Criminal Court shall,
save as provided in sub-section (3), be kept confidential, and notwithstanding
anything contained in the Evidence Act, 1872 (1 of 1872) no Court shall, save
as aforesaid, be entitled to require any servant of the State Government to produce
before it, any such statement, return, account, document or recorded evidence
or any-part thereof or to give evidence before it in respect thercof.

If, save as provided in sub-section (3), any servant of the State Government
discloses any of the particulars referred to in sub-section (1), he shall be
punishable with imprisonment, which may extend to six months or with fine,
which may extend to one thousand rupees or with both,

Nolhing contained in this section shall apply to the disclosure -

(@) of any such particulars in respect of any such statement, return. accounts.
documents, evidence, affidavit or deposition for the purpose of any
investigation or prosecution under this Act or under the Act repealed by
this Act or under the Indian Penal Code 1860 (XLV of 1860) or under any
other enactment for the time being in force; or

(b) of any such particulars to any person entrusted with the administration of
this Act for the purposes of carrying out the object of this Act: or

(c) of any such particulars when such disclosure is occasioned by the lawful
employment under this Act or any process for the service of any notice or
the recovery of any demand; or ;

(d) of any such particulars to a civil court in any suit to which the Government
is a party and which relates to any matter arising out of any proceeding
under this Act, under Act No. 2 of 1959 or the Act repealed by this Act; or
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(2) of any such particulars to any officer appointed to audit reczipts or refunds
of the tax imposed by this Act or the Act repealed by this Act: or

1 of any such particalars where such paruculars are ratevant (o any 1guir
into the conduct of »n offictal of the sales tax department to a1y peison or
persons appointed as the cominissionss gnder the Pubiic 5 (Inguities)
Act. 1859 (XXX of 1850). or t¢ any officer otherwise appainted 1o hold
such inguiry or to a Public Service Commuission sstabiished under the
Constitution when exercising its funcuons i r2lalion (o 40y Matisr Siising
out of such mquiry. or

y of such facts to an officer of the Central or a State Government as may be
necessary for the purpose of enabling that Government to levy or realize
any tax or duty imposed by it: or

i) of any such particulars. when such disclosure is occasioned by the lawinl
exercise by a public servant-of his powers under the Indian Stamp Act,
1899 (11 of 1899) to impound an insufficiently stamped document. or

i) of any such particulars where such particulars are relevant to any Inquiry
into a charge of misconduct in connection with any proceedings under
this Act or the Act repealed by this Act against an advocale, ax practitioner,
or chartered accountant, to the authority empowered to take disciplinary
action againsi members practicing the piofession of an advocate. tax
practitioner or chartered accountant. as the case may be; or

¢jy  of any such particulars to the director of economics and statistics as may
be necessary, for enabling him to work oul the incidence of tax on anv
commodity or for carrying out any statistical survey-of trade, commodity
or dealers: or

‘) of such information as may be require¢ by any officer of department of
the Central Governiment or of a State Government for the purpose of
investigation into the conduct and affairs of any public servant or by a
court in connection with any prosecution of the public servant arising out
of any such investigation,

(1) * any question is raised by a dealer in respect of the rate of tax on any goods,
ie commisstoner shali, within six months from the date of receipt of the

ihed manner and on

salication made by the dealer for this purpose  the pres

ke an order determining

ivnient of such fee as may be prescribed,

ta= 0n Such

accordance with such procedure as may be prescribed

{2) he commiissioner, if the circumstances so warrant, shail have the power (o

svieyw any order passed under

'5 such order as he deemed

icessary:

rovided that,-

) no review of an earlier order shall be made unless 4 reasonable opporinnity
of being heard is given to the deaier who is likely to be adversely affected
by the teview, and

i) the commissioner shall not reduce the rate of tax in review.
(3)  Any order passed by the commissioner under sub-~section (1) and (2 shall have

prospective effect and shall be binding on the authorities referted to in section
in all proceedings under this Act except appeals.

freterinisiation

uted questions,
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CHAPTER - XIV POWER TO MAKE RULES, REPEAL AND SAVING,
TRANSITORY PROVISIONS AND POWER TO REMOVE DIFFICULTIES

(1)

@

The State Government may, afier previous publication and by notification in the
official Gazette. make rules or any amendments thereto for carrying out the
purposes of this Act. ]
Provided that if the State Government considers it necessary to bring the rules
or any amendments thereto into force at once, it may make such rules or
amendments thereto, without previous publication in the 6fficial gazette.

In particular and without prejudice to the generality of the foregoing power, the
State Government may make rules prescribing —

(@)

(®)
©

(d)

(c)

®

(g)

(h)

all matters which under any provision of this Act are expressly required to
be or may be prescribed under this Act:

civil structure for the purpose of clause (e) of section 23

the limit under sub-section (i) of section 4 and clause (b) of sub-section (2)
of section 9:

The manner in which proceedings shall be instituted under sub-section (1)
of section 5;

The manner of proving the payment of tax by the contractor and by the sub
contractor under sub-section (1) of section 6;

the rate for the purpose of determination of lumpsum to be paid, the manner
in which the lumpsum may be determined and the time within which and
the manner in which the payment of such lumpsum may be made under
sub-sections (1) and (2) of section 10,

the manner and period in which input tax rebate shall be claimed by or be
allowed to a registered dealer under section 13.

(1)  the manner in which a dealer shall get himself registered under sub-
section (1) and (2) and the period within which a dealer shall get
himself registered under clause (a) of sub-section 2 of section 16, the
form and manner in which the application for grant of a registration
certificate shall be made under sub-section (3) of section 16

(i)  the form of registration certificate under sub-section (4) of section 16
and the manner of granting of registration certificate and verification
of the particulars given in the application for grant of registration
certificate under-the said sub-section.

(i) the time within which and the authority to whom information regarding
changes of business shall be furnished under sub-section (8) of section
16:
(tv)  the form and manner in which application may be made under sub-
' section (1) of section 17 and the form in which provisional registration
certificate shall be granted under sub-section (2) of section 17.

(v)  the form and manner in which registration certificate shall be granted
under sub-section (1) of section 18. '
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t)

&)

(0]

(it)

(iii)

(iv)
()

(ii)
@

(i)
(ii)
(iii)

(v)

v)

the manner of servicesof notice and the authority to whom, the period
for which, the form in which the manner in which and the dates by
which returns shall be furmished under sub- section (1) of section 19;

the manner in which and the time within which revised reiurn shall
be furnished under sub-section (2) of section 19;

the form and manner in which, the period for which and the date by
which the statement shall be furnished vnder clause (b) of sub-section
(1) of section 19;

the manner in which and the authority to whom and the dates by
which returns shall be furnished under sub-section (1) of section 20 :

the conditions and restrictions subject to which assessment may be
made for part of a year;

the form of notice and manner in which tax shall be assessed/re-
assessed under sub-sections (4), (5) and (6) of section 21, and re-
assessed under section 22

the fee on payment of which a tax-practitioner or a person entitled to
appear as a tax practitioner shall get himself enrolled under sub-section
(3) of section 24: :

the form of enrollment certificate under sub-section (4) of section 24;

the manner in which, the time within which and the intervals at which
the tax shall be paid under sub-section (1) of section 25;

the manner in which the amount of tax due shall be paid to
Government under sub-section (2) of section 25 and the terms and
conditions subject to which permission for payment by book
adjustment may be granted under sub-section (4) of section 25;

the form of notice to be issued under sub-section (5) of section 25;

the restrictions and conditions subject to which further time may be
granted by the commissioner under sub-section (7) of section 25;

the manner in which and the period within which the commissioner
shall inform the dealer or person and the authority regarding recovery

* of arrears of tax under sub-section (11) of section 25;

(i)

the form of notice and the manner in which and time within which
the tax payable in advance shall be paid under sub-section (3) of

section 26;

(vii)

(viii)

the manner in which any amount deducted by the purchaser or the
person letting out the contract shall be paid and adjusted under sub-.
section (4) and (5) of section 27, the form of certificate to be issued

under sub-section (3) of section 27 and the form and manner in which

the authority to whom and the period within which statement shall be
furnished under sub-section (8) of the said section ;

the form and manner in which and the authority by whom the
certificate shall be issued under section 28;
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(m)

(m)

(o)

®

@

89

s

®)
(w)

W)

(ix) the form of notice to be given under sub-section (1) of section 29;
(i) the form of notice to be given under sub-section (3) of section 37,

(ii)) the form of the notice and the manner of publication of the notice
under sub-section (5) of section 37;

(iii) the form of application in which refund may be claimed under sub-
section (6) of section 37;

the manner in which, the rrcﬁmd shall be made under sub-section (1) of
section 39;

the date by which the accounts shall be got audited and the form and manner
in which and the time within which report of audit shall be furnished
under section 41;

the particulars which shall be given in the bill, invoice, cash memorandum,
issued under section 42;

the restrictions and conditions subject to which the commissioner may
delegate under section 43 his powers and duties under this Act;

the prescription of further powers of authorities under clause (v) of sub-
section (1) of section 45;

(i) the manner in which appeal may be filed under section 48 and sub-
sections (4) and (6) of section 49;

(ii) the procedure to be followed by the appellate deputy commissioner
or the Board in disposing of appeals under sub-section (6) of section
48:

(iii) the form of notice under sub-section (3) of section 49;

(iv) the procedure for and other matters including fees incidental to the
disposal of appeals, applications for revision ot rectification of mistake
ufider section 48. 49 or 56 and other miscellaneous applications or
petitions for relief under this Act:

(v)  the value of the coutt fee stamps which an appeal or application for
tevision shall bear, under section 51:
the form of notice to be issued under sub-section (2) of section 54;

the form of notice to be given under clause (i1) of the proviso to sub- section
(1) of section 56, 3

(i) the conditions subject to which the commissioner may require the
production of accounts, register or documents or to furnish any other
information under sub-section (3) of section 57,

(i)  the form of notice to be served under clause (b) of sub-section (6) of
section 57;,

(iii) the manner in which goods shall be disposed off under clause (f) of
sub-section (6) of section 57;

ki
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(W)

(x)

()

(2)

(iv) (a) the manner in which check posts be set up or barriers be
erected, the manner in which and the fee on payment of which
declaration shall be obtained, the form and manner in which a
declaration and other documents to be delivered or filed. the
manner in which goods shall be seized or released. the form
of notice to be served. the manner in which penalty shall be
deposited. the manner in which the goods seized shall be sold.
the period for which the declaration and other documents shail
be preserved by the consignee under section 38,

(b) the restrictions subject to which any vehicle may be intercepted
under section 38:

() the Fomi and manner in which transit pass shail be obtained
under section 59

(d) the authority to whom, the time within which and the form in
which information shall be furnished under section 62;

the conditions subject to which the commissioner may authorise the persons

__Iappomle:d under section 3 to assist him to investigate undcr sub-section (4)
of section 64 all offences under this Act:

the form and the manner in which, the authority by whom, the time within
which and the period for which tax clearance certificate shall be issued
under section 65;

the form and manner in which application shall be made to the authority
and the procedur® according to which the authority shall pass an order
under section 70;

(i) the manner and period in which input tax rebate shall be claimed or
be allowed under section 73;

(i1) the form and manner in which and the period within which the
particulars of the stock of goods shall be furnished under sub-section
(1) of section 73;

(a-) (1) how and within what time applications. information and notice
shall be made, furnished or served under this Act;

(i)  the duties and powers of officers appointed for the purpose of
enforcing the provisions of this Act: and

(1)) general regulation of the procedure to be followed and the
form to be adopted in the proceedings under this Act,

The power to make rules under this section shall include the power to give
retrospective effect from a date not earlier than the date of commencement of
this Act to the rules or any one of them. .

In making any rule the State Government may direct that -

-(a)

(b)

a breach thereof shall be punishabfé- with fine not exceeding five hundred

rupees, and if the offence is a continuing one, with a fine not exceeding"

twenty five rupees for every day the offence continues; and

in respect of contravention of any rule. the commissioner may impose a
penalty not exceeding five hundred rupees :
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Provided that no such penaity shall be imposed without giving the person
concerned a reasonable opnortunity of being heard.

All rules made under this section shall, as soon as may be after they are made
be laid on the table of Legislative Assembly.

The Chhattisgarh Vanijyik Kar Adhiniyam, 1994 (Ne. 5 of 1995) shall stand repealed
on the date of coming into force of this Act :

Provided that -

&)

(ii)

(iii)

such repeal shal! not affect-

(a) the previous operatien of the Act so repealed or Act Nc. 2 of 1959 repealed
by Act No.5 of 1995 (hercinafter referred to as a repealed Act) or cmvtxnnﬂ
duly done or suffered, thereunder; or

(b) any right, privilege, obligation or liability acquired, accrued or incurred
under the repealed Act, except that the facility of exemption from payment
of tax extended to any registered dealer under that Act for his having
established new industrial unit in the state or undertaken expansion,
modemisation or diversification in such industrial unit; 'shali be converte
into focility of deferment of payment of tax from the date of commencement

f this Act by notification to be issued in this behalf,

(c) any penalty, forfeiture or punishment incurred in respect of any offence
committed under the repealed Act; or

(d) any investigation, legal proceeding orwemedy in respect of any snch right,
privilege, obligation, liability; and

any such investigation, legal proceeding or remedv may be instituted,
continued or enforced and any such penalty, forfeiture or punishment may
be imposed, as if this Act had not been passed and the said Act had not
been repealed.

Unless it is otherwise expressly provided, anything done or any action taken
(including any appointment, notification, notice, order. rule, form, regulation er
certificate) in the exercise of any power conferred by or under the repealed Act
shall, in so far as it is not inconsistent with the provisions of this Act, continue
to be in force and be deemed to have been done or taken in the exercise of the
powers conferred by or under the provisions of this Act as if this Act werz in
force on the date on which such thing was done or action was taken unless and
until it is superseded by or under tuis Act and all arrears of fax and other amount
duc at the commencement of this Act may be recovered as if they had accrued
under this Act.

Any assessment, appeal, revision or other proceedings arising under the repealed
Act and the rules made thereunder and or pending before an officer or authority
duly empowered to make assessment or hear and decide such appeal, revision
or other proceeding immediately preceding the commencement of this Act shall,
on the date of such commencement stand transferred to the officer or authority
competent to make assessment or to hear and decide appeal or revision or cther
proceedings under this Act and thereupon such assessment, shall be made or
such appeal or revision or other proceeding shall be heard and décided within
the period, if any, specified therefor, by such officer ar authority in accordance
with the provisions of the repealed Act or the rules made thereuuder as if they
were the officer or authority duly empowered for the purpose under the repealed
Act.
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(iv)

)

(1)

2

3)

(@) any applicat:~n Sy a dealer or the commissioner (o the Tribunal for making
a reference to the High Court under sub-section (1) of section 70 of the
repealed Act; or

(b) any such application made under sub-section (2) of section 70 of the
repealed Act; or

(c) any reference made to the High Court under sub-section (1) or sub-section
(2) of section 70 of the repealed Act,

is pending on the date of commencement of this Act shall be disposed of
by the Board or the High Court, as the case may be, in accordance with
the provisions of section 70 of the repealed Act as if this Act had not been
passed and thesaid Act had not been repealed.

Notwithstanding anything contained in clause (i), any appeal, revision or other
proceedings arising under the repealed Act but preferred or initiated after the
commencement of this Act. shal! be heard and decided by the authority compeient
10 entertain any appeal. revision or any other proceedings in accordance with
the provisions of this Act.

Where a registered dealer holds the stock of any goods specidied in schedule 11
nn the date of commencement of this Act, he shall furnish the particulars theteof
in such form within such period, in such manner and to such authority as may
be prescribed.

Where any goods specified in schedule IT of this Act held in stock by registered

~ dealer on the date of commencement of this Act are tax paid goods within the

meaning of the Act repealed by this Act, and are for sale by him on or after the
said date within the State of Chhattisgarh or in the course of inter- state trade or
commerce, he shall claim or be allowed in respect of such goods , in such
manner and within such period as may be prescribed, an input tax rebate .-

{i)  at the rate specified in column (3) of schedule 11, if such goods are sold
within the State; and -

(i) at the rate of four percent or the rate specified in columa (3) of schedule
[1. whichever is lower, if such goods are sold in the course of inter-state
trade or comimerce.

(a) where any goods specified in schedule IT of this | Act held in stock by a
registered dealer, on the date of commencement of this Act, arc goods
mannfactured ont  of tax-paid goods other than those specified in schedule
11 consumed or wsed as raw material or used as packing material or
exnlosives consumad in mining, of any gnods specified in schedule II. for
sale in the State of Chhattisgarh or in the course of inter-siate trade or
commerce on or after the said date, such dealer shall claim or be allowed
in such manner and within such period as may be prescribed, an input tax
rebate in respect of such tax paid goods, at the rate specified in column
(3) of schedule IT or at the rate at which such tax paid geods had borne tax
under the Act repealed by this Act whichever is lower.

(b) where any goods specified in schedule II other than thosc specified in
schedule 111 held in stock on the date of commencement of this Act are
tax paid geods for consumption or use as raw material or for use as packing
material or explosives for use in mining of any goods specified in schedule
11, for sale by him in the State of Chhattisgarh or in the course of inter-
state trade or comnerce such dealer shal? claim or be allowed, in such
manner and withia such period as may be prescribed, an input tax rebate

Transitory provisions.




108 ( 148 )

AT TS0, ot 24 91+ 2005

Fowers to remove dif-
ficulties.

74,

at the rate specified in column (3) of schedule IT or at the rate at which

such tax paid goods had borne tax under the Act repealed by this Act
whichever is lower.

(4)  The sale of tax paid goods within the meaning of the Act repealed by this Act.
on or after the said date shall not be liable to tax under clause (ii) of section 8 of
this Act,

Expianation - For the purpose of this clause the expressions “raw material” and
“tax paid goods™ shall have the meaning assigned to them in clauses (r) and (%),
respectively, of section 2 of the Act repealed by this Act,

If any doubt or difficulty arises in giving effect to any of the provisions of this Act in
consequence of the transition to the said provisions from the corresponding provisions
of the Act repealed by section 72. the State Gov ernment may within twe years from
the date of commencement of this Act by order notified in the official Gazette of the
State make such provision not inconsistent with this Act as appear to be necessary or
expedient for removing the doubt or difficulty.
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® SCHEDULE - 1
( See section 15 )
— S. No. Description of goods
® 1) 2)
® 1. Animal driven or manrually operated agricultural implenmerts
® 2 Aids and implements used by handicapped persons
® & Aquatic feed. poultry feed and cattle feed including grass. hay and straw
: 4, Betel leaves
o 5 Books, periodicals and journals
" ® 6. Charakha and Amber Charakha handlooms and handicom fabrics and Gandghi Topi
& 7 Charoal
S 8. Coarse grains other than paddy, rice and wheat
@ 9, Condoms and contraceptive
= 10, Cotton and silk yarn in hank
. 11. Curd, lussi, butter milk and separated milk
= 12. Earthen pot
e 13. Electrical energy
® 14, Firewood
® 15. Fishnet and Fishnet fabrics
e 16, Fresh milk and pasturised milk
® 17 Fresh plants, saplings and fresh flowers
® 18. Fresh vepetables and fruits
- 19. Garlic and ginger
= 20. Glass bangles
: 21. Human blood and bicod plasma
& 22 Indigenous hatndmade musical instruments
® 23 Kumkum, bindi, alts and sindur
@ 24, Meat, fish, prawn, and other aquatic preducis whei not cured or frozen: eggs and livssiack ams
animal hair.
® 25, National Flag
&
=
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(1) (2) }

26, Non-judicial stamp paper and plain paper, commonly known as. cartridge paper, sold by
- Government treasuries, postal items like eavelope, post card etc., sold by Government. rupee

note when sold to the Reserve Pank of India and cheques sold 10ose or in book form.

27. Organic manure including dung (Gober)

28. Raw wool

29. Semen including frozen semen

30. Silk worm laying , cocoon and raw silk

ar. Slate and Slate pencils

32 Tender green coconut

33. Toddy, Neera and Ark

34 Unbranded bread

35. Unprocessed and unbranded salt

36. Water other than —

(i) acrated, mineral, distilled, medicinal, ionic, battery, de-mineralized water, and

(i)  Water sold in sealed container

.....................................
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® SCHEDULE - 11
PART - I
B S. No. Description Rate of Rate of
tax tax
. ws. 8 (1) s, & {11)
{percent) (peicent;
& (1) (2) 3] (4}
® 1 Articles of gold and silver including coing. bulison #nd spedie ]
® 2, Gold and silver ornaments of persenal wear 1 —-
. B Precious stones such as dimmonds. emeraids, 1
® rubics, pearls and sapphires.
® PART - I
) L Agricultural implements, not operated manually or 4 -
not driven by animal.

i _ All equipments for communications such as, 4 -

. Private Branch Exchange (P.B.X.) and Electronic
Private Automatic Branch Exchange (E.P.A.B.X).

3 All Intangible goods like copyright. patent. rep 4 -
@ license.

@ 4 All kinds of bricks including fly ash bricks, 4

@ refractory bricks and ashphaltic roofing, earthen tiles.

® 5 All types of yarn other than cotton and siik yarn 4
in hank and sewing thread,

6. Aluminiumn utensils and enamelled utensils 4 —-

7. Areconut powder and betel nut 4 -

8. Bamboo 4
® 9. Bearings 4 ---
® 10. Beltings 4 -
® 11. Bicycles, tricycles, cycle rickshaws and parts 4 -
. 12 Bitumen 4 -
@ 13, Bone meal 4 =i
® 14. Branded bread 4 —
® 15 Bulk drugs 4 -
@ 16. Capital goods as notified by the state government 4 —
. 157, Castings 4 —




®
108 (152 ) BUHTE USTYH, f&AT6 24 AT 2005 &
(1) @) 3) @) ®
18, Centrifugal and monobloc submersible punips 4 - .
and parts thereof.
1Y Coffee beans and secds, cocoa ped, green tea leaf 4
and chicory. .
20. Chemical fertilizers. pesticides, weedicides and 4 - [ )
insecticides.
o Coir and Coir products excluding coir mattiesses 4 -me ®
22. Cotten and cofton waste 1 o ®
23. Crucibles 4 e .
24. Declared goods as specified in section 14 of the 4 - @
Central Sales Tax Act, 1956,
i Edible oils, oil cake and de-oiled cake 4 e ®
26. Electrodes ; 4 =S o
27 Exercise books, graph teok and laboratory note 4 -
book, ®
28. _Ferrous and non-ferrous metals and alloys; non- 4 - ®
metals such as aluminium, copper, zinc and
extrusions of those. .
29. Fibres of all tvpes and, fibre waste ° 4 --- ®
30. Flour, atta, maida, suji, besan 4 S .
3l Fried grams 4 e ®
32. Gur, jaggery, and edible variety of rab gur 4 ®
33 Hand pumps and spare parts 4 ---
34. Herb, bark, dry plant. drv root. commorily known + -
as jari booti and dry flower. $
35. Hose pipes 4 — @&
36. Hosiery goods 4 e ®
43P Husk and bran of cereals 4 S .
38, Ice 4 - ®
39. Incense sticks commonty known as. agarbatti. B -—- .
dhupkathi or dhupbatti. @
40. Industrial cablest high voliaee cables xipe cables. 4 &
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iT products inchading comiputers, telephonc ard
parts thereof, teleprinter and wireless equipinent
and parts thercof,

Keiosene oil sold through PDS

Leaf plates and cups

industrial inputs and packing mialerials a3

pa
notified by the State Govenunent

% oy Pt L T S A B e T
Murimetalu (murra), pelalu (fal). atukulu, puifed

rice (poha), firi.

WNIwars

Hepa slabs (Rough flooring stones)
Ores and nuserals

Paddy, rice, wheat and pulses
paper and newsprit

Pipes of afl varieties including G.1. pipes, C.L
D

pipes, ductile pipes and PVC pipes.
Plastic Footwear

Printed material including diary, calendsr
Printing ink excluding toner and cartridges
Processed and branded sait

Puip of bamboo, wood aud paper

Qail coaches, Tugines and Wagons
Readymade garnenis

Renewable energy devices and spare parts
Safety matches

beeds

Sewing maciunes

Ship and oihier watcr vessels
Silk fabrics

Skiuiied millk powesr

da

N

4=

e

=
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(H (2) 3) (&)
66. Solvent oils other than organic sclvent oil 4
67. Spices of all varieties and forms including cumin 4 —-

seed. aniseed, turmeric and dry chillies.

68. ' Sports goods excluding apparels and footwear 4 -
69, Starch 4 e
git Sugar and khandsan 4 o
Tk Tamesind 4 A
72 Textile fabric 4
73, Tobacco and tobacco products 4 ---
ES Tractors. harvesters and attachment and parts B
thereof
75, Transmission toOwers 4 s
76 Umbrella except garden umbrella :- 4 -
T Vanaspati (Hydrogenated Vegetable oil) 4 -
78. Vegetable oil including ginglli oil and bran oil 4 ---
T Wiiting instruments 4 -
PART - I

1 Diesel — 25

2, Petrol —- 25

3, Aviation turbine fuel other than those specified in --- 25

clause (ji-d) of section 14 of the Central Sales
Tax Act, 1956 (No. 74 of 1956).

4 Natural gas - 25 i
PART - IV

I Tendu leaves - 12.5 125
PART -V

1 All other goods not covered by schedule I and 12.5 -

part I to IV of this schedule.
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SCHEDULE - [11
(See section 13)

- No. Description of goods

Petrol, diesel, aviation turbine fuel. natural

gas. kerosene, liquefied petroleum gas and compressed
natural gas.

Such other goods, as may be notified by the State Government. 5

HETET, HEOT FUT S W, SIS 2V AT BT HRVTE, GSHIEE § A quT 9T —2005.

®
®
@
®
@
&
®
@&
®
@
[ ]
®
®
@
®
®
@
@
®
@
e
®
L
@
L
e
@
@
iy
@
@
o
®
®
.9




N

*

T 5

=7

“fg U ¥ A< S
3o & T8 Y (fo =%
fewe) & v ¥ HAA. FHHIS

S, 2-22-wdrETe Te/3s A A,

Toree, feais 30-5-2001.""

TR AT TR g |
. 114-009/2003/20-01-03.""

ST 19 |

TR, TR, AT 19 Satt 2006—9 29, &6 1927

forfer o7 foremeft svrd formr

gy, & 9 sHat 2006

I 538 /21 -37/ IRV / 06 —Berana o g &1 fFrafefaa sifufmm e o & 16-01-2006 =
TRIITS Y IAFATT 916 & el &, TAggT TR i ST 3 o gerara feRar S 2.

37

BTG o TST9T & 19 H a7 TSI,
famen R #yg, 39-wfa.




#i gaifaa &= g Afulaga.
TR ORI @ BuHd ¥ § wadlvme f[urt auge g efernig
U ¥ s @ -
Wl A A 1. (1) 39 IRPRE B AW geiRere gou walda few o (He)
I, stfafem, 2005 (F9T% 2 @9 2006) 2
(2) g W IR & wgea ern RO ey IR RREET gINT,
faa &)
aRfEn & WF 5  pohe g Watfa fiew @x affEE 2005 @@ 20 W
&1 HE. 2005), ® ¥d® H veq “fAFy” &1 A fHar o |
ERT 1 &7 3. vAaTe o0 wad ey wx sfgtEm, 2005 (@96 2, W
Y. 2005) (S s T¥EN Hot Affrm & A 1 e 8), @ ar 1
B Sy (1) H veg “faww @1 oy fhar S
€T 2 BT 4. ol s @ grT 2 H-
G

S e e O B T\ ATRTSeTT T A¢
SAIETE Soq Garad io5hd oL (H¥ITEE ) A9, €9 2006

(FaTh 2 &1 26066)

(FHm 2 @ 2006)

FeEe H{\\q gaftia o o afafram, 2005 (9% 2 89 2005)

(1) @vg (M) @1 A far s |

............................"

() @ve () @ WM w PrfaRaa uftrenfia frar v, erfa-

) goinTe Wi W v 2 W SuwR o b alEgfaa @
F W B JUafeld Hd gY GEH (wAie), I@‘ﬂﬁﬁt’ﬂ.
IqEpR o g fafmte ufear ik /o FREAR & ARE
SYART § A O 21




- =4 r d
0000000000000 00000000000000000600000

R 2, 3, 25,
43, 58, 60 3
63 DI GINE.

werae A, fearE 19 sEi 2006

oy
lt\',:l_}

5.

(3) @S (S) agwa’r?’f Rrefarfe wog sigenfia Be Sa-

6)

(7)

(e—p) "aITs FX IFHER" | JIWIT B URT 3 B
sefi e far ar e aftiias & aferd i g
el § R aforioad FR Afeen |

(E—@) "I% I (HFe Be) H Modr AR AerE, 1M,
fosft, saren, foxich, siavs, &S, gy U, 44 & oY dar
I R e wEfera ® fhwg SUH  arsvem, Howl,
MSHPUS! IHTIRG (F—Tediefold) UT Ol AMSBH ¥
Iad B, dod, U, faREcw, aidelcy, Sioie el
(@rorer), fouRfive @1 miferar iR arar affbfoa 781 8

WG (JN) & uwE @wve (1) H frefaRam gsdierer
sfq-enfun fhar o, srerfd—

‘(@) URT 8 & JAfH IR & YA B A2 B
T—2 &) ugfte 42 § Ffde siva qur siwfe @ Aoy @
forq emur 31 yaw @1 °F Hogar ufdwe &1 W, e,
foras oftwer e oinfy 8 R Bl g2 sftrean gewr o
AL

QUg (U) &1 oY foar o |

(Th) Wos (4) & SUETs (3) & WU (fF) &1 @ far
ol |

(&) @) # ureg vd 3f “AUAr Juwre ((H) & UV
" (3)” 3R sryar @WeE (]1) &1 g A 9|

((F) g (@) d T Al Yo (B])” IR HAYAT SUMUY
(@F) & =T (@F)" BT AU B S |

ave (3) # v A &1 @ fear o |

Tel s Bl uwT 2, 3, 25, 43, 58, 60 AN 63 H Wl Hrl
v ‘g Y T B, P WA W e Hifvicas &
uforenfug fear 9 |




s‘_",_-_‘fi-; G ERS F'P'J‘Im. 19 ?[_-—::;I_le 2006

L
&
- — 3 s .
el gl LSS ‘3?4' :ﬂ%ﬁrurf Eb“r gRT 3 % gvard [Fetfearlla g sidgsenfic
ST, i, arerfa— .
£ N S - - e .
3-F ARER, (1) O Fmml B sl wd gl o) B ogw dey U g il ®
T WRER AR g™, 89 a9, ot 5 9w st A
fafafee ®1 18 € St @1 e 39 8 wR el fH aw
sfaexer 39wkl @1, o b g A g w sus el @
JEDHROT B Ya B TS £, YA B TAT I Hedl dr ol B gy
s g™ gRT a1 99 A sifdrevor bt Uk fhd a8 € uel
& |

(2) SUEIRT (1) & 3l &1 sfRges d fAffde & 78 ada @,

IO JU8d, Bailde 39 ARy & yalorl & &) aifdevy

& WY H BRI B gur yd aftfa ag B A wEed erfarfzedi @

g Ol BT B HUH Brd_bwd gU Goid wvsad, wdiiie @ @
C OEE ofdd &, SUgRT (1) @ ol arfed siftrewer @t e &

®

(3) Y HWXHR B tfcf IHle & el REd gU, IR anEly
@

E[ﬁb_?‘ﬂ BT AT AT HEFS B PUSR B RN we @a U
RfRm, St 39 oRfRa oo owd ofm @ m P @ @
SYeT ¥ G B, FHI—HTY U g7 GhAT | &

oI 4 BT 7. o RAFEA B gRT 4 @) YGERI (1) H, g S O @R By
GEICES Y aifge TE B8R BT A e S | - ®
®
AR 5 ®

8RT 8 DI 8. T Jfafm & ey g -

RMICER ®

(1) @vs (Th) # ¥e& TAT &P HE-UE &), IR GAT UE B @
YWF R UK TG 3P A2 b a-TE, < dl AN g

gfcreenfug foar s | =
(2) @Us (a1) | 3req "TAAT YR BT A9 b1 Sy |

g 9 &7 9. o Jfaf gy & arr 9 W

Likieed

(1) SWIT (1) & Wos (@) W 8(e 15 & YAl w159
I IR AT @ RIfor 3 g sudl [par anen ¥ & ygEd




f T

efrae TerTs, fArE 19 SE 2006 38 (3)

ERT 10 T
e,

gNT 13 Dl

10.

1.

wﬁﬁwwzﬁmﬁaﬁafﬁmﬁuﬁa%ﬂ:m—ﬁgm
J =T R =aE e oren &1 siaenfua fdar i |

(2) ST (1) & @vs (1) B wmwve (@) & v W Frafaled
gferenfug fear o, serfa— |

“(ﬁ)ﬁﬁﬁawﬁwﬁmmﬁmmﬁma

AR A7 ST B SF@Y ¥ I ARG B WSy &9 F AT

forafa & arew ¥ fAea fEar S & -

IR T B~

@) @vs (@) AR TUS (W) § fAfde el & 9a9u H

| ﬂﬁﬁ—z%ﬁaﬁ(s)ﬁh@)ﬁﬁrﬁﬁﬁﬁﬁm

(@) @ve (1) B ST-wrs (TH) ¥ Fffe 7 3 wey A
agzﬁrzzﬁmﬂz,WBamm4ﬁﬁﬁﬁfew

W 4 IfRE B R W, 3R

@) wvs @) & Su-wrs (@) 4 Ffie 7 & e d
Sq oAl ® e (4) 4 PRfde w9 e @
JA oG D R U A @ e R U BT Bl
a¥Rg B SeiEd fewr AT B, Seifed fea
ST |

Ter rffem @1 a0 H-

(1) SR (2) @ @Ie (@) H weg AR/ arpgE—1 A fafAfase
e Y @R & B P UTEN | AR/ AT DI AT
A S U o (Gas ®S) BT M e 87 SR
fraT O @R I TR @ WM R O yEr uionenfud
fmar <y |

(2) SUURT (2) & WUE (§) # g U 3P SUERT (1) & =" &
g far o |

(3) STURT (2) & @UE (W) &I AT fovar S |

Tt oS @ ORT 13 H

(1) ST (1) & TS (H) & TR (P) @ ugEd F (Th)”
siaxenfua fear S|




| I R, B 19 S0 2000

(2) OF U9 FAIGT [ULRT (1) & Su@Eve (&) () ¥ e e
greaTel ‘fdey B o &3 sy & e gg U @y Bl e @
AT & @ Ree &1 qar ol Qi A4 qur Ol wioed & Nae
ST b fafed &1 o, dvm ar 99 vl B @ forg srgga fban
I * & WM W ¥ R 3d, O g B §E "ol P
IRV P HY H A6y & fordl Y Har &, a9 g8 VA B B Al
D T B B Rac & <rar & AR} A4 gun W mramal @
AR ol f& fafRd &0 sie, &3 @ g8 v w6 oY
gsmd v sirgm enfia farar e

(3) SUETS (@) (i) & T¥ENq A IUQTS SISl &Y, sl —

“(ii) STe By Wrdipa @, aRd@-3 4 dfafde gia @
= @1 7 Wl & erREr-2 4 RAfae 2 schang au
& IR g W U 4 gL 8 B Eue (UF) & IRl 89
B BT YA DA B Ugan, Badidie R & Hiok HRAR B
SR Goid 71 & w0 3 SOUT & ford @y wear @, 99 98
U R B BT B I BR B Rae &1 wrar R Gy § e
Ul I & fier Oki % fafka o se s ar o9 e
& R argsma faar smoa

(4) STERT (1) @ Wre (W) A e UA I AW AT U e
IE & faffde ol ma & 9IRa @ vy B B A
fraia, o @ sgen A fAwa & forv &g oxar 2 g9 g8 W &
@ AR B g R d R &1 grar @ A F Fon O
Prefrafer & Fer SRA & ffe S Qe s m 30 TEr B B
forg arqgm@ & Qo S R W v ug i Aqr I B
IR A B IO B B9 W [Gey B R W SEgE-1 s
ATE- 2 A RN B W1a & 9Rd & U &y B ae
fafa & & o e ¥ ey @ o 9 axar & 99 a8 0 @
& AR & qd Y B R @1 gar oAl AR A For A
PIAAS & Wiar ™A fh fafea & Sy, & a1 8 W B @
for argeima fan Sream 1 wenfaa fhar s |

(6) STIRT (3) & uvar F=flRad uvege sra=enfa fear i,
Jafd —

I




= T

wrirgre Teaa, fears 19 S9a1 2006 38.(5)

giRT 15 BT 12

H_ﬁ:rﬂrﬁr 13.

gear ff GG B 99 B B a1 U Ree @1 af
gfterg & %9 § 981 & F N

(7) SwN (5) & W () © ITEs (Uh) w7 (@) H TR
"farTodg ORI v B SaEH H0 ® ggdq Y I
$ AE AT D ARG B w4 U 9 © Qe B o | ¥fid
fear S|

(8) THURT (6) & Ws (W) & wgww Frfolad @ fawenfya
forar W, sieria—
“(FR) ez 8 fRfathe w@ @ wdw § Rwe e
e, fioe o1 ow 49 3 B¢ o A gus | T ewig TR
gl

(1) o1 IR BT ari 15 % T ek &7 SURT (1) & w0
(1)
(2) s () P SoeR gl o, s

"(2) T WROR, fHA W & Haw H, ARGEH EN

1§ e B qGe e fe Swe siaia ten
Hqiel a7 99 o el 9 fAfaffe 98 & a1 Sue dRN dilaH
¥ o gogee) ufafe & & w$ el gur Ry v smarel § 9
el od TN omare H PRI B WaIl A old PR
HBHAT |

7o SR B uRr 15 & uva el ORr SRRfud 3
Ty, ertd—

(1) IS0 TSR ARREN G, FqA-2 Bl HAMT B FHM
3R qguR Io IIYE AEIUR e 8 e |

TR EfE e @ e o Rffie R ae @ wee A
TR B W I ¥ fafiffe de Sem wR ¥ ARkd wR @1 R
W sifg® & s

Ry g8 SR f 5 ok Rl e @ o @ ol e
arr F § Frerae) o B R H siawnfid e a1 3l oY
7 I A A W W @ weg W B B R e # faffee
S Ieaor R § fafkd Br A &R 9 o = EE

3
o
" 4 »




rgfa 15—

i

(2) ¥ & =¥ # gle S Wk Bie N AEREE) S

el @@ qd SR Agl @ el g e i Q) siisepEar il
BT D AU T B W gE I S B ged Wi
YfFRgaa |4s), WUy 4 981 ¢ € il

Gl e “”‘5‘ ‘5 “I";% URIG Sy, vravd Yy,
%C'Ji?‘{_{m C}‘) Jdo] 9% —Lh SN

(1) I [WIDR. S1er A R an Yo Frgsen aen e
3-{‘521&1\ Xed _ﬂ:] ol \T[ lq‘j S H 'a?:h:::l\r_ =3 T

(@h) (@) anaRal & B0 o @i,
(@) 5 7 o we @ e @i o), gofa: ar s
ey aRfrer @ el B & wuas W o
sroamafy @ v, s & afdgzar ¥ faflide
&) BITT ‘
@) B g @ enaRA & Edl @ @) sa @faa
& B Sudy @ »r g 749 ek 9mie au gy
3 fhdi sudy @ o) sl ¢ fgu O (@

sifrga A RFfEe @ S,
AR TSIl UTd I AT el 9WT ¥ g @ Ha |

2) 39 grT & 3w G @ ad ) ax%@ 1l B W ietla &
o1, s forg oW v w@Ar of U B % Y fwfted
frar o1 g &R Uur famves @ o R oWl SIfERjET Yd
T8f <& ol fe gdadt eiftepar @r fawfen wva areh
feRg@T &1 widsraeh g g |

(3) wedrmTe aftivgs &y sldfum, 1994 (B dfdfan euie
5 ¥ 1995) (S o gwo yea PrRya sdfgas & a9
faffe 2) & PR 8 o W) Al I WREHR, AR gRI-

®) (@) 2muiRal & B ad ®l,
(@) f&e w1at a1 W & {0 @ &) goia: ar sy

R ffrm & alig R & Wi 9, A

@) frelt el & o eyl & fHd gt a1 Ria-

e & fed Suay 9 ar wgs JflFT gy e
el Frem & Suder 4 sy iRFm & u & gd

Il

-




——

Wﬁuﬂaw ﬁma 19\?!:{3"?{’3006 38(7)

aﬁ%‘(ﬁwmaaﬁqwé%@ﬂamw
Ao @ forw g8 3R wda a8 wwsn e fb
=g affam & g”T 17 & [uEy, W we D
ggoa & fer g=: yafda 81 e &

URT 16 BT 4y qo g & axr 16 & WM ) Fefafed uRrenfoa
ST, fefd—

“(1) RS v AHn, et wa e (@ ) s
JRfRm & URY 89 @ dId gdad] aRe A @ QIR HRI
4 3 sueRr (1) # fAfafde & 12 Jmei | s 8 o
2 WU B g9 I & U9 BM & ag fad @ iR
fafea fa 4 e s |

() @) var =TuN, (™ SwRr (1) &g B ' 9 e
' TE AN 99 a8 st {6 sud! et iy
(e anax) foredr af & arT 4 @1 QUERT (1) & FERA
fafeg @ T WHRT ¥ YW IR Iife & WKl B,
fafed wramaf® @ AR @d BT IS TR BT,
TP AR R 30 @ SUIRT (1) & 31 & Ifavld
frdfl FRAIR F1 FARN B8 B HNU[, S BRAR &
AN F gRRg F d fiq & Niax forasr {6 ag
TH FAR B, &I B IR BRI
(M) T AN o gl gR--4 & SE dR D qIaE D
Rl & 8 Wftss v A IRTEIEI
JHIU—TF Ui BRA Bl gieT HIdl B, Wd &I 39
s & sl YRrediad w_Ie,
@) o8 N afdm o af § ) arg v 9 e qeu &
fawparet wrer faffmior & o T # sRER rfig
P BT T R[IAT & AR AT g H 3ienfis sas
wnfdg &= & ford I wrgs @& SNy fum #®
Moiipd & a1 S s (e &k fafuss)
arfrf ™, 1951(1951 @1 &, 65) & SU€ei & IMEl,
I H bl T4 Sienfe sumd wenfid aRq @
for) WIef @El awd ©, SFEa SRl B g 8 Al
e ga Heefl sus Sa e $1 w8, $9
qrd & B gU Al T gy I e () B IE
Aodievor & ford e 981 8, Wy &l g9 iy
& I RS BT |

=\ %
{ 1 !
&)
o



()

i s T, :.—r;].r- 7900

IYLRT ( ) g1 IUERT (2) & WUS (&h) TT WU8 (W) & A
W Bl AL B <ﬁ fov spfdrd s R 4l
BIS AUN o SUIR (&) & @ O & 3" Ty @
?Wﬂfrmﬁafm cbrm%"mcﬁﬁs'; afed S SUERI
(2) & @ve (") & 3NT ¥ay & 3 um,;!cm HH DI A1)
HRal ¥, Sgad 1 W %0 dedi Ul Afer 3, okl b fafed
B ST, JAGATH W GHUH & @T‘u JTAaEA B b orad
Ter ger et Rftem & amor

(®) g e, SugrRT (1) A1 SYgRT (2) R geryferd
ATEIHROT JHIOUS USH B3 & foIg 3mdee gral
BT B, 99 o9 Sag uIien, iees & fafed you
# T IHRUT YOI USTH HrAl.

@) wve (b) d alvfa s yamey & Re o &

o O ST STEET Hod e faftifedt @1 ot Afa
§ ORf T fafta & S wRAeT T |

@ 3ot wrs @) & AW FAUF | AT BT UE
TEARNA & Wil & b ended gNT SIU e § &)
ﬁ%ﬁmﬁﬁ*mm&%ﬁmw weal @l
RIS fHa1 & @ TE AAGEH Pl AT BT AR
‘éﬁ G REI| Eﬁ'?“ﬁ P ohgdg B P gEET STdeH
yIa B @ a9 A o O 29 @ W A @ A 8,
SUERT (10) @ @vs () I ©WUE (S) & ULl b
AR Afded I WU (b) & FdA SN fdar
IRLTHRT gHOTTS S OIN> B SH @) ARG |
IgE PR T

SUYRT (4) & 0 varE fdar war Raediavor yHogs-—

(®) 9 7MW H, S8 g AR SYEIRT (2) & TS (P)
& e faftg @ wve (@) o fafafde someR @
AR W B SUIRT (2) B WUg (F) 91-Wve (&) B
el oRfgd ave @ fore smféa B ar wue (W)
P i REIeRor & fav gy fbar 8 9y
A w8 Rl e af i gaal g
I (e 3MeR) uNT 4 & SuEmr (1) ¥ fafafde @
TS ARl W g AR I 8 Ol ®; a1 eRaR
IO & faATed o o W Rerfa &)

@ <u AW W SE b oW @ 3 G SueRT 2) &
gvs (H) AT wWos (@) & N Wa @ e
% o @ faU siuigia & guiRafy Rfta = 5570

i




!

©$006060000600000000000000006000000000

e TSy, ATE maqafr 2006 )

7)

mmﬁmmm@ﬁzﬁqﬁmqﬁﬂiﬁ‘cﬁmﬁrau
e &) fear B, 99 a9 gvrdl g gt
f& a8 IF"RLeor & v sde & e,

@ el Bl auR 5 S |uarl (1) ¢ @ve (W) &
JEH a1 SR (2) & @us (U) & AT i
» for smggs #x fRar € U Jmdew @ aNg |
Tl BT SR URT 4 @ SuEdl B 8 gU Al
goRerfy Owr o 1 i 99 aNEg ¥ 99
dﬂwqm‘ﬁqwmmﬂiﬁ%?ﬁ}ﬂiﬁwmwma
g BT B, 59 AR @ Sl HR @ I &I
SR BT |

gRT 21 @) SR (6) B Susel R ulrame yarg srel famm,
o9 el SR 7 SuERT (1) A1 SUERI (2) $ WIS (&) AT
e (@) g1 e fhy v argar ffta e & dier

I o R St forRied T ew §

AGE, W AUN BT GeAarE & GfRiged @ER o B
TTETq 99 I8 Moy © &l 6 g uig 9l wud d e
& R B R B B F A B

gde VAT ORI, S 39 ofSfaw @ URY BN WY, 9
s g Prfrg fer o affey @ susel & sEd=
FRLIBROT  UHOGE  GRYT BRIl B, VA URY W), g9
e & T uaivEl @ fov su oumr & el
Rredia far T qen PRGSO yHOLE R B
qreAT TR HHFT ST |

fe IS Aohed AOR A IR AR, TR 19 B

SuERT (1) @ e faasofl geqa & & fou srafée 8-

(@) THPT BRIR Al P HRAR &1 BIE T AT LA
B fAshT HIAT & A1 AT FARY HRAT & Y1 DRAR
P @i § ®Ig 3= uRads & & a1 v uRada
IGP! STHHN § 3mar 8, I

(@) THPD PRIR B 48 X <@1.® Il U4 BREAR B

W B uRafdd R a1 8 A1 SRAR & 94 WIF
W GIedr 8; a1

(1) SUPD BRIR & A AT UHla @ uRafda & Qa2
ar




WW‘TT_{“‘T" qu'?F ‘4\:1%3 ?nw

98 W A gue Y b‘r e T T
gfafie Rk wma o Moy RAfEw ;;tamlé‘f &1
qeIdR R B |

(Tp) fH oI @aRl gR1 3 IRRgIHey
UHIUTOS i JUERT (8) & JUEH] & SHTUROl H
T g weilaa few o @ fol o
far wiq 9v, o) oirg ol T ag Sfad wms,
D WdTC{ SH @l & TR
JHIUIGS 61 U 3Tde &1 Uit &) aRiRg 3 30
o & dow genfea ewnm g GenyE Weel
STAGT BT AN BT, AR
o (B gFEr B uir W e B g el 9
S & et & (958 BRSO mmves § e fafafde
T S S ey fafeifieal @ ey W weiem R
ST Srfer & |l 98 @) &1 gAdrs bl
TR & B UHR] OREIH YHIUTYH B
TR & |
@) w9 AoaEhiaRor vy SueRn (8) § fafalds e
ARl B PRV B WUg (H) & SuEve (UBh) b
i genfad fear ondr & ol owr ey 0l geHT
B B ARG W YW BT IR S SUEvS &
AT 3TH dTel 37U YPTE HIFAl § GIMET IMdg ol
TRE | yard BN WS (@) & Su9vs (@) &
FAF Guygs, AT YA HRY D IS Bl ang I
g BT |

(10) W,

@) @8 RRSHa AU JA HIRIR dT PR AT B AT
IHBT IR X <l &, AT

(@) fodl Foredind @Rl @1 B gahr Bl S aHr
ﬁmg;fﬂ

@@  frd Rrdina @ & a9 Rdievr g
HOR N faar Siar & Al

@) &l Frdaa amrd woew affm @ aefm
zq JftfAga grr Fefa efafas & s\ oew a=
a1 IR a1 {3 IR &7 gory € ar

§
i




wframe ustas, & 19 S 2006 ag {11}

(®) oM B e fy SR A wﬁ_‘ﬂwm 2
fF RSB gEOTTS B 37 BRI | GG IR

AT ageE T AT WUROT A A1 §¥ e H TN S 3rde
1R, IFEEBROT GHIOTS XEE BR JHIL fHG TH GEHW
& 29 g0 A AN 9 et & Rl Res fe IRE
SEHT AORETHT YAIVTS Ige R8T 8, PR gH B gl

g,
GRg el ongad ¥ SUURT & el fedl @ @
RREIPRY GAUTTE €T BRAT YA A § T8 I8

U IR 6T YA i ady ST |

P W v el e LIS gAY ST
(10) B @S (8) T WS () B e ¥qT By faaw W B
.21 BLSTEY (6) @ wATSEl @ fog THT ATl HHE

STeT Rrae IR evE & fa adEd o H gF

% 2 fg 98 9e SR & A B ARG I D

el 8l BR[|

ONT 17 BT 15, et SRR A ey 17 B g v S

&IRT 19 &I 16.&83{@%@&%%19#—

(1) SUURT (4) @ WU (@) P TUETS (3) ¥ i 125" B WH
U= ofd 1" ufarenfua fear s |

() STRT 4 & uzEn frfaRad SuewT Sawenfud o S,
rTd—

_
b
—

R —

]
®

“(5) (@) X IgE B TR R W B IR B P
RGO R SUERT (1) AT SWR (2) B AT
ol FramE & Y 9ud BRI UK o g ol faavoh
a7 faexfory § Ryt @R 98 (ge) 78 F dl, 98 G
P GIEE B AR o gU fEel ar Rafrd 7 @ e
&R B IET DI TN B FD |




»
i = _ d L i
@) afe U8 Juga o¥ Ug qrar oiidn & b fGaad R )
Wﬁﬁﬁﬁwwﬁ%w:@%ﬁﬁaﬁ%ﬁww.
DI Hel T, BY B ATUEL, A G A7 B @ &7 e
qAqT AT B B RdT B AR ¥ B Gaw 2, o a8 AR
UHT H TS AlfeH S BRe U9 mund W Siie BRa gy
98 U9 Aifcw 7 fafafde sonafd & iRk 989@ g éu.
B DI AMARET b9 T &T BT a9 |
®

GNT 22, 24, 40, 47, ol IR B GRT 22, 24, 40, 47, 48, 49, 50,-54, 55, 56, T 7'g)
= 47, 48, 49, 50, 54, d P IS’ Wl @l ol AR B, @ T W e aifdevor

35 {12) T ETE T, T 19 S99 2006

55,56 TN 71 @1 gfenfia fo5d @ | @
e, °
s ®
gRT 22 BT 18 A SRR B aR 22 # SoEw (1) & @ve () § we -
bibllias’ feiRer. oMoy & uver e R wmaren A afee o
@
gl o Sffem @ e 25 - ®
e £

(1) SUIRT (6) | &b “1.25" & WM UR 3P 1" gforia B2
iy |
@

(2) ST (7) 9 3iF 15" B TE R 12" glawenfig R o | @

bkl . ®
(3) SUYRT (8) H 3P 125" B WM W w1 ulenfa f?rel.

S |

' ®
SR} 28 DI 20. T SRFRE BT aRT 28 F o B FENA A F gvAn| Tog
SIS “3UAT HH I W heldl Aaxafia fear sny | -
b e 21 W A P gt 39 @ SuuRl (5) N e UHT @ WM U@
RATErT. Ireg I ufaRerfud fhar SR | ®
STRT 42 BT 22. (1)3@1@@%@3&%42@%(1)ﬁa*énmtr¢v§zﬁzﬁq3’--
e frferfRed aege ST fbar W, aretfe— ®

IR, ST8T U ORI amarl gRT 30 fhe) O enard) q%[,
arel @ ey fea s € @ Re o ar dy @
A B DI AR gud J gInd Suaid |




weime geE, A 19 Sl 2006 38 (13)

»(2)mm(1)ﬁaﬁnﬁmﬁ$ﬁm"ﬁ“$mwiu€
iR ot fo5 aiaenfig fHd & | -

8T 48 1 23, affaas &7 arl 48 |-

s o 3. Hqd 48
(1)W(6)$wq?ﬁﬁrﬁrﬁgﬁwqﬁwﬁﬁmm,
et —

“(6) U Tl B SremEl ¥Ed U ORki o fafed I wmg den
(@) omficha SugEd Ud Hdel &1 e WA 37dTet
B B B A § T dovex a¥ & HIaR H.

A o BT FUERT HRA GHY, ATeld SUgdd B

frfRkor o1 wRa & afRwe @ QF @ gfie B

 wom, SY & oY wo, IW gfE B G| A I

(@) SrErHve- -

(tp) o= PrRor @ ofa & feRoo ar < @
PR GHT AT S AR FHR |, AT

@) = frafor a7 wRa & fR™ a1 A B
U B GBI R o9 e @ e
= Puker or mRa ® SRRYT MRy $
fﬁmmaﬁﬂé%‘;\%ﬁ%ﬂém%
g W) SiE R P UTEr ol @1 ARRE @l
WY, 98 w9 @ R iR wR ar wmika I
SRRIAT |

(ﬁlﬁ)ﬁwmqﬁamm'ﬁmaﬁtﬁm
e | .

§00000000000000000000000000

ERT 49 Bl 24. Tl ARFTH B GRT 49 H-
G
(1)3%(1)%@3(a’f)a%aﬁﬁma‘”@m%ag‘aﬁﬁw}”
& geEE v CTAdEmr @ fg YW omdEd igd $ B
fReie @ TP dovex 94 & AR siaenfua fd wg|

f 5,

(2) ST (1) ® wﬁmﬁmﬁ IuERT a:zenfia fHar S,
31941?[:——




@fﬁwmm'r"amﬁ 19 AL 2006 o

ORI 57—H T 20
T RATIH.

57— HITUI,

(hzﬁ)r{uw (1) # 3fafdse ﬁﬂfﬁ 5 ?11 &U nﬂ afe
SR S & Jd gadeor BE vy ya e
ey a1 il & g fRium % fhdr U ae
@ ey § 2 o andre A e § e g
freer @ ogERor # ® o aggd Suwew (1) @
SUEHT & AR AT IRT B T, %w
&1 gfauyor T8 & |

el R & grR1 57 & uwErd fsforfige g s fean
IR, AT —

(1) T uRal F dgaE H DI gfec A G AfFE & aefe
R B YIaE 1 b <l & fbg sRRisdiea o g & ol
TGS, FHI—AHT WR SRS @Al &1 Wdafor earg |

(2) sIMygad, |derol & YAt & forv WeRur g1 a9y qifed gri
fdy a1 iRl & i 9 e BR wh B o Afaal
3R =aiRAl, e ol & 18 Hromaf™ @& IRE U AUy A7
IAURAT & T A DIe AlA BT [Har & T v oAl A BT
faeg fear 2 9 g =, wd ok Ui ufaftedi R 9w
JATaTYD FqHSI, UK PN |

()mg&aﬁawzﬁmma%%qaﬁﬁqaﬁmaﬁqfaﬁﬁq

Geerel, o dfeT wer ff aftaforg € g Sua HRIg e

o Qi F Hefta @R i fRAftifedt s gem S S99 I
A [dero1 & YA @ oy gEa &R Iuanft g9 |

(4) smga, Waeor ® AT & fory U fhell WY e # yder R
HHIT S8l By AIRI HRIR el W&l & ] 98 IRFREIHA &
AT I FRLIPROT YAT—5 T+ fBd o= & fore amded =8
far 2, o8 VT W U BRAN @ I W 8 U7 A8 8 e
o @rll, FFer a1 & o= afdd ¥ & S9 9Hg SR S9
R W) fed f Afa § SuRerd 8 a1 FRaR ® e &R &l
2, 3T0ET HR FHI fb g8 _ |
(Tp) VA oRET QS AT A SRS, d! 98 e v
AT S U I W Iqee &8, B R aRA @l
IMaTaE FlaEr $9 <,
(@) o=, Wie AT I Yeuad R a1 axgd i
SHH Ulg WY, @ G R AT JAIUT B B S
JAIedH Gfder T,

oooooo_ooqoooooooooooodooqooooooooqo-




0000000000600 00600060000 0

-

I3

® 000000000 0 00
A

—

%

= T 5 | 7 ==z
i ch
] 7 =
Lo
=4
e I cF
7
TTEFTT
1
MRS ~ =
3 1
T T T
T |
SEa e T i
£ s

S
T e

S et e
FIRNTA 3fit
YT Bl;




&
(1) mﬁmw,ﬁ?ﬁwm}zo%_ ) &
W ¥ I % s R 0 Ridwg,

N gRT s =g d 92 sieife o e @ 2
a1 o O Slienfie 3o 1 R smgfPdiewor 8
TGAIHRIT BR A 1, R S IO A ge /R B P
S AT B AR W Al Rawa # gl Bl g
U BN §9 AW w gEagEl @ ey §eiie /
gETRe far s | s e 39 =q AT TN g
g 71 RRa s & adfim o slgET @
Jeifed & gHar|”

=

ORI 73 @ 27, wor AR @ Ot 73 F— ®
GEICES - ®
(1) Swr (2) H = vd b g9 AR @ s §

fafafde &% tar 9 @ uwEe v ) 9o 9E 9  RE Aig

@ A 3 qd BT T few w B sfaenfia ot oy @

) » @
(2) SR (2) @ WU (A1) H ¥ew IR 9fyed #) R W B Uy

UK UG I A g Qe wR affram, 1956 (@HiE 74 T
1956) @ ORT 8 B SWRI (5) B M &y @ T @ y@®
g & | i)

(3)W(3)$m($)ﬁwm’fpﬂ~3ﬁﬁﬁféﬁaﬁml?
1 Bve@ Wi @ uvEg e W) 999 ORRg § aRe A o
Jafr & qd 7 & A mar 'Y faenfia By s i

(4)@%(3)$@U@(@)ﬁm'a§ﬁiﬁ~3ﬁﬁrﬁﬁ‘wwq?
=1 -1 4 fffdfe o a9 @ tEm s o sa®
a@a@rmwaﬁmﬁizﬁ@mﬁ%mwﬁi

Jdfua fey o | 5
ﬂﬂﬂﬁh Bl 28. T IR B e SREl 1 @ e W o srr®
TN, gferenfaa frar ST, Jferfa— e

"1
=t 15 2Rag) ®.
=
[ A &1 9900 | o o ears
IHAD Alel BT oi e
| el S s =T | Ee AR
(1) (2) 3)

»
&
1 | IRR® w9 ¥ effaa ar ueel grr| 00 .
e
-




mrm—r*mm rT’r 19 q:rmw(,

2 faav—{m a}féefm ERI QU A &N W |
qTel D T IGHIY]

gRficia, @ @ a9l dd diles a9l
lmﬁmﬁﬁ{@m‘f%ﬁ?m
 WPR @ gfear

4 |Cﬂ?-ﬁ?l?§1?} Hahe We forad Eﬂ?ﬂﬁ'gﬁ
Wawwdﬁq%a%’

5 a7

6 QRIS (adHiele UHe (ti’lﬁﬂrﬁ;amﬂ!

AT GRACH forad 7a9l, o e Td |

W e T
7 a9 (AT arell A I UBR DY) ]

8 QR ERT A O drell A
9 | QAT R ARGLERS BYY (BSo)
3R &1 Hrer Bfde gur il el

10, | AR®IA
11 maﬁ?nﬁﬁﬁ%(amﬁwﬁm)

12 | ®red aur Rjed o e |

13 | <&, oI, Wk, BIS ol A9vel ¥
14 | fedl & sda aur Med | 99 TR

15 |fE@ st ok P

16 | oReg RF W A<Td tadEy U8 oR%
Tac, 1985 (1986 &I . 5) & WA
FfcRad JEHN  Yov  TUAT  fHar

Sl & O Sguetia g e Wi usR & |

Tl & BUS TADYE HIS TEHH e, | |
Rics & wue IR e R Tam) |

wftefer i @ |

17 | YR T goforey B dds! Bl |

[#%]

| BlSER TS aH (F1ER ) | "
18 | I ST O g1 g3l Wil :
19 |[Tels T9 o _ _
20 | (i) U W B W UBR & SISl =4
T, '
(1) Soig- {

21 |Oengu ®nderfagy |
22 mﬁwﬁwﬁ’&rmwww |
23 | amoft wesll (Reas sl vd @i e

2) T Bd |

ibooidoooooo.ooooooo{oo’oooo




RN

I Y] a8 G919

&

XX IXXX

seccsccccenge

900006000006 0008000

L



|
|
[ = ~ 50 l i
| | >
| w = 2
| ks
= | e X =
| } =
(¥ } { - i
! I r = M |
- m; 4 I
i~ =2 I
J g [ - o= !
I I i
o G i _ ! P e B
o | 0 T L !
X L | - 1 3
¥ |
' |
= | :
|
| | ) I _ | _ _.f
: e & 116 _ : .
y y
= _ i et I £ 1R | _
: ¢ | ., ]
| by | | - i e
| ! e} 1 :
| 11 _. | b
I | { 1y _ T bt 10
I ¥ 1 | ¢
e pr gl | _ _,. \ " I _ } ) =
b { 1
..__ h p It |
by /
5 |} 1
| _.. L _.. | I o _ i o
§ | | h, | [ | i
I _. ’ _ —-. | _. 9 ! — L _ __ i == = '3
’ Ty - - | A
Rimlt: % 40 R (o B 1) _ : C
= ! |
| _ |
_ _ _
= o9 = _
v ! ! i
o y _‘,q _ [ 4._ ! LY | Ul
: ¥

s

900000 00000000000000000006000000000



— BRI, w19 s 2006

BiMIPE ufeRenf fasen oy arerfa—
-2
EmT 8 <R)
HT—1
ey | Eﬁ;; X :
| @ldwm) | R
(1) ¢ (3) (4)J

9 &9 F g
4 . | 989 ST SR &R, o, A, 1 St
A T Fewm R Y g @ |
Rl 0 wg B o B wy ﬁ( |
e T o2 o 39 , j
* FOSE TS ks
HA—2
| T 8(5%)
SR ERICY fAawor ﬁ%ﬁﬁ?@%@]
= aE) | (afrer) |
. ) @ G) M}
1| e, B s, amae <o . ]
AT Wie, ok o ] J
B s e L

a
3p
7
:
eeo0ovoee -.-5;-—-0—#-0—0—.4;-.-. o000 0000000000




— It )
| 3 :

FitETe 9T, B9 19 F9E1 2006

3% (21)

| 95T W@ Sivia @ aoid | 4

—

‘aﬁwwﬁﬁ'mﬂmf 4
ﬂ‘gf%‘qwﬁzﬁmt@sﬂﬂw*ﬁr
TATT 4 a1 |

TS ® YA SUTEN o ms‘éf?."g 4
ST lgcﬂ-ifid (fﬁ i) et |
Solgci® Higde JNcHfes  oid |
TRTES (3 91 91 TeN) |

AR IHifae aU Wi PIUNIEC, 4
Ude, Qv vy Ty -

TH) ESME, TASiqS. dur ddl 4
YHR D 9T,

() =t sHR @1 WRewar qer SR
(carge) o weww, S (€arA) |
aftafera ®,

(@) M (FeR) qUr ddwd
gl @fenr weRaw) & w9 o
SN B N

AT UPR D TOTIH, Il ol D 4

(FH)

I YHER P! sc o9y Ie4 drall 4
WG A q e FHEE gT
IgFIfecs ST, fedt & B
aftafera &

T g el fSH B S, i), 4
Be S wfEford § (ffieds sl #
a7 3 UHR 9) |

10

Bl H Gl vd e gd 3l Bledv 4
T gHR &1 ga a2 Riers &1 g

11

Wi ydferd  TogAfE dede 4
VARSI

QF“%JE”EW! TegETE e (fsyon) 4

Sore o, . afgeeE
(W‘*T) afeafad B, W 39
Waa&rﬁsﬁm@ﬁaﬁh'

13

Wmﬁmaﬁnaﬁsﬁm 4

i owd e e gex /i




Aftfera & T e o

3B | PUA B TN IBR @ NG qon| 4 | —
PiTel BT T R

34 HIB] TAT BB B 4TS, DIPIST IS, | 4 o e
=31 TG Uil Tl R (@) ! |

= BIaT a7 DAY T 1OTEH DAY fn" 4 =

= ‘_'r\;

sy _}_ﬁ:lr ek :r

1

[}




00000000000 '

Setere usad, A 19 st 2006

36 | HRYSY I - | e Ay = s

37 | BUH @ $led ave = | 4 Ly

38 | Horell (HuEed) | 4 - |

39 | BT a1 ©Red §.d9 HY qal 4 G S0l L]
firer Mol | |

40 |[JTgE—1 A RRe wa | | 4 | -
P famg & fRfgw 1956 @ |
gR114 § gerfafdse a1t Are |

41 | g Afesr qen gawfa, weRem iR | 4 ~
e afeera

42 |3ty @R ANl wfed oftwdl aEHw| 4 -
| SR afswa agede

43 | 3rllT o (STRYT) T el Roid 4 -
(eEw) wfka wois 1

44 @#wﬁﬂaﬂwﬁﬁa el (ems'm 4 kas
$d), dorfed Well (Brrges o) " 3

45 sﬁ?@w SN S

46 | IR QD (TRARNISS goN) HTCE b N [
R T FATTEITe éa’ﬁ’ff[\ﬂﬁeg‘cﬁ M

47 | g9 UM &I diad, o ' 4 -

48 [Tl g e IR IAAlE gig qen 4 ~
o™ Jfelle oY Uogfgd  arar
SIRAT TN Sd afedyd (TRewH) |

49 |9 UPR & B A BN 4T | 4 S d

50 |fm (W), emer, #er, o, Sau BN
anfe

51 | Tl T @ 4o = 4 =

52 | TeIoi—s! 4 -

53 %U@’qﬁawarﬁrﬁaﬂgﬁ ) 4 -

54 |STSl, O, @ g@fd, gEl o, 4 —~
WA S STSIge] ae Tj:{cf{ B D
w0 H S OIRA ®

55 ea 4 -

56 | BI9 13U 4 —~

57 | BN &1 AT 4 =

BB -~ . ¢ R e i DT

59 | YOS AMIG: Sl 3TRE] 4 =

T U] & AH A GH O =




SHang TS, ‘Ptnaa 19 aHa'F' 2006

| 60 [vm wwarR gw wemr slmRR| 4 [ - ]
' ;m“\iaxlﬁﬂr T '

61 | IE® oucH, Sw@aU d9ed, TaE | 4 £ =
‘ Tl §f § Pe, FAobies oy,

| | TS BIgaH

70 =W m @ TR I sS9s | 4 | - -
AN | fof R Sepgat oo “EC ¥ - Pk R
72 Lﬂm_’%‘_‘f._ SR Rl £

| s | HRhT Bl Yf,l TcH, @R "7 S | =

| « 73 L»ﬁa‘h ST (FegsT) / areE 4 =

(FEarsa) aen W@wﬂ
| it i) Reme
78 RS ", oo o oo tal e L ey
77 ]f\_ﬂ i | SR P
78 | O R TORA RS . | 4

-..\’
t

79 | He, diee, T qer Al Sk H?IH .«d) 4 - _
80 | ﬁdﬁgﬂ ST &3 BR el g e
| 81 |ove w @i S el ] foe
82 | &MY (UR) T2m UR S8 Won FTICES g

83 | @@ S P BIeHR G USR d1| 0 4 Ny -

| WP 9 98 996 999, H9
P | I U1 =i a9 afeaferd &8 _ o
84 Iwﬂqaﬂa%mqaﬁﬁw 4 | -

85 | Ugtafibed 0 o T SRR
86 |9¥ YBPR b UEY [O9H off IS 4 ‘ ~ |
| UIg9 ¥ g Y Sdeige uigd qem

L-l-h-t-i‘
|
|
|
C I B BN BN BN BY B BN BN BE BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN BN NN NN I




L

)

geiee Teed, w19 §938 2006

87

| -~ 88 F D g7 ; 4 .
| R 29
I__éf; qforal (GRS . = R
00 |ou & wmm o armed &0 4 | — |
ES'Q% GG Efrf;llmc._ '
| ' ”15;» :
02 | yerend A FIDE AG a0 ABA T T S
| o3 G ADS T BT @ Gl =3 1
94 oA IHanTogs | 4 | -
| 95 | T Es B o R
96 ' ﬂumh-;u[n ST a2 3 mﬁ ol T ] |
o7 | Xa (a1 a) wonn fed), awd |k LA
98 _ | .Ei.‘ar* A9, 39 QW RN SuuEH | 4 _'!'_ =7 1
g9 G r!.J_jjr ] FH AL A e =
100 | A0 Q9E-dea|) 0 A2 e A
107 | :ec{% j‘_g‘; :,+_ BISH 'QT” _n%,_ | —5__!— oL
102 | 7S fAidon gONM oY, q¥ UGS} Y A L |
TENE g !
T 103 | Ol TR oA § W oeeE a9 40 | =
| omifaes  wWiede amsa w | |
Alefde 3Nsa) i. |
104 | =98, 9% Yol O °ch, dicde o9 | 4 | —
T4 of¥ deil iy | | |
105 |9 UeR dr |l ﬁm rrm*.]' 4 s
e ofiRr dro1, ©e, e, g i |
el B |ferd § '- |
106 | U @ GRu a2l YA (HelaaR) 4 I

B BISH Wol BT ATHME |

107

el Wi @ A} WL EifNd

108

109

10




ﬁrﬂﬂ =, F—nr 19 SR 2006

| d _ S g LR e e
112 |2dey ENaeY qon 3T D gl | 4 =' =

114 ST eTer S =

115 | 89 B Q‘r ﬁm amrr
116 | g-efd (Sgoifa a=efa der)
117 | s =R _ |
118 | oRgd T3, wOe] 9199, FeR Sed || 4 |
UM, URIG W vd farma 9

‘b“l‘a'|£}’

e
]

ORI 8(‘%) gIRT s(a;f} @

: g'cﬁmﬁ:;a:—\n N B |
el faao @ | A |

_ | | ) | (R |
() e ) B o R
ovee . | =R 25 |
2 . |uyg Rl 25
3§fé’r§rs1=r CRAET W Sl B = 25 |

)aﬁwm@ww (&%)
ﬁfﬁﬁ%ﬁﬁquﬂﬁT :
4 Uil T | = 25 =

s | ume®) [ e s@)
FPHS faqwor S I & | B T B

S ) TR : &l X
1) | gy = oL g i) (4)

R e S Spgd 1
‘sﬂa I DT -TF ¥ AR B J
.' _qg? Eﬁ—l_——_ \‘ 1 4, i

|
1 4 [}




13

coooooo‘ooooooooooooooooodoooooo%%

Fefae Te, feiE 19 St 2006 35 (27)

@ SEtEm @ I3 W W frafofae  sFRgE

3® 30
gferenfa o wig, e —
e 1
o AN L L
: (1) ()

() | cid Srotd gdIgE exasd T ST W SR |
vehiope SEifom A I FHRS At 1
Q) | o s @aa 3 SwAm & for uq fafaer
| Prafor forgl wrter wad dul o Wefed fopfor |
| wfffer 8 O b T el @ | |
B) | Tvs 8ve yolud Ared, s
(a) AR U9 fhaweR, oies e (IR $ReE)
qor et (fporved) W@, |
(5) Hcx PR, &I Uledl AT, S Uo1 9U1 §Y AR, |
(6) e /i, RRm ewd  wfed  Sared 6 |
afeaferg & & waared W ygdd g drell qutTd Hld,

() o, aaaae AR qen dd bl gsE o
sfRfm & ofaia sRygd ©, § UYdd B arell |
| = |
(8) ST I el off oY IRGR G SiONfed (] |

(et = e el

T, faie 9 siet 2006

ﬁ_ﬁaﬁ533/2141/9@/06.--%%:@%%174%33%@3343%@@ (3) 3 STgERYI N SeTATG Hed darvd
Rz T (o) AR, 2006 (5. 2 89 2006) 31 3 SIS TS 3 SR & THEEAT FHITTT fFaT ST

o

- SeiETE F TS F A4 8 a7 RN,
fawast flie s, 3u-afE.




5§25 FRIETE T, fBaiE 19 s9at 2006

CHHATTISGARH ADHINIYAM
(No.2 of 2006)

CHHATTISGARH VALUE ADDED SALES TAX (AMENDMENT) ACT, 2006
( No. 2 of 2006)

An Act to amend Chhattisgarh  Value Added Salex

Tax  Act, 2005
(No. 2 of 20053

Be it enacted by the Chhattisgarh Legislature in the fi
the Republic of India as follows:-

Short title and 1. (1) This Act may be called the Chhattisgarh Value Added Sales
Coemmencement. Tax tAmendment) Act, 2005 (No. 2 of 20061,
(2) it shall come in to force on such date as the State Government
may, by netification appoint,
Amendment of 2. In the titie of the Chhattisgarh Value Added Sales Tax Act. 2005
the title of the Act. (No. 2 of 2005) the word "Sales" shall be omitted.
Amendment of 3.

In sub-section (1) of section 1 of the Chhattisgarh Value Added
Sales Tax Act, 2005 (No. 2 of 2005) (here in after referred as
Principal Act), the word "Sales" shall be omitted.

Section 1.

Amendment of 4.

In section 2 of the Principal Act,-
Section 2.

(1) Clause (c¢) shall be omitted.
(2) For clause (e) the following shall be substituted, namely:-

"(e) "Capital goods" means plants, machinery and
equipments directly used in the process of manufacture and
or in the course of business excluding such equipments as
may be notified."

(3) After clause (e) the following clause shall be inserted
namely:-

2

itty sixth year of

. . . "

3
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"(e-a) "Commercial Tax Officer" means u Commercial Tax

Officer appointed under section 3 and includes -an
Additional Commercial Tax Officer.

(e-b) Cooked lood sacludes sweets anda SY neats
jaimkeen,  misis batasha, < itk hand bad]
doodhpak, prepared tes and prepared coilce but exclud
ce-cream,. kuih, ice-canay, no coholic drink contamin
Ice-craant, € 1kes FASIPICS SC hocoiates glles
lozenges. peppermint drops and mawa.

I[‘ clause (i frer | i lana | 2| LW me ! | L
inserted, namely:-

"(iii) The amount of valuable consideration paid or payvable

tn
]

2 irpart IT of Schedule Ii shall be the maximum retail

and

to a dealer for the sale of Drugs and Medicines specilied

enay 4

price printed on the package containing G Drugs

section 8.

|
& e N

Medicines, for tlie purposes of levy ol tax undet

Clause (u) shall be omitted.
(i) Paragraph (iii) of sub clause (3) of clause (w) shail be

omitted.

(i1) In proviso (a) of clause (w) the words and ligures "or

paragraph (ili) of sub-clause (3)" and "or clause (i1)" shiall be

omiited.

clause (ii)" and "or paragraph (iii) of sub clause (3)" shall bc
omitted.

(7) In clause {z) the word "sales" shall be omitied.

v\mendment of 5.
ection 2, 3, 25. 43,

8. 60 and 63.

60

Wherever the words "sales tax" occur in section 2, 3, 23, 43, 5§,
and 63 of the Principal Act, the words "commercial tax" shall

be substituted.
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Insertion of 6. After section 3 of the Principal Act, the following section shall @
section 3A. inserted, namely:- =

"3A- Tribunal (1)  Subject to such rules as may be made in this behalf. 3
State Government may, by notification; with effect from a dag
specified therein, constitute Tribunal to exercise the powers and
perform the functions conferred on the Tribunal by or under @&
Act.

(2)  Till the date specified in the notification under sub-section
(1), the Board of Revenue, Chhattisgarh shall act as Tribunal .
the purpose of this Act and on the date aforementioned ®
proceedings pending before the Board of Revenue, Chhattisgal. -
acting as Tribunal shall stand transferred- to the Tribunil
constituted under sub-section (1). , o
(3)  Subject to the previous approval of the Siate Governmeyg,
the Tribunal may, from time to time. make regulations not
inconsistent with the provisions of this Act regulating K

procedure and disposal of its business." )
L
Amendment of 7. In sub section (i) of section 4 of the Principal Act, the worl
Section 4. "which shall not exceed rupees 5 Lacs" shall be omitted. ®
#®
Amendment of 8.  Insection 8 of the Principal Act,- %
Section 8. :

(1) In clause (i) for the words and figures "part I, 1L, IV and ’
the words and figures "parts 1, I and IV" shall be substitutc@®
®
(2) In clause (ii) the figures "IV" shall be omitted. ~
L

Amendment of 9, In section 9 of the Principal Act,-
section 9. ®

(1) In clause (a) of sub section (1) after the words "under sectid®
15" the following shall be inserted, namely:- &

"and section 15(b) which are disposed off otherwise than l,

way of sale in the course of export out of the territory @
India."
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(2) For sub clause (ii) of clause (c) of sub section (1) the
following shall be substituted, namely:-

"(11) the manufactured goods are sold in the State of
Chhattisgarh or in the course of inter-state trade or
commerce or in the course of export out of the territory
of India;

and such tax shall be levied,-

(a) in respect of goods referred to in clause (a) and
clause (b) at the rate specified in column (3) and
(4) of schedule II; and

(b) in respect of goods referred to in sub clause (i) of
clause (c) at the rate of 4% on the goods
specified in part II, part Il and part IV of
schedule II; and

(c) in respect of goods referred to in sub- clause (ii)
of clause (c) at the rate specified in column (4)
of the said schedule, at the rate at which tax
would have been levied on the sales of such
goods within the State on the date of such
purchase."

EEEEEEEER RN N NN NN

endment of 10. In section 10 of the Principal Act,-

tion 10.

(1) In clause (a) of sub-section (2) after the words "and/or
purchasing goods specified in schedule [" the words "and/or a
registered dealer who manufactures cooked food" shall be
inserted and for the word "fifteen" the word "fifty" shall be
substituted.

(2) In clause (b) of sub-section (2) the words. "under clause (a) of
this section" shall be omitted.

(3) Clause (c) of sub-section (2) shall be omitted.

endment of 11.  In section 13 of the Principal Act,-
tion 13.

<o o

(1) Clause (a) of sub-section (1) after words "(a)" the figure "(i)"

Qha] 1 hP 311':@74.0:1
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(2) In clause (a) of sub-section (1), for the words and figures
starting from "after payment to him, of the tax under clause (1)
ol section &. he shall claim or be allowed in such nranner and
within such period as may be prescribed, input tax rebate of
the amount of such tax!' the words and figures "or for sale am
side the state by way -of stock transfer after payment to him of
the tax under clause (i) of section 8, he shall claim or e
aliowed- input tax rebate of such amount of tax. in such
manner and within such period as may be prescribed.” shali
be substitutad.

(3} After clause (a)of sub-section (1) the following shali be
added, namely:-

"(i1) When a registered dealer purchases any goods
specified in schedule II other than those specified in
Schedule II1 within state of Chhattisgarh from another su~h
dealer after payment to him of the tax under clause (i) of
section 8, for use as capital goods in the course of business
within the state of Chhattisgarh, he shall claim or be
allowed input tax rebate of such amount of tax, in such
manner and within such period as may be prescribed.”

(4) In clause (b) of sub-section (1) for the words and figures "and
any goods specified in schedule I or schedule II for sale in the
course of export out of the territory of India, he shall claim or
be allowed, in such manner and within such period, input t~x
rebate of the amount of such tax", the words and figures "or
for sale out side the state by way of stock transfer and any
goods specified in schedule 1 or schedule II for sale in the
course of export out of the territory of India, he shall claim or
be allowed input tax rebate of such amount of tax in such
manner and within such period as may be prescribed.” shall be
substituted.

(5) In clause (c) of sub-section (1) for the word (¢) the word (b)
shall be substituted.

(6) After sub-section (3) the following proviso shall be inserted,
namely:-

" i
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"Provided that, if the amount of input tax rebate. which
remains un adjusted even after two years, it shall be
granted to him by way of refund."

(7) In sub clauses (i) and (ii) of clause (a) of sub-section (5) for
the words "interstate trade or commerce" the words, "or by
way of sale outside the state, by way of stock transfer." shall
be added. :

(8) In sub-section (6) after clause (iii) the following ciause shall
be inserted, namely:-

"(iv) in respect of any goods specified in schedule II for
which the amount of tax is not shown separately in the sale
bill, invoice or cash memoranda."

12. (1) In section 15 of the Principal Act, the existing section shall e
numbered as sub-section (1).

(2) In section (15) the following sub-section shall be added:-

"(2) The State Government may in respect of any goods,
by notification amend Schedule-1, so as to include therein
any goods not already specified or may relax or omit any
of the conditions and exceptions set out in the
corresponding entry in the third column thereof."

13.  After section 15 of the Principal Act, the following section shall
be inserted, namely:-

"1SA. Power of State (1) The State Government may, by notification, amend the

Q;overnmcnt to

Schedule II and thereupon the said Schedule shall stand

~@mend Schedule T1- amended accordingly:

@ Providced that the rate of tax in respect of any goods specificd
® therein other than the declared goods shall not exceed the r. te
® of tax prescribed in the next higher slab of the ratc of tax

specified in the Schedule.
&
@
®
®
@

—
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15B saving-

Provided further that if any goods are transposed by deleting
them from one of the parts of the Schedule and inserting or
adding them to another, the rate of tax in respect of such
goods shall not exceed the rate of tax prescribed in the next
higher slab of the rate of tax specified in the Schedule.

(2) No notification enhancing the rate of tax, shall be issued
under this Section without giving in the Gazette such previous
notice as the State Government may consider reasonable of its
intention to issue such notification;

(3) Every notification issued under sub-section (1) shall. as soon
as may be, be laid on the table of the Legislative Assembiy.

(1) The State Government may, by notification and subject t¢

‘such restrictions ‘and cemditions as may be specified therein,

exempt whether prospectively or retrospectively,-

(1) (a) any class of dealers; or
(b) any goods or class of goods, in whole or in part,

from the payment of tax under this Act for such period as
may be specified in the notifications;

(i) any dealer or class of dealers from any provision of this
Act or any provision of a rule made under section 71 for such
period as may be specified in the notification.

(2) Any notification issued under this section may be rescinded
before the expiry of the period for which if was to have remained
in force and on such rescission such notification shali cease to be
in force.- A notification rescinding an earlier notification shall
have prospective effect.

(3) Notwithstanding the repeal of the Chhattisgarh Commercial
Tax Act, 1994 (C.G. Act No. 5 of 1995) (hereinafter referred to

as the repealed Act) the State Government may, by notification
exempt -

(1) (a) any class of dealers; or
(b) any goods or class of goods in whole or.in part,
from the payment of tax under the repealed Act: or

.

]



-

q.oooooooo

97
)
~—
.—

"
o .

wedaTe TS, B 19 9 2006 38 (35)

{ii) any dealer or class of dealers from any provision of the
repealed Act or the provision of any rule made there under,

for any period before the commencement of this Act and for
that purpose it shall and shall always be deemed that the
provision of Section 17 of the repealed Act have been revived
for the purpose of such exemption."

ndment of 14. For section

16 of the Principal Act, the followi: g shall pe

n 196. substituted, namely:-

"16: (1) Every dealer whose turnover during the twelve months
immediately preceding the commencement of this Act
exceeds the limits specified in sub-section (1) of section 4
shall get himself registered in the prescribed manner within
thirty days of the commencement of the Act.

(2)(a) Every dealer other than a dealer to whom sub-

section (1) applies shall get himself registered within
the prescribed period from the date on which his
turnover in a year first exceeds the limits prescribed
under sub-section (1) of section 4.

(b) Every dealer being a transferee of a business v .thin

(c)

(d)

the meaning of sub-section (1) of section 30 shall
get himself registered within thirty days from the
date of transfer of the business of which he is a
transferee. '
A dealer who though not liable to pay tax under
section 4 desires to obtain a registration certificate
voluntarily may get himself registered under this
Act.
Any person intending to establish a business in the
tate for the manufacture of goods for sale of value
exceeding rupees two lac in a year and who is
registered in the Industries Department of State
Government for establishing an industrial unit in the
State or who is-issued a licence wherever necessary
or has sent a memorandum of information to the
Central Government to establish a new industrial
undertaking in the State under the provisions of the
Industries (Development and Registration) Act,
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1951 (No. 65 of 1951), may, notwithstanding that he _
is not liable for registration under clause (a), get
himself registered under this Act.

(3)  Every dealer required to get himself registered under
sub-section (1) or clause (a) or clause (b) of sub-section
(2), or a dealer who desires to get himself registered under
clause (c) of sub section (2), or a person who desires to get
himself registered under clause (d) of sub-section (2) shall
make an application supported with an affidavit to the
commissioner in such form and such manner as may be
prescribed, giving correct and complete particulars therein.

(4) (a) On the day the application for grant of a registration
certificate as required by sub-section (1) or sub-
section (2) is received, the said authority shall grant
the applicant a registration certificate in the
prescribed form.

(b) After issue of the registration certificate on
application referred to in clause (a), the
commissioner shall verify the particulars given in
the application in such manner as may be prescribed.

(¢) If the commissioner on verification under clause (b)
is satisfied that the particulars given by the applicant
in his application are incorrect or that the applicant
has misrepresented certain facts, he shall, afier
giving the applicant an opportunity of being heard
and recording the reasons in writing, cancel the
registration certificate issued to the applicant under
clause (a) in accordance with the provisions of

_clause (c) or clause (e) of sub section ( 10) from the
date of its issue, not later than thirty days of the date
of receipt of the application.

(3) The registration certificate granted under sub-section
(4) shall take effect from-

(a) in a case where a dealer required to get himself
registered under clause (a) or clause (b) of sub-
section (2) has applied for registration within the
period prescribed under clause (a) or specified in
clause (b) of the said sub-section, the date on which
his "turnover in a year first exceeds the limits

il

1
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prescribed under sub-section (1) of section 4 or the
date of transfer of business as the case may be:

(b) in a case where a dealer required to get himself
registered under clause (a) or clause (b) of sub-
section (2) has applied for* registration alter the
expiry of the prescribed or specified period, as the
case may be. the date on which he applies for
registration;

(¢) where a dealer has applied under clause (c) or a
person has applied under clause (d) of sub section
(2) for registration, the date of such application and
notwithstanding the provisiens of section 4, such
dealer or person as the case may be, shall be liable to
pay tax under the Act, during the period from the
said date of application till his registration certificate
remains in fonce:.

(6) Without prejudice to the provisions of sub-section
(6) of section 21, when a dealer has without reasonable
cause, failed to get himself registered within the prescribed
time as required by sub-section (1) or clause (a) or clause
(b) of sub-section (2) the commissioner may, after giving
such dealer a reasonable opportunity of being heard, direct

him to pay by way of penalty, a sum not exceeding rupees
five hundred.

(7) Every dealer who at the commencement of this Act
holds a registration certificate under the provisions of the
Act repealed by this Act shall, on such commencement, be -
deemed, to be a dealer registered and holding a registration
certificate under this section.

(8) If any registered dealer or other dealer who is
required to furnish returns under sub-section (1) of section
19-

(a) sells or otherwise disposes off his business or any
part or place of his business or effects or comes to
know of any other change in the ownership of the
business, or

(b) discontinues his business or changes his place of
business or opens a new place of business, or
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(¢) changes the name or nature of his business, he or if
he dies, his legal representative shall within the
prescribed time, inform the prescribed authority
accordingly.

+ (9) (a) The commissioner shall,-

(i)  onapplication made by a registered dealer for
amendment of his registration certificate in
pursuance of the provisions of sub-section (8)
or otherwise, amend the registration
certificate of the dealer or reject the
application within 30 days of the date of
receipt of such application, after making such
enquiry as he deems fit; and

(i) on being satisfied that the registration
certificate issued to a dealer requires
amendment with regard to certain particulars
specificd therein, amend the registration
certificate after giving the dealer an
opportunity of being heard.

(b) When the registration certificate is amended under
sub-clause (i) of clause (a) in pursuance of any of
the events specified in sub-section (8), such
amendment shall take effect from the date such
event has taken place and in all other cases falling
under the said sub-clause the amendment shall take
effect from the date of application. An amendment
made under sub-clause (ii) of clause (a) shall tace
effect from the date of order for making such
amendment.

(10) When,

(a) a registered dealer discontinues or transfers his
business; or i

(b) the liability of a registered dealer to pay tax ceases;
or

(c) a registered dealer has been granted a registration
certificate by mistake; or

(d) a registered dealer is in arrears of taxor penalty or
any other sum due under this Act or under the Act
repealed by this Act; or

1
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@ (e) the commissioner for reasons to be recorded in

& writing, is of the opinion that the registration

® certificate should be cancelled for any other reason:

® the commissioner may either on his own motion or
on the application of the dealer in this behalf cancel

d the registration certificate but notwithstanding such

® cancellation the dealer shall be liable to pay tax for

® the period-during which his registration certificate
remained 11 force.

®

@ Provided that where the commissioner proposes to
cancel the registration certificate under this sub-

® section, he shall give the dealer an opportuniiy of

@ being heard.

® o = .

(11) Any dealer whose registration certificate is<ancelled
® under clause (d) or clause (e) of sub-section (10) shall, for
& the purpose of sub-section (6) of section 21 be deemed to

be a dealer, who has failed to apply for registration, but
o shall not be liable to pay any penalty under the said sub-
® secticn."
®
.Amendment of 1S.  Section 17 of the Principal Act shall be omitted.

@section 17,

®

®mendment of 16. In section 19 of ithe Principal Act -
gction 19.

(1) In sub-clause (iii) of clause (a) of sub-section (4), for the
figures " 1.25 " the figures " 1 " shall be substituted.

(2) After sub-section (4) the following sub-section shall be added
namely:-

"(5) (a) If the commissioner has reason to believe that the
particulars given by a registered dealer in his return or returns
furnished by him for any period under sub-section (1) or sub-
section (2) are not correct he may, by giving the dealer an

opportunity of being heard, verify the correctness of such
particulars in the return or returns

i
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Amendment of
section 22, 24, 40,
47, 48, 49, 50, 54,
55, 56 and 71.

Amendment of
section 22.

Amendment of
seetion 25.

Amendment of
section 28.

Amendmert of
section 39.

Amendment of
section 42.

17.

18.

19.

20.

21.

22,
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(b) If on such verification it is found that the particulars i@
in the refurn or returns are not correct in so far as they relage
to the application of the correct rate of tax, the calculation of
tax or interest payable or claim of any deduction and input @
rebate, he shall by issue of a notice in the prescribed foggn
require such dealer to make the payment of the additional
amount of tax and or interest payable by him within the pcr&i
specifled in such notice." @

Wherever the word "Board" occurs in section 22, 24, 40, 47, fg,
48, 50, 54, 55. 56 and 71 of the Principal Act, the wdd
"Tribunal" shall be substituted. @

In clause (e) of sub-section (1) of section 22 of the Principal g,

after the words "from the date of order of assessment" the words
"or from the date of judgment or order of any court or tribun®"

shall be inserted. ®
: _ - &
In section 25 of the Principal Act,-
&
(1) In sub-section (6) for the figures "1.25" the figures "1" shg!
be substituted.
: @
(2) In sub-section (7) for the word "fifteen" the word "twel @'
. shall be substituted. ®
(3) In sub-section (8) for the ligures "1.25" the figures "1" sHRI
be substituted. @
In section 28 of the Principal Act, after the words "no deductid®
the words "or deduction at a lower rate" shall be inserted. ®
°
[n sub-section (5) of section 39 of the Principal Act, for the wdli-
"one" the word "half" shall be substituted. &
®

(1) In sub-section (1) of section 42 of the Principal Act, before | &
existing proviso the following proviso shall be insang.
namelv:-
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"Provided, that when sale of taxable goods is made by a
registered dealer to another such dealer, the amount of tax
shall be shown separately in the bill, invoice or cash
memoranda."

(2) In sub-section (1) in the existing proviso after the word
"provided" the word "further" shall be inserted.

® mendment of 23. For sub-section (6) of section 48 of Principal Act, the following
@cction 48. shall be substituted, namely:-

L3
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"(6) Subject to such procedure as may be prescribed and after

such further inquiry as it may think fit.

(a) the Appellate Deputy Commissioner shall dispose of
every appeal within one calendar year from the dawe of
filling of such appeal. In disposing of such appeal, tne
Appellate Deputy Commissioner may confirm, reduce,
enhance or annul the assessment of tax or imposition of
penalty or both but shall not remand the case.

(b) the Tribunal may,

(i) confirm, reduce, enhance or annul the assessment of
tax or imposition of penalty or both; or

(i1) set aside the assessment or the imposition of penalty
or both and direct the officer whose order of
assessment or imposition of penalty has oeen
appealed against to - make a fresh assessment or re-
impose penalty, after making such enquiry as it may
direct; or

(iii) pass such order as it may deem fit."

gmenﬂment of 24. In section 49 of Principal Act,-
@ction 49.

(1) In clause (ii) of sub-section (1) after words "he thinks fit", the
words "within one calendar year from the date of filling such
application for revision" shall be added.

(2) After sub-section (1) the following sub-section shall be
_inserted, namely:-
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"(I-A) Notwithstanding anything contained in sub-section( | .
if the revision under sub-section (1) is in respect of an
order of re-assessment or re-imposition of penalty in
pursuance to of any direction given in appeal or
revision, the Commissioner may pass an order in
accordance with the provisions of sub-section (1). but
shall not remand the case."

Insertion of 25,

After section 57 of the Principal Act, the following section shall
section 57-A.

be inserted, namely:-

L]

"ST-A. Survey, (1) With a view to identifv dealers who are liabie to pay 1ax

under the Act, but have remained unregistered, the commissioner.
may from time to time, cause a survey of unregistered dealers to
be taken.

{2) For the purpose of the survey, the cormissioner may, by
general or special notice require any dealer or class of dealers to
furnish the names, addresses and such other particulars as he may
find necessary relating to the persons and dealers who have
purchased any goods from or sold any goods to such dealer or
class of dealers during any given period.

(3) For the purpose of survey, the commissioner may call for
details and particulars regarding the services provided by public
utilities and financial institutions including banking companies,
which he is of the opinion will be relevant and useful for the
purposes of the survey.

(4) The commissioner may, for the purposes of the survey
enter any place where a dealer is carrying business, but is
unregistered or has not applied for grant of the certificate of
registration, whether such place is principal place of business or
not and require any proprietor, employee or any other person who
may at that time and place be attending in any manner to, or
helping in, the business,-

4
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(1) to afford nim the necessary facility to inspect such
books of accounts or other documents as he may
require and which may be available at such place,

(i) to afford him the necessary facility to check or verily
the cash, stock or other valuable particulars or things
which may be found therein, and

(111) to furnish such information as he may require as to &1y
matter which may be useful for, or relevant to any
proceedings under this Act.

Explanation- For the purpose of this section a place where
_the person is engaged in ‘business will also include any other
place in which the person engaged in business or the said
employee or other person attending or helping in business
states that any of the bocks of accounts or other documents or
any part of the cash, stock or other valuable articles or thir zs
relating to business are kept.

(5) The commissioner shall enter the place where the person is
carrying on business only during the hours at which such place is
open for business and in case of the said place or any other placc.
only after sunrise and before sunset. The commissioner may
make or cause to be made extracts or copies from books of
accounts, and other documents inspected by him, make an
inventory of any cash stock or other valuable aiticles or things
checked or verified by him and record the statement of zay
person which may be useful for or relevant to any proceeding
under this Act.

(6) The commissioner, in exercise of the powers under this
section, shall not remove or cause to be removed on any account
from the place, where he has entered any books of accounts,
other documents or any cash, stock or other valuable articles or
things."
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Amendment of 26

section 72.
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-
[
For sub clause (b) of clause (1) of section 72 of the Principal Act, o
the following shall be substituted, namely:-
o
"(b) any right, privilege, obligation or liability acquired, accrued
- or incurred under the repealed Act, including the faciliy of
exemption from payment of tax/deferment of payment of tax ¢
extended to any registered dealer under that Act for his @
having established new industrial unit in - the state or e
undertaken expansion, modernisation or diversification in
* such industrial unit. &

Provided that the facility of exemption from payment of .,
tax / deferment of payment of tax extended to any registered ®
dealer under that Act for his having established new industrial
unit in the state or undertaken expansion, modernisaticn or
diversification in such industrial unit, shall be suitatly
amended / modified as per the provisions of this Act. For this
purpose the state government may issue fresh notification or
amend the notification issued under the repealed Act."

Amendment of 27. In section 73 of the Principal Act,-
section 73.

(1) In sub-section (2) after the words "on the date of
commencement of this Act" the words "which have been
purchased not earlier than twelve months from such dute
and" shall be inserted.

(2) In clause (ii) of sub-section (2) after the words "at rate of
four percent” the words "or at the rate reduced under sub-
section (5) of section 8 of Central Sales Tax Act, 1956 (No.
74 of 1956)" shall be inserted.

(3) In clause (a) of sub-section (3) after the words "are goods
manufactured out of tax paid goods" the words "which have
been purchased not earlier than twelve months from suzh
date" shall be inserted.

§

(4) In clause (b) of sub-section (3) after the words "on the date
of commencement of this Act" the words "which have been

purchased not earlier than twelve months from such date
and" shall be inserted.
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nendment of

28. For existing Schedule I of the Principal Act, the following shall be

substituted, namely:-
" SCHEDULE I
(See section 15)

| S.No. Description of goods | Conditions and
' exceptions
subject to which
exemption has
| . : | _been allowed

1 | Animal driven or manually operated |'
bt agricultural implements
‘ 2 | Aids and implements used by
| | handicapped persons
‘ All kinds of bangles excluding those made |
| ' of 1vory, gold, silver rolled gold and
! ‘ imitation gold I
\ 4 Aquallc feed, poultry feed and cattle feed |
| including grass, hay and straw
] Betel leaves
6 | Books, periodicals and Joumals mcludmg
maps, charts and globe
7 Bread (branded or otherwise)
Cart driven by animals oo
9 |Charakha and Amber  Charakha
handlooms and handloom fabrics and
Gandhi Topi |
10 | Charcoal
11 | Condoms and contraceptive
12 | Cotton and silk yarn in hank o T
13 | Curd, lussi, butter milk and separ: ated |
milk, |
14 | Earthen pot and articles made of clay.

I5 | Electrical energy

16 | Fabrics on which Additional Excise Duty
is levied or leviable under tlie Centrai |
Excise and" Tariff Act, 1985 (No. 5 of!

1986) and all varieties of khadi cloth, |
(handloom cloth) but excluding silk, silk
cloth and hessian cloth.

L

Lh

oo
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17 | Firewood excl udms_ Casurinaand
| Eucalyptus, timber = 3

18 | Fishnet and Fishnet fdbl ics 3 |

9 . F!V Ash R e o =t D

| 20 | (i) Food grains and cereals of all types

| \ excluding paddy

| (i1) Pulkc__ e SR el - < SRR T

| Fresh milk and pasturised milk |
22 _1 Fresh plants, saplings and F*"esh flowers |

-

i 21

23 | Fresh vegetables (mcludmg potatoes and
[ \ onion) and fruits B = =eten |
| +Gar]1c and_gmgel (excluding dried ginger) |
Goods on which duty is or may be levied
! ‘undel the Chhattisgarh Excise Act, 1915
| (No.2 of 1915) other than medicinal and
| toilet preparations specified in the

| iSChedule to the Medicinal and Toilet |
' Preparations (Excise Duties) Act, 1955 |
! | (No. 16 of 1955).

|

|

26 | Gur & Jaggery }

27 | Handicraft made out of \\Iouth iron and | i
‘____ ‘ bell metal 28 - SIS
| 28 | Human  blood mcludmo blood | '
|5 | components, i e =
| 29 | Husk including groundnut husk and bran |

! of cereals

30 i Indigenous handmade musical instruments

31 | Kumkum, bindi, alta and sindur ;

32 | Leaf plates and cups pressed or stitched |
| | (Done and Pattal) LTI [
' 33 |Meat including flesh of poultry, fish,
| prawn, and other aquatic products when
not cured or frozen or sold in sealed |
containers; eggs and livestock and animal |
| hair '
34 | Muddas made of sarkanda e
| 35 | National Flag -1
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36

commonly known as cartridge paper, sold
by Government treasuries. Postal items
like envelope, post card etc. sold by

Reserve Bank of India and cheques sold
loose or in book form

Non-judicial stamp paper and plain paper, |

| Government, rupee note when sold to the |

37

Organic manure including dung (Gober)

38

Papad

39

Poha, Murmura and lai ]

40

Rakhi [

41

| Raw wool

42

| Sabai grass and rope made of sabai grass

Salt (branded or otherwise)

44

Seeds of all types other than methi,
dhaniya and the seeds which are covered

14(vi) of the Central Sales Tax Act, 1956
(No. 74 of 1956). ,

by the term "oilseeds" specified in Section |

45

Semen including frozen semen P

46

Silk worm laying cocoon and raw silkk |

47

Sirali, bageshi, barroo, date leaves,
baskets, tattas, fans, curtains, matting and |
other goods made thereof, handmade |
sooma and germa, handmade barahi of ‘
leather, utensils and decorative articles |

made only of bamboo and fibrous plants
| like sabai / shishal

48

Slate, Slate pencils and chalk stics

49

Sugar and khandsari on which additional |
| excise duty is levied or leviable under the
Central Excise and Tariff Act, 1985 (No. 5
of 1986), excluding mishri, chironji and |
batasha.

50

Tender green coconut

51

Toddy, Neera and Ark




VAT SiAPR I, 5 19 3956 2006

i 52 | Tobacco manufactured or un-_I
| manufactured, cured or uncured  and |
| i tobacco products including cigarettes, |
| cigars, cheroots and bidis. on which |
additional excise duty is levied or leviable
under the Central Excise and Tariff Act. |
1 1985 (No. 5 of 1986) anc d gudakhu. }
< Unbranded broomsticks (Jhadoao, : |
_| Phoolbahari) B !

54 Water other than — )

_ . 5 |
i) Aerated, mineral, distilled, i
| medicinal, ionic, battery, de-

‘ - mineralized water. and

L | 1)  Watersold in sealed container e

Amendment of 29- For the existing Schedule of the Principal Act, the following shall
“Schedule IT. be substituted, namely:-

"SCHEDULE 11
(See section 8)
PART 1

S.No. | Description of goods | Rateof | Rateof |
tax u/s. | tax u/s.

| il | | 86) (%) | 8Gi)%) |

| (D) SN IS0 S -/
1 Articles of gold and silver including coins, 1 i
bullion and specie. i ‘
Gold, silver and platinum ornaments and 1 .
| Jewelry of personal wear, _ T isets T Ll |
| 3 | Precious metals that is to say gold, silver, l |
platinum, osmium, palladium, rhodium, f
ruthenium and alloy of any of them. . I
| Explanation:- For the purpose of this entry,
| an alloy of precious metal means a precious
_ metal of fineness of not less than 50 percent . =
Precious stones such as diamonds, emeralds, I '
' robberies, pearls and sapphires, whether sold
loose or as forming part of any article i |
_1 which they are set. |

2

.......................’..........ﬁ
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~ PART UI
g l Rate of."T{;ue ;:f |
| S.No Description uf?.lg(i} u___,::‘;m
(_pe_rcem_}‘_{ percent)
(1) (2) @ @
I |Acid oil, Fatty acid, oil sludge, soap stock, 4 s
lecithin .
2 |Additives of petrol and diesel : 4} —
3 |Agricultural implements, not operated | 4 -
L 'manually or not driven by animal .
4  |All equipments for communications such as, | 4 =

Private Branch Exchange (P.B.X.) and
Electronic ~ Private - Automatic  Branch !
Exchange (E.P.A.B.X) _
All Intangible goods like copyright, patent, 4
; rep license L

6 |(i) All kinds of bags including HDPE, LDPE
and PP woven sacks

(ii) All kinds of ropes and twines including
jute twine.

(iii) All goods for use as containers and
packing materials % -
7__ |All kinds of chemicals, acids and sulphur S S

8 JAll kinds of bricks including fly ash bricks, A T
refractory bricks and ashphaltic roofing

=)
earthen tiles |

9. |All processed fruits including fruit jams, + -
jellies, pickles, fruit squash, paste, fruit drink |
\and fruit juice (whether in scaled containers or
otherwise) ]

10 |All types of yamn other than cotton and silk -+ ---
yarn in hank and sewing thread
11 |Aluminum conductor steel reinforced (ACSR) 4 _—
12 |Aluminum, Aluminum alloys, their products | 4 - o
(including  extrusions)  mot  elsewhere
| mentioned in this schedule or in any other |
| 'schedule | |

13 |All utensils including pressure cookers/pans B ---
except utensils made of precious metals

h

—
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14 !Areconut powder and betel nut 4 —
15 |Article made of rolled gold, imitation gold 4 —
Jand imitation jeweliery [e 2
16 |Biogases 4 Seerlol
17 |Bamboo 4 o8 o
18 |Bearings | 4 = |
19 |Bed sheets, pillow covers and other made ups | 4 — :
,—ﬁ— Beltings 4 =
| 21 |Bicycles, tricycles, cycle rickshaws, parts, | 4 ---
! ityres and tubes and accessories thereof | P iy
| 22 |Biomass briquettes et d el
| 23 |Bitumen (coal-tar) 3 TR (R
‘ 24 |[Bone meal Fi3.4 ¢ —
|25 |Bulk drugs 4 | - |
| 26 |Candles = Tl s
| 27 |Capital goods as notified by the statel 4 ‘ ---
government el
28 [Castor ol 4 .
29 |Castings of all metals + o

30 |Chemical fertilisers, bio fertilisers including 4 B |
| 'micro nutrients, plant growth promoter, plant | :
nutrients, herbicides, rodenticides, pesticides, | \
weedicides and insecticides

31 |Centrifugal and monobloc submersible pumps 4 -
| and parts thereof = |
| 32 (Clay including fire clay, fine china clay and 40 o e
| ball clay | et
| 33 |Coal ash of all types and coal powder 4 -

34 |Coffee beans and seeds, cocoa pod, green tea | 4 -

leaf and chicory ’ |

35 |Coir and Coir products excluding coir, 4 —
matiresses

36 |Computer stationery |
37 |Cotton and cotton waste

38 |Crucibles

39 |Cups and glasses of paper and plastics

40 |Declared goods as specified in section 14 of
the Central Sales Tax Act, 1956, other than
those specified in Schedule I 1 1~

oG Y S N S -
1
I
1
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41 |Dehydrated vegetables and vegetable 4 -—-
! mushrooms Processed vegetables | A
42 |Drugs and medicines including vaccine. 4 -
syringes and dressings, medicated ointments
- |produced under drug license =R
43 |Dyes including acid dyes and basic dyes s N
44 |Edible oil, vegetable oil, oil cake and de—oi]edi 4 -
| cake R . e =
| 45 |Electrodes ) | 4 -
| 46 |Exercise books, graph book and laboratory | 4 -
_ _note book - i T
47 |Feeding bottles. nipples e =l S e
48 |Ferrous and non-ferrous metals and alloys; | 4 | --—
inon-metals such as aluminium, copper, zinc | . ‘
~ |and extrusionis of those e £t
|49 [Fibres of all types and fibre waste 4| -
~ 50 |Flour, atta, maida, suji, besan = _{_ 4 -
51 |Fried grams and parched grams Mol e
|52 |Glucose D Al B T BRI
53 |Hand pumps and spare parts. o
54 |Herb, bark, dry plant, dry root, commonly 4 2 ==
known as jari booti and dry flower |_ Y =
.55 |Honey - 4 -
56 |Hose pipes 4 =
;_ 57 lHosiery goods . 4 —
| 58 |lee Eived -1
' 59 |Incense sticks commonly known as agarbatti, 4 -—-
I__ \dhupkathi or dhupbatti, dhoop and lobhan
| 60 |Industrial inputs as notified by the State| 4 -
P Government. _ - 2
61 |Industrial cables, high voltage cables, xlpe o
I - cables, jelly filled cables, optical fibres B
62 [Insulators 4 =
. 63 |[IT products including computers,. telephones, 4 S
mobile, handsets / cellular telephones and
". parts thereof, Teleprinter and Wireless |
- equipment and parts thereof, DVD & CD )
- 64 |Kattha E -




65 |Kerosene lamp / lantern, petromax, glass| 4 —
' |

]I |chimni e RS e o S
| 66 [Kerosene oil sold through PDS ___-_H_____rj__-i- Sl e ey
|67 Khoa (Mawa) LR B
| 68 [Knitting wool - o TR, R, I N
69 [Lignite th S e
| 70 Lime, lime stone, products of lime o e
| 71 [Linearalkylbenzene | ]
|72 |Lottery tickets - | 4 | -
| 73 |Maize starch, maize gluten, maize germand oil| 4 | -
L 74 _Medical equipments/devices and implants 1T —
| 75 |Mixed PVC stabilizer S R A R
|76 [News print =" 2 el
77 |Niwars ok SR e
78 [Nepa slabs (Rough flooring stones) 4 __L |
79 |Nuts, bolts, screws and fasteners 4 | =]
80 |Old and second hand cars - | = _I
81 |Ores and minerals - E m—
| 82 [Paper and paper board .. % e ]
83 |Paraffin wax of all grade standards other than ‘ 4 | =
food grade standard including standard wax | .
. and match wax, Slack wax T
84 |Pens of all kinds including refills 4 | - |
, | 85 |Petrochemicals | 4 | = ]
: 86 |Pipes of all varieties including G.I. pipes, C.L 1| - | — |
| Ipipes, ductile pipes and PVC pipes o b
| 87 |Plastic Footwear including hawai chappal and 4 i -—
1 straps thereof = |
. 88 |Plastic granules, plastic powder and master| 4 i R
| batches T
. 89 |Porridge ] 4 | — |
|90 |Printed material including diary, calendar 2 e e
| 91 !:Priming ink excluding toner and cartridges D e iR
E 92 EProcessed meat, poultry and fish 4 T_ — |
. 93 "Pulp of bamboo, wood and paper 4 | -
| 94 [Rail coaches, Engines, Wagons and partf 4 | --—- |
thereof e
95 |Readymade garments b 4 | -
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86 Renewable energy devices and spare paits LS A0 e
97 |Sand (river sand) and grit " Meiie B4 _ =
98 |Sewing machines, its parts and accessortes | 4 | —-
G9 .Smp andotherwatervesgels | 4 | -
| 160 {Safstyamadches... 0 & o . e i # T -
| 101 [Silk fabrics excluding handloomsilk. | 4 | - |
102 |Skimmed miik. milk powder and UTH milk T T e "
.03 |Solvent o;lx other than organic soiventoil | 4 | -
104 |Spectacles. parts and components thereof, | 4 -

contact lenses and iens cleaner .

= JF
10> |Spices of all varieties and forms including | 4
\cumin seed, aniseed, turmeric, dry chillies and | |
| |hing (asafoetida) P

106 1‘57»0115 goods and articles exc Iudmu appqul ! b ] i
_ _|and footwear e & e
! 107 |Stainless Steel sheets not falling under declared 4 | o= :
|  |goods Ty ll— ik
| 108 |Starch = 4 -
| 109 |Tamarind, tamarind seed and powder 4 TN
l_ 110 |Tea 4 — |
| 111 [Tools 4 EeRl
‘ 112 |Tractors, harvestors and attachment and parts| 4 T
| thereof i Ad '
| 113 |Transformers e - |
i 114 |Transmission wires and towers 4 --- _!
| 115 |Umbrella except garden umbrella = - i
| 116 [Vanaspati (Hydrogenated Vegetableoil) | 4 | -
117 [Wet dates 4 ave J
118 |Writing instruments, geometry boxes, B "
lcrayons, pencil, sharpners and writing ink | _J

PART IH
Rate of tax | Rate 0f_-t:t|
S.No Description u/s.8(i) u/s.8(ii) |
Z B> (percent) | (percent) ‘
TR 2) I
| 1 |Diesel e o
2 Petrol - e -2
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‘ 3 TA\I&HO]‘I Iu1b1m. fuel other than thoseT— s _ 25 -
‘ specified in clause (ii-d) of section 14 of ®
} | the Central Sales Tax Act, 1956 (No. 74 of | : &
I L1936) | | _
4 | Natural gas 1 - _'__?"n —®
| 5 | Tendu leaves EEE S S
®
PART 1V
e ¥ e ®
. | Rate of tax | Rate of tax @
' S.No | Description | w/s8() | u/s.8Gi) |
i . | (percent) | (pereent) | @
| (1) | (2) e

| 1 | All other goods not covered by schedule I| 12.5 | --"
| | and schedule II (= ‘

Amienitihghtf 30. For Schedule III of the Principal Act, the following be substituted,
Schedule I11. =

namely:-
" SCHEDULE 111
i_S-I%T__mH - Description of 50(? = e
@ 2) Sa
1 | Petrol, diesl, aviation turbine fuel, natural gas, kerosem:j,hi

liquefied petroleum gas and compressed natural gas.

2 Capital expenditure on  land and civil construction for use in

manufacture or trade, including office building and other
18 ' related constructions. ) - i

3 . Second hand capital goods. ) 3

4 Furniture and Fixtures including air conditioners and
refrigerators. _ =g

5 Motor cars, two wheelers, parts and accessories thereof.

6

Capital goods used in generation of energy / power including
captive power plant. st .3

7 Capital goods used in manufacture, providing service or ‘
trading activities not liable to tax under the Act.

Such other goods, as may be notified by the State |
. Government."

o0

== oFm =i =T
= =_ HtWm 9= =

= 3?"'——'=w"rn#mnmrmw TEAAE 2 "izA a9] FRi—
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FarETe sty

(FHTS 26 §9.2006)

SdTg qeu gatta & (Fega) aﬁxﬁw 2006

adiee qoa gaftda & swtfafam, 2005 (F91% 2 89 2005) &t 3 @ s
g P,

U VS & fdEAd a4 ¥ gdane Gue fee g Fefefas s 8 sthfafia e -

1. (1)  za il & dfae am “odftere gog @afilfa s () sifafam, 2006 2
(2) =13, 2006#93?@711@3:%7“.

2. e geq satda & sifufam, 2005 (F8i% 2 §92005) (S 398 6% 9v91q §59
sfufanFama e ?), Hram2d —

(1) @vs (3) & & w Frfofae i fear s, sufq -
“(8) “sraa’ & AU R, SIgE-a % we 1, 2 aur 4 7 fafide e ae
: ¥ s ¥ aa f Forel R st 2, T 8 ¥ oneia, R A
fereft Torediarer ST 1 it U HTes & (a6 O 0 1 He F FT AT R,
T & F9 H §e 6l 718 91 37 i wH.

(2) @vz(F)F =y FafeRes gftenfe fear sm, swfq—
“(a@) Pt FroEfy & fod fedt st F geu R Cw A o ol § afie

2, forelt st i s Ui 67 9 wT S 3@ @ Frafolge wem F g
arh a9 —

(TF) amT 15 31 9 15-@ & 3 FogEd Sifta fad 1 are # fasa
e,

(A1) U@ AT w1 e o St U S & g H FEd e F EI A 8,

(=) ws%mw%mﬁa@aﬁrﬁnﬁ,maﬁm:—ﬁ
fFreafofias g om we st },—

FaAr e x o geg Fam
100 + FLH K

T, I G ¥ SN R S w7 ) AR g it ¥
Iyaral & g ¥ F i @ et Friga sl g age f s
forsra e A8 St e = g A, A
Tqptaor— st ferelt st i o ol R g mam A 8, =
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s 2 3 .
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o AR framo 7 - HIT 9 T G,

(1) 399 (1) F @ve (@) & 7168 0 3 “Hgaelt-3"" 3 e e O 37 -
2 & WmT 3 3R /ar’ sia-Enfug fea s
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ST, 3T

Y g e ST STFELE-2 % o 1, 2 quT 4 § aftfa @ o argee-3 | afvla
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=2 faaT S .

31T O
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CHHATTISGARH ACT
(No. 26 of 2006)

THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT) ACT, 2006
An Act further to amend Chhattisgarh Value Added Tax Act, 2005 (No. 2 of 2005).

Be it enacted by the Chhattisgarh Legislature in the fifty seventh year of the Republic
of India as follows .— y

L. (I)  This Act may be called the Chhattisgarh Value Added Tax (Amendment) Short title and
Act, 2006 (No. of 2006). Commencement.

2) It shall be deemed to have come in to force with effect from 1st April, 2006.

% In section 2 of the Chhattisgarh Value Added Tax Act, 2005 (No. 2 of 2005) here in Amendment  of
after referred as Principal Act,- Section 2

(1)  For clause (m) the following shall be substituted, namely :—

“(m) “Input tax” means an amount paid or payable by way of tax under
section 8 by a registered dealer in respect of the purchase of any
goods; specified in parts I, II and IV of schedule II, to a selling
registered dealer who is liable to pay tax on the sale of such goods.”

(2) For clau-se (w) the following shall be substituted, namely,-

“(w) “Taxable turnover” in relation to a dealer for any period means that
part of dealer’s tumnover which remains after deduction therefrom-
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(i) the sale price of goods declared tax {ree under section 13 or
under section 13-B,

(i)  the sale price of such goods which are in the natre of fax

paid goods in the hands of such desler,

(iti)  the amount collected by way of tax under section & or the

amount arrived at by applying the following lormula

rate of tax x aggregate of sale prices

100 +raté of tax

Provided that, no deduction on the basis of abeve formula shall be
made 1f the amount of tax collected by a registered deaier in
accordance with the provisions of the Aci, has been otherwise

deducted from the aggregate of sale prices:

Explanation - where the tumover of a dealer i« taxable at different
rate, the formula shall be applied separately in respect of such part of
the turnover liable o a different rate of tax;”

3) In clause (x) for the words and figures “parts 111 and IV” the word
and figure “part 111" shall b¢ substituted and the words and figure
“clause (ii) of ” shall be omitted.

Amendment of 3. For section 8 of the Piincipal Act, the following shall be substituted, namely:-
Section 8.

in the corresponding entry in column (3) thereof; and such tax shall be levied on
the taxable tumover of a dealer liable to pay tax under the Act.”

Amendment  of 4, In section 9 of the Principal Act,-
Section 9.
(1) In clause (b) of sub-section (1) before the word and figure “schedule I11”

the words and figures “part III of Schedule 11 and / or” shall be inserted.

2) For clause (c) of sub-section (1) and subsequent peragraphs thereafier, the

=i

following shall be substituted, namely : -

“(c)  such goods covered by part [, I and IV of schedule 1l and not covered
by schedule 111, aficr use or consumption i the ~:anufacture of any
goods specified in schedule 11, the manufactured goods are disposed
of otherwise than by way of sale in the state of Chhattisgarh or in the

.course of intersiate trade or commerce or i the course of export out
of the ierritery of India. :

and such tax shall be levied -

@ in respect of goods referred to in clauses {a) and () at the rate specified
in column {3) of schedule Ii, and

(ii)  in respect of goods referced to in clause (c) at 4% or at the rate
specified in column (3) of schedule II whichever is lower.

)|
1
1
1
“There shall be lévied on goods specified in Schedule II, a tax at the rate mentioned l
h
1
n
h

— - SIS —— —_— — —_—
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Explanation:- The rate of tax specified in schedule II shall be the rate at
which tax would have been levied on the sale of such goods within the State
on the date of such purchase.”

In clause (2) of sub-section (2) of section 10 of the Principal Act, after the words
“who manufacture cooked food” the words “and sells such goods within the state”
shall be inserted and wherever words and figure “clause (1) of ” occur shall be

omitted.

In section 13 of the Principal Act,-

(8))

(a)

(b)

(c)

For sub-section (1) the following shall be substituted, namely :-

“(1)  Subject to the provisions of sub-section (5) and such restrictions and
conditions as may be prescribed, a rebate of input tax as provided in
this section shall be claimed by or be allowed to a registered dealer,
in the circumstances specified below,-

(i) when a registered dealer purchases any goods specified in parts I, I1
and 1V of schedule II, within the State of Chhattisgarh from another
such dealer for sale within the State of Chhattisgarh or in the course
of inter-state trade or commerce or in the course of export out of the
territory of India, or for sale outside the state by way of stock transfer
after payment to him of input tax, and

(ii) ~ When a registered dealer purchases any goods specified in parts I, I1
and IV of schedule II other than those specified in Schedule III within
the state of Chhattisgarh from another such dealer after payment to
him of input tax, for use as capital goods in the course of business
within the State of Chhattisgarh, and

When a registered dealer purchases any goods including capital goods
specified in parts I, II and IV of schedule IT other than those specified in
schedule III within the State of Chhattisgarh from another such dealer after
payment to him of input tax, for use or consumption of such goods for / in
the manufacture or for / in mining in the state of any goods specified in
schedule II for sale within the State of Chhattisgarh or in the course of
interstate trade or commerce or for sale outside the state by way of stock
transfer and of any goods specified in schedule 1 and / or schedule Il for sale
in the course of export out of the territory of India, or for sale to a registered
dealer in Special Economic Zone as per the provisions of clause (iv) of sub-
section (1) of section 38,

he shall claim or be allowed, input tax rebate of such amount of tax,
in such manner and within such period as may be prescribed.

Where a dealer makes an application for grant of a registration certificate
under clause (a) or clause (b) of sub-section (2) of section 16 on or after the
commencement of the Act, he shall in respect of -

Amendment
Section 10.

Amendment
Section 13.

of

of
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Amendment - of
Section 21.

‘.1_\_ men dment of
“Section 45.

(2)

(3)

“4)

(5)

weftamTe s, A 1 e 2006 _
(1) Goods specified in parts I, il and IV of schedule If purchased on or
after such commencement by him within the State of Chhattisgarh
after payment to him of input tax for the purpose specified in clause 1
(a); or 1
(i)  goods specified in parts [, Il and IV of" schedule 1T other than those 1
specitied in schedule 111, purchased on or after such commencement
by him within the State of Chhattisgarh after pavment of input tax |
for the purpose specified in clause (b), ]

and held in stock by him on the date of validity of the registration cenificale
issued 1o him under clause (a) of sub-section (2) of section 16. claim or be
allowed input tax rebate of such amount of tax in such manner sind within
such period as may be prescribed.

In sub-section (2) after the words “goods specified in” the words and figures
“parts I, 1l and IV of ™ shall be inserted.

In sub-section (2) after the words and figure “sub-section (2)” the words and
figure “and section 73 " shall be inserted.

In sub-section (6), the existing clause (iv) shall be renumbered as clause (v)
and after ciause (iii) the following clause shall be inserted, namely, -

“(iv) in respect of goods purchased from a dealer who opts for the
composition of tax under the provisions of section 10.”

In sub-section (7) the words and figure “clause (ii) of ” shall be omitted.

In section 2! to the Principal Act, —

(1)
(2)

3

In sub-section (3) for the words “during the year immediately following”
the words “within one calendar year from” shall be substituted.

In clauses (i) and (ii) of sub-section (7) for the word “one” the word “two”
shall be substituted.

“(a) Where a fresh assessment has to be made to give effect to any finding

or direction contained in any order under sections 48, 49 and 55 or

" to any order or judgment of the Civil court, High court, Supreme
court; such assessment shall be made within one calendar year :-

(1) from the date of the order under section 48, 49 and 55
containing any finding or direction, and

(iil)  from the date of initiation of assessment / re-assessment

proceeding in pursuance to the order, or judgment of Civil
Court, High Court or Supreme Court, and”.

In sub-sections (1) and (2) of section 45 of the Principal Act, for the word “Board”
the word “Tribunal” shall be substituted.

1
1
]
1
1
]
]
]
]
]
]
]
]
]
1

For proviso (a) to sub-section (7) the following shall be substituted:- ]
1
1
1
1
h
h
h
1
L
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After section 64 of the Principal Act, the following section shall be inserted, namely,-
“64-A Compounding of olfence:

Subiect to such conditions as may be prescribed, the commissioner may, either before
or after the igitiation of proceedings under this Act, permilt any person charged with
an offence under the Act or the rules made there under to compound the offence on
payment of such sum not exceeding one thousand rupees as the commissioner may

detenming

Provided that if the offence charged is under clause (b) or clause (¢) or clause (d) of
sub-section (1) of section 64 and the amount of tax which would have been payable
by such person had he complied with the provisions of this Act, is more than five
hundred rupees, the commissioner may allow composition on payment of a sum not
exceeding twice such amount, After composition said proceedings shall stand
terminaied.”

In clause (f) of sub-section (3) of section 69 of the Principal Act, for the words
“sales tax” the words “commercial tax™ shall be substituted.

Sub-clause (iv) of clause (h) of sub-section (2) of section 71 of the Principal Act
shall be omitted.

In clause (iv) of the proviso of section 72 of the Principal Act, for the word “Board”
the werd “Tribunal ™ shall be substituted.

In section 73 of the Principal ‘Act,-
(1) In clause (b) of sub-section (3) the following shall be added, namely, -

“I'rovided that, no input tax rebate shall be claimed by or be allowed to a
registered dealer on the goods held in stock on the date of commencement of
the Act, who opts for composition under the provisions of section 10.”

(2) For sub-section (4) the following shall be substituted, namely :-

“The sale of goods specified.in part 111 of schedule IT of the Act, which are
tax paid goods within the meaning of the Act, repealed by this Act, on or
after the said date shall not be liable to tax under the Act.”

In schedule 11 of the Principal Act,-

€8 in part 1, part IT and part IV, column No. (4) shall be omitted and in column
No. (3) in heading for the words and figures “Rate of tax u/s. 8 (i) (percent)”
the words and figure “Rate of tax u/s. 8 (percent)” shall be substituted.

(2) In part 1T} column No. (3) shall be omitted and column No. (4) shall be
renumbered as column No. (3) and in heading of the so renumbered column
No. (3) for the words and figures “Rate of tax u/s. 8 (ii) (percent)” the words
and figure “Rate of tax u/s. 8 (percent)” shall be substituted.

(3) In part IV in entry No. (1) for the words and figures “All other goods not
covered by schedule I and schedule II” the words and figures “All other
goods not included in schedule I and in part 1, part Il and part Il of this
schedule” shall be substituted.

442 (9)

Insertion of Section

64-A.

Amendment
Seclion 69.

Amendment
Section T1.

Amendment
Section 72.

Amendment
Section 73.

Amendment
Schedule II.
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CHHATTISGARH ACT
(No. 11 of 2007)

CHHATTISGARH VALUE ADDED TAX (AMENDMENT)ACT, 2007
An Act to amend the Chhattisgarh Value Added Tax- Act, 2005 (No.2 of 2005).

Be it enacted by the Chhamsgarh Legislature in the F:fty-enghth Yearof the Repubhc of India

as follows —

|

(1)  This Act méy be called the Chhattisgarh Value Added Tax (Amendment)
Act, 2007. i

(2) It shall come into force from the date of its publication in the Official Gazette.

In Section 2 of the Chhattisgarh Value Added Tax Act, 2005 (No. 2 of 2005) (hereinafter
referred to as the Principal Act),— '

Explanation (iii) in clause (t) shall be omitted.
In Schedule-I of the Prmmpal Act, the entry relating to senai No. 52 shall be omitted.

Chhattisgarh Value Added Tax (Amendment) Ordmancc, 2007 (No 2 of 2007) i is hereby
repealed. '

Short tiile and Com-
mencement,

\

Amendment of Sec-
tiom-2.

Amendment of
Schedule-1.

Repeal.

e, T T O T, SURITE G e A e, Jorignie & ik e yae—2007.
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CHHATTISGARH ACT
(No. 12 of 2008)

THE CHHATTISGARH VALUE ADDED TAX (AJ!V[E&’DMENT) ACT, 2008

An Act furtlher to amend the Chhattisgarh Value Added Tax Act, 2005 (No. 2 of
2005) .

Be itenacted by the Chhattisgarh Legislature in the fifty-ninth year of the Republic of
India, as follows :-

1. (I}. This Act may be called the Chhattisgarh Valug Added Tax (Amendment)
Act, 2008 (No.  of 2008).

(2) It shall come in to force from 1st April, 2008.

2 In clause (a) of sub-section (2) of section 10 of the Chﬁauisgarh Value Added Tax
Act, 2005 (No. 2 of 2005) here in after referred as Principal Act forthe words “one
month” the words “three months” shall be substituted, and after the words

“commencement of the year” the words “for which the option is made, or from the
date of registration, issued after thé commencemeént of the business, in that year, as the
case may be” shall be inserted. ‘

Short title and
Commencement.

Amendment of
Section 10.
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Amendment of

Section 13.
Amendment of
Section 27.
Amendment of
Section 49,

In sub-section (3) of section 13 of the Principal Act, for the existing proviso the follow-
ing proviso shall be substituted, namely .—

“Provided that, if the amount of input tax rebate remains un adjusted and the
dealer makes an application for refund of such Amount, the assessment shall be made

within one year from the date of application and such amount shall be granted by way
of refund.”

In section 27 of the Principal Acl after sub-section (2) lhe folloMn;. pru.wlse shall be
inserted, namely— !

a:'

*“Provided that no deduction shall be made under: s&b—s&clion{ 1) oF sub-

‘section (2), if the amount of tax payable by such dealer or person is in respect of sales

of any goods, in the course of inter-state trade or cgmmerce or in the course of export

out of the territory of India or import in to the xtuarrtnry of Indiaor export out side the
State.”

In ﬁecuon 49 of the Principal Act, after sub-section (6) the following sub-section.shall
be added, namely,—

“(7)  Notwithstanding anything contained in sub-section (1), but subject to such
restrictions and conditions as may be prescribed, where on an application made
by a dealer the State Government is of the opinion that hardship is being caused
to such dealer due to any order passed under any of the provisions of this Act
other than an order under section 25 or an order passed in pursuance or in
consequence of an order by the Tribunal or the Civil Court, High Court or
Supreme Court, the State Government may direct the Commissioner to initiate
proceedings under sub-section (1) in repect of such erder and on such
direction the Commissioner shall dispose of such proceeding according to

law as if the proceedings.had been mmate.d by him wader clause (ii) of
sub-section (1) :

Provided that no such direction shall be given unless—

(a) the dealer has exhausted thé remedies available to him undersection
36, section 48, sub-section (1) of this section or section 56, as the
case may be, or the peried within which any remedy under the afore
said provisions can be sought has expired, and/or

(b) his application for revision under sub-section (1) has been rejected
on merit. 2

Provided further that such an application shall be entertained
-by the State Government only once.”
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CHHATTISGARH ACT
(No.13 of 2011)

THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT) AG'T; 2011.
An Act further to amend the Chhattisgarh Value Added Tax Act, 2005 (No.2

of 2005).
Be it enacted by the Chhattisgarh Legislature in the sixty-second year of
the Republic of India, as follows:-
1. (1) This Act may be called the Chhattisgarh g::]'rfn Egiear:gnt.

Value Added Tax (Amendment) Act,
2011.

(2) It shall come into force from the date of
its publication in the Official Gazette.

2. For clause (a), (b) and (c) of sub-section (4) g;n;;«:‘n;e;t of

of Section 16 of the Chhattisgarh Value

Added Tax Act, 2005 (No.2 of 2005)

(hereinafter referred to as the Principal Act),

the following clause shall be substituted,

namely:-

" (4) (a) On the day the application for grant

of a registration certificate as required by

sub-section (1) or sub-section (2) is

received, the said authority shall grant the

applicant a provisional registration certificate

in the prescribed form.

(b) After issue of the provisional registration

certificate the Commissioner shall require

the applicant to produce before him

essential evidence and documents in

respect of the particulars given in the

application as also the accounts relating to




the business for verification. On production

of the evidence, documents and accounts
the Commissioner shall verify the particulars
given in the application.. On being satisfied

about the correctness of the particulars, the

Commissioner shall issue to the applicant a

registration certificate in the prescribed form
not later than fifteen days of the date of
receipt of the application for grant of a
registration certificate.
(c) If on verification of records produced by
the applicant, the Commissioner is satisfied
that the particulars given by the applicant in
his application are incorrect or that the
applicant has mis-represented certain facts,
he shall, after giving the applicant an
opportunity of being heard and recording the
reasons in writing, reject the application and
cancel the provisional registration certificate
issued to the applicant from the date of its
issue, not later than fifteen days of the date
of receipt of the application.”
In sub-clause (iii) of clause (a) of sub-
section (4) of Section 18 of the Principal Act,
after the entry number (3), the following
entry shall be added, namely :-
"(4) If a dealer, fails to pay the amount of tax
payable which had become due, before the
date of filing return for the first quarter of the
next year, be liable to pay 1 percent interest

in addition to the interest payable under

entry number (3) of sub-clause (iii) from

such date,"

Amendment of
Section 19.



In sub-section (2) of Section 41, for the
words "forty lac" the words “sixty lac" shall
be substituted.

In Section 48 of the Principal Act -

(i) In the last line of sub-section (1), after
the words "Appeal against such order to the"
the words " Additiona! Commissioner, where
such order is passed by any officer specified
in clause (c) of sub-setion (1) of Section 3
and where such order is passed by an
officer specified in clause (d), (e) and (f) of
sub-section (1) of Section 3 to the " shall be
inserted,

(ii) In sub-section (4), (5), (6) and (7) before
the words "Appellate Deputy Commissioner”
wherever they occur the words " Additional
Commissioner or " shall be added.

(iii) After sub-section (5), the following sub-
section (5-A) shall be inserted:-

" (5-A) Where the Commissioner considers
that any order passed by any Additional
Commissioner of Commercial Tax in so for
as it is prejudicial to the interests of revenue
he may file an appeal to the Tribunal within
two years from date of such order."

In clause (a) of proviso of sub-section (1) of
Section 49 of the Principal Act, before the
words "Appellate Deputy Commissioner" the
words "Additional Commissioner or" shall be

inserted.
In Section 50 of the Principal Act, before the

words "Appellate Deputy Commissioner"

wherever they occur the words "Additional

Amendment of
Section 41.

Amendment of
Section 48,

Amendment of
Section 49.

Amendment of
Section 50.
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Commissioner or'shall be inserted.

In Section 54 of the Principal Act, before the '

words "Appellate Deputy Commissioner"
wherever they occur the words "Additional
Commissioner or" shall be inserted

In clause (a) of sub-section (3) of Section 56
of the Principal Act, after the words
"Appellate Deputy Commissioner” the words
‘and Additional Commissioner” shall be
added.

In Section 71 of the Principal Act,-

() In clause (a) of sub-section (4) for the
words "five hudnred rupees" the words "ten
thousand rupees" and for the words "twenty
five rupees" the words " one hundred
rupees” shall be substituted.

(ii) In clause (b) of sub-section (4), for the
words "five hundred rupees" the words "ten
thousand rupees" shall be substituted.

Amendment of
Secfion 54.

Amendment of
Section 56,

Amendment of
Section 71.
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CHHATTISGARH ALT
(No. {4 of2013)

THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT) ACT, 2013.

An Act further to amend the Chhattisgarh Value Added Tax Act,
2005 (No.2 of 2005). : -

Be it enacted by the Chhattisgarh Legislature in the Sixty-fourth
Year of the Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh Short title and
Value Added Tax (Amendment) Act, 2013. commencement.

(2) It shall come into force from 1st April, 2013.

2, In clause (a) of sub-section (2) of Section 10 Amendment of
of the Chhattisgarh Value Added Tax Act, Section 10.
2005 (No.2 of 2005) (hereinafter referred to
as the Principal Act), for the words "fifty
lacs", the words "sixty lac" shall be

substituted.
3 In entry number (3) of sub-clause (iii) of Amendment of
—clause (a) of sub-section (4) of Section 19 of Section 19.

the Principal Act, for the figure and word "1
per cent", the figure and word "1.5 per cent"
shall be substituted.

4. In sub-section (1) of Section 22 of the Amendment of
Principal Act, for the words "three calendar Section 22.
years", the words "five calendar years" shall
be substituted. - |

" 5. In sub-section (7) of Section 25 of Amendment of
the Principal Act, for the words "twelve Section 25.

per cent", the words "eighteen per cent" shall
be substituted.



In. syb-secti_on (2) of Section 41 of the
Prmmp"al Act, for the words "sixty lacs", the
words "one crore" shall be substituted.

In sub-section (1) of Section 49 of the
Principal Act, after clause (c) the following
shall be added, namely:- _

"(d) No revision shall be admitted unless the
dealer or the person has paid the tax and
interest admitted to be payable by him out of
the total amount due as per the assessment
order."

Amendment of
Section 41.

Amendment of
Section 49.
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CHHATTISGARH ACT
(No. 2% of 2013)

|

The Chhattisgarh Value Added Tax (Amendment) A, 2013.

An Avi further to amend the Chhattisgarh Value Added Tax Act, 2005 (No.
2 of 2005).

Be it enacted by the Chhaﬁisgarh Legislature in the Sixty-fourth Year of
the Republic of India, as follows:-

1. (1)  This Act may be called the Chhattisgarh Value  Short title and
Added Tax (Amendment) Act, 2013. commencement.

(2) It shall come into force from the date of its
publication in Official Gazette.

2 For the Entry of Serial No. 25 of Schedule-I of = Amendment of
the Chhattisgarh Value Added Tax Act, 2005 (No. Schedule-I
2 of 2005), (hereinafter referred to as the Principal
Act), the following shall be substituted, namely:- -

“Goods on which duty is or may be levied under
the Chhattisgarh Excise Act, 1915 (No. 2 of
1915), other than-

(1) Medicinal and Toilet preparations specified in
the Schedule to the Medicinal and Toilet
Preparations (Excise Duties) Act, 1955 (No. 16
of 1955), and '

(i) Foreign and Indian-made foreign liquor sold
through dealer holding F.L.-10 license.”

3, After Entry No. 6 of Part-III of Schedule-II of the
Principal Act, the following serial number and Amendment of

entries relating thereto shall be added, namely: Schedule-II.

e Foreign and Indian- - ”
made foreign liquor
sold through dealer
holding F.L.-10
license
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CHHATTISGARH ORDINANCE
(No. 3af 2015

THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT)
ORDINANCE , 2015

An Ordinance further to amend the Chhattisgarh Value Added Tax Act, 2005 (No. 2
of 2005),

Promulgated by the Governor of Chhattisgarh in the Sixty-sixth Year of the Republic of
India.

Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is
satisfied that, the circumstances exist. which render it necessary for him to take immediate action :

Mow therefore, in exercise of the powers conferred by clause (1) of Aricle 213 of the
Constitution of India. the Governor of Chhattisgarh is pleased to promulgate the following
Crdinance :-

1. (1) This Ordinance may be called the Chhattisgarh Value Added Tax ( Amendment)  Short  title  and
Ui'dlma.l'lc& 2{’] l_-i.'lI commencement,
(4] It shall come into force from st lanuary, 2016.
Z During the period of operation of this Ordinance, the Chhattisgarh Value Added Tax Act,  The Chhattisgarh

Value Added Tax

2003 (No. 2 of 2003, (hereinafter referred to as the Principal Act), shall have effect subject g g e

to the amendment specified in Scetion 3 of this Ordinance. 2005) i
be tempnrarily
amended.

% i In the heading of column (3) of PART 111 of Schedule-11 of the Principal Act, for  Amendment uf

the words, symbols and figure “Rate of tax w/s 8 (percent)”. the words. figures ~ Sehedule-1l.

and svmbols “Rate of Tax under Section § as a percentage of taxable turnover
and. in respect of goods listed against S. No. | and 2 in column (2), a percentage
of taxable urnover and a specific Rate of Tax™ shall be substituted.

i2) In column (3)of 8. No. 1 of PART-111 of Schedule-11 of the Principal Act, for the
figure “257, the figures, symbols and words “25 (percent) + 1 Rupee per litre”
shall be substituted.

(3) In column (3)of %, No. 2 of PART-11] of Schedule-11 of the Principal Act. for the
figure “257, the figures, symbols and words “25 (pereent) + 2 Rupees per litre”
shall he substituted.
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CHHATTISGARH ACT
(No. {7 of 2015)
THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT) ACT,
2015.

An Ack to further amend the Chhattisgarh Value Added Tax
Act, 2005 (No. 2 of 2005).

Be it enacted by the Chhattisgarh Legislature in the Sixty-

sixth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh Short title and
Value Added Tax (Amendment) Act, commencement.
2015.

(2) It shall come into force from 1st April,
2015:

2. In Schedule-I of the Chhattisgarh Value Amendment to
Added Tax Act, 2005 (No. 2 of 2005) Schedule-I.
hereinafter referred to as the Principal
Act, -

(i) For entry in column (2) of serial
number 16, the entry “Khadi cloth
and handloom cloth” shall be
substituted; and

(ii) Serial number 49 and entry relating
thereto shall stand deleted.

3. After serial number 4 and entries Amendment to
relating thereto of Part I of Schedule-II of  Schedule-II.
the Principal Act, the following shall be

added, namely:-



(1)

(2)

(3)

“S5. | All  varieties of cloth 1
(excluding khadi cloth,
handloom cloth, hessian
cloth and silk cloth)

6. | Sugar and khandsari| 1”7

(excluding mishri, chironji

(elaichi dana) and batasha).
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CHHATTISGARH ACT
(No. 29 0f 2015)

THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT) ACT, 2015

An Act to further amend the Chhattisgarh Value Added Tax Act, 2005
(No. 2 of 2005),

Be it enacted by the Chhattisgarh Legislature in the Sixty-sixth Year of the Republic
of India, as follows :-

Short title  and |, (N This Act may be called the Chhattisgarh Value Added Tax (Amendment)
commencemenlt., ACl 20'5‘

) [t shall come into force from the date of its publication in the Official Gazette.
Amendment of 2 In sub-section (3) of Section 21 of the Chhattisgarh Value Added Tax Act, 2005

Seetion 21 (No. 2 of 2005), for the word “one”, the word “three” shall be substituted.,
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CHHATTISGARH ACT
(No. 12 of 2016)

THE CHHATTISGARH VALUE ADDED TAX (AMENDMENT) ACT, 2016.

An Act to further amend the Chhattisgarh Value Added Tax Act, 2005 (No.12 of 2005).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the Republic of India, as

follows:-

1. (1)
(2)

2.

3.

4.

5.

This Act may be called the Chhattisgarh Value Added Tax (Amendment)
Act, 2016,

It shall come into force from the date of its publication in the Official
Gazette.

In Section 8 of the Chhattisgarh Value Added Tax Act, 2005 (No. 2 of
2005) (hereinafter referred to as the Principal Act).-

(a) before the words “There shall be levied on goods™, the parentheses and
figure *(1)” shall be inserted; and

(b) after sub-section (1), the following shall be added, namely:-

*(2) Notwithstanding anything contained in sub-section (1), on
the sale of goods specified in serial number 1 and 2 of
PART 11l of Schedule II, there may be levied a rate of tax
under sub-section (1) and a specific amount per litre as may
be notified by the State Government, from time to time.”

In Section 13 of the Principal Act.-

(a) in sub-section (1).-
(i) insub-clause (i) of clause (a); and
(ii) in clause (b),

the words “or for sale outside the state by way of stock transfer”
shall be deleted; and

(b) in sub-clauses (i) and (ii) of clause (a) of sub-section (5), the words “or
by way of sale outside the State, by way of stock transfer” shall be
deleted.

In Section 19 of the Principal Act.-

(a) in sub-section (2), after the words and parentheses “clause (a)”, the
words and parentheses “or clause (b)” shall be inserted; and

(b) entry (4) of sub-clause (iii) of clause (a) of sub-section (4) shall be
deleted.

In sub-section (2) of Section 22 of the Principal Act, for the words
“impose upon him a penalty not exceeding twice the amount of tax so
assessed, or re-assessed but shall not be less than the amount of tax
assessed”, the words, figures and parentheses “in addition to interest at the
rate specified in sub-clause (iii) of clause (a) of sub-section (4) of Section
19, impose upon him a penalty not exceeding twice the amount of tax so
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assessed or re-assessed but not less than one and half times of the amount
of tax assessed™ shall be substituted.

In sub-clause (a) of clause (i) of sub-section (4) of Section 48 of the
Principal Act, for the word “ten”, the word “fifteen” shall be substituted.

For sub-section (1) of Section 49 of the Principal Act, the following shall
be substituted, namely:—

“(1) The Commissioner in respect of any order passed by any officer
specified in clauses (b) to (f) of sub-section (1) of Section 3,
may on his own motion call for the record of the proceeding in
which such order was passed and on receipt of the record may
make such enquiry or cause such enquiry to be made, as he
considers necessary and subject to the provisions of this Act
may, pass such order thereon, not being an order prejudicial to
the dealer or person as he thinks fit;

Provided that ,—

(a) the Commissioner shall not revise any order under this sub-
section, where an appeal against the order is pending before the
appellate deputy commissioner or the Board; or where, if such
appeal lies, the time within which it may be filed has not
expired;

(b) no revision shall lie,—

(1) against an order determining the liability of a dealer to
pay tax or against a notice issued under this Act for
assessment except after an assessment order is passed;
and

(ii) against an order passed under Section 36.

Explanation.—An order by the Commissioner, declining interference shall
not be deemed to be an order prejudicial to the dealer or
person.

In sub-section (2) of Section 54 of the Principal Act, for the words “pay by
way of penalty a sum which shall not be less than three times but shall not
exceed five times of the amount of tax evaded”, the words. figures and
parentheses “in addition to interest at the rate specified in sub-clause (iii) of
clause (a) of sub-section (4) of Section 19, pay by way of penalty a sum
which shall not be less than one and half times but shall not exceed two
times the amount of tax evaded” shall be substituted.

In the proviso to Section 64-A of the Principal Act, for the words “the
Commissioner may allow composition on payment of a sum not exceeding
twice such amount”, the words, figures and parentheses “the
Commissioner may allow composition on payment of a sum not exceeding
twice such amount, in addition to interest at the rate specified in sub-clause
(iii) of clause (a) of sub-section (4) of Section 19.” shall be substituted.
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In Schedule-I1 of the Principal Act,-

(a)

(b)

(c)

(d)

(e)

()

in the heading of column (3) of PART I, I, and IV, for the figure
*“8”, the figures and parentheses “8(1)" shall be substituted;

for the entry in column (2) of serial number 44 of PART II, the
following shall be substituted, namely:-

“Edible oil, vegetable oil and oil cake excluding coconut oil”

in the heading of column (3) of PART III, for the words, symbol,
figure and parentheses “Rate of tax u/s 8 (percent)”, the words,
figures and parentheses “Rate of Tax under Section 8(1) and, a
specific amount per litre under Section 8(2)” shall be substituted;

in column (3) of serial number 1 of PART IIl, for the figure “25”,
the figures, parentheses, words and symbol “23 (percent) + | Rupee
per litre” shall be substituted;

in column (3) of serial number 2 of PART III, for the figure “257,
the figures, parentheses, words and symbol “25 (percent) + 2
Rupees per litre” shall be substituted: and

in column (3) of serial number 1 of PART IV, for the figure “14",
the figure “14.57 shall be substituted.

The Chhattisgarh Value Added Tax (Amendment) Ordinance, 2015 (No. 5
of 2015) is hereby repealed.

Notwithstanding the repeal of the Ordinance mentioned in sub-section (1),
anything done or any action taken, or any liability acquired, accrued or
incurred, under the said Ordinance shall be deemed to have been done,
taken, acquired. accrued or incurred under the corresponding provisions of
the Principal Act.

Amendment of Schedule-11.

Repeal and saving.
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N CHHATHISGARIE AC
(No Lo 2017)

FHE CHHATTISGARBH VALLE ADDED TAN ( AMENDMENT) ACT, 2007

An o Aet Turther 1o amend the Chbatosgarh Value Added Tax Act. 2008 (No. 2 of
2005,

Be o enacted by the Chbattsgarh legishnore in the Sivey-eighth Year of the Republic ol
Indis as follows -

I th Phis Act may be called the Chhattisgarh Value Added Tax (Amendiment) Act. Short e, estent
i amd commencement,

(2) It estends o the whole Stite of Chhattisgarh
i34 It shall come o toree trom the date of s publication i the OtTicial Gazetie

3 In the Chhatisearh Vatoe Added Tax Ack 2005 (No 2 of 20030 (herematier referred Amendment ol
to as the Principal Acth an Section 2,- Seetinn 2.
(i lase (e shall be omitted
ihi clause te-bishall be onnned.
v i lese tme for the words and figures “Parts L and IV ol the sehedule HF

the word “Schedule” <hadl be substinuted:

wh i clanse (30 tor the words and tigures “Part HE of schedule 17 the word
Schedale  shisdl he substitanesd: and
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th e sabesechon 0 me claose tar o the word and Gieure  schedale 1 the

woid “Schedule™ shall be substinuted

| I Sceton § of the Princpal et Amenidment ol
Sechion N
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